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The Lok Sabha met at Eleven of the
Ciock.

| MR, SrEAKER in the Chair,]

. ORAL ANSWERS TO QUESTIONS
Bailadila Iron Ore Project

+
f Shri Subodh Hamsda:
J Shri 8. C, Samanta:
1 Shri B. K. Das:
LShri M. L. Dwivedi:

Will the Minister of Mines
Fuel be pleased to state:

(a) whether the Indian Bureau of
Mines have completed their explora-
tion and prospecting work of the
area of Bailadila Iron Ore Project
which was scheduled to be completed
by the end of 1962,

(b) if so, whether it has submitted
its report to the National Mineral
Development Corporation; and

(¢) whether the National Mineral
Development Corporation has started
the work of preparation of the pro-
ject report?

The Parliamentary Secretary to
the Minister of Mines and Fuel (Shri
‘Thimmaiah): (a) The exploration of
Deposits Nos. 10 and 15 which was to
‘e completed by December, 1862 by
the Indian Bureau of Mines has gince
been completed.

(b) The Bureau has sumbitted a

detailed report on deposit No. 10 to
the Corporation in October, 1882 and

its report on deposit No. 5 is expected
388 (Ai) LSD—1.

*1808.
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io be submitted by the end of April,
1963.

{c) Yes, Sir. The detailed project
report relating to deposit No. 10 is
expected to be ready by the end of
June, 1963.

Shri Subodh Hansda: May I know
what is the progress so far made for
developing port facilities for export-
ing iron ore to Japan and what is
the total amount inveolved in it and
whatl ig the total foreign exchange?

Shri Thimmaiah: The port project
envisages the construction of some
berths proper, two berths for iron
ore and two for general cargo, also
the installation of an ore handling
plant and also the procuring of some
equipment. As far as the construc-
tion of berths is concerned, we have
placed orders with a firm in Bombay
and the work is in progress. As far
as iron ore handling plant is con-
cerned, we have placed orders with
U.S.A. and out of 13 ancillary equip-
ment, we have received for about 11
equipment global tenders and they are
under scrutiny. Orders will be placed
very shortly. As far as the date for
the completion of the project is con-
cerned, it will be ready by December,
1963. The total cost of the project
would be about Rs. 64 crores and the
foreign exchange involved is Rs. 2'8
crores. It will be met {rom the
President’s Asian Development Fund,
USA

Mr. Speaker: A very detailed
answer has been given. What I un-
derstood from the Member was he
was jumping from exploration and
prospecting to export to Japan.

Shri Sobodh Hamsda: That is also
included in the project
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Mr. Speaker: Yes.

Skri Subodh Hansda; May I know
by what time the project will be ready
f#or exploitation of iron ore in the
Bailadilag project and by what time
iron ore will be exorted.

Shri Thimmaiah: Mining will com-

mence by January 1966 and export
will begin from the middle of 1966.

Shri S, C. Samanta: May I know,
in the Deposit No. 10, if survey has
been completed and may I know what
is the approximate reserve that is
being calculated at present?

Shri Thimmaiah: The project re-
port will be submitted by the end of
19837 Out of the investigation report
made in respect of Deposit No. 10,
aerial survey is expected to be made
very shortly and maps on the scale
1:5000 will become available soon. As
far as the reserve is concerned, re-
serves to the extent of 131'8 million
tons has been proved.

Shri P. Venkatasgbbaiah: May ]
know what is the quantity that will
be exported to Japan of this iron ore
and apart from Japan whether to any
other country export is made from
here?

Shri Thimmaiah; Under an agree-
ment, we have to export about 4 mil-
lion tons from the Bailadila project.
It may develop to 6 million tons later
on, so that the 2 million tons which
we are committed to export from Kiri-
buru may be taken over by Bailadila
project. Two million tons of Kiriburu
will be diverted to the iron and steel
plants at a later stage.

8hri Sham Lal Saraf: May I know
if this survey was conducted with the
idea of locating iron ore only or other
minerals too and if the reply is the
latter, may I know what minerals
have been found in the survey?

Shri Thimmaiah: Only iron ore.

Shri Daji: May I know whether we
have ascertained the quality of the
iron ore in Bailadila and how does it
compare with the other fields?

APRIL 24, 1963
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Shri Thimmalah: The iron ore is
of high grade; about 628 per cent
grade.

Retirement Age of Goverament
Employees

-+

*1009. J 8hri Yashpal Bingh:
7, Shri Bishanchander Seth:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1013 on the
23rd January, 1963 regarding retire-
ment age of Government employees
and state whether the action to amend
All India Service Rules 1958 has sinre
been taken?

The Deputy Ministey in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): Necessary amend-
ments te@ the All India Services
(Death-cum-Retirement Benefits)
1958, are likely to issue very shortly.

ot qoar feog - w9 A7 AT R
fefer o @M, ma F A=
9T @ a1 38+ fau wrE fafea wew
A T 7
Shrimatji Chaadrasekhar: May [

have the question translated into
English?

Mr. Speaker: He wants to know
whether it will be left to the discre-
tion of Government or there are any
fixed rules framed for this purpose
already.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): No, the rules

will be framed. mikfﬂ'q'mﬁ T
A A fr Fha-F09 a7 17 § A
s & 65—t faad w=RT g I
FraEt &1 AT FL AR |

ot gy fay @ &1 oW HTHE X

Rz TrAdew # aw ¥ A af A
T foE | g ?
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st wTw wyTge wrest : ot g, )2
TaAiTE & 6 A1s aAedw # difer
TR 3 % oy WX 39 & oW AT H A
1t & 1 5 WY T F HAETCE 7 IR
T GE

st e ATCm@w . R I A8
Faa™ &1 91 74 fF 3O 52w 6w
qFOHTT 7 AT ¥ g # fregwiz o
Ft o+ femr &7

St WTH AER e S AE, miT
qF I G ATAT & |

Shri D. C. Sharma: Would the hon.
Minister please indicate the lines along
which these amendments are going to
be effected?

Shrimati Chandrasekhar: These
rules will be effective from the date
of issue.

Shri D. C. Sharma: I know that
date. I did not ask for the date. I
wanted to know the lines along which
these amendments are going to be
effected.

Shri Lal Bahadur Shastri: Gene-
rally, the important point in regard to
these rules would be that all officers
who attain the age of 55 will not auto-
moatically get extension. Before
they complete the age of 55, say,
three months or six months before
that, their cases will be reviewed, their
work will be examined, their charac-
ter-rolls will be seen, and if they are
found to be in fit health and if their
service has been satisfactory, then
alone they will be considered for fur-
ther extenslon.

Shri S. M. Banerjee: Now that the
age of retirement of Government em-
ployees working under the Central
Government has been increased from
55 to 58, may I know whether any
directive has been issued to the State
Governments to follow this rule, and
if so, how many State Governments
have agreed to this and how many
have not? .

Shri Lal Bahagr Shastri: The rules
are yet to be finalised.

Shri 8. M. Banerjee: The Central
Government have already taken a
decigion to increase the age of retire-
ment from 55 to 58. This decision has
already been taken. Some of the
State Governments are also trying to
take a decision. May I know whe-
ther any deflnite directive has been
issued by the Central Government to
the State Governments that they
should also try to increase the age
from 55 to 58 in view of the emer-
gency, and if so, how many State Gov-
ernmentg have agreed and how many
have not?

Shri Lal Bahadar Shastri: No, this
is entirely confined to the Government
of India employees. We do not want
to issue any directive to the State
Government to extend the age of re-
tirement. It is up to them. We have
taken this decision. I have had two
meetings with the Chief Ministera of
the Stateg in this regard. They know
our views, It is up to them to take
any action as they think proper.

Shri S. N. Chaturvedi: May I know
whether this extension of age is appli-
cable only to the All India Setvices
or also to the Central Services, parti-
cularly the technical services?

Shri Lal Bahadur Shastri: To both,
of the Government of India.

Y %o Ao fAar<t : Fa7 qg Y &
f Zxfase g OC FGT HT 5T &7
ez 7Y faw @ & AT g o=y
femt v fag arEa?

IR WEE © 4E w4 gE] & 0

Shri Tridib Kumar Chaudhuri: The
hon. Minister has just stated that
everybody who attains the age of 355
will not automatically get extension.
May I know what ig exactly in the
mind of Government that has made
them increase the age of retirement,
but to review the question and then
allow extension only in certain cases,
that is, in the cases of those whose
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records are satisfactory? What is
exactly in the mind of Government to
ellow extension ouly in those cases?

Shri Lal Bahadur Shastri: When we
have taken this decision, it would
generally mean that the employees
will get extension after the age of 55,
but we do not want that even those
who are not fully qualified to conti-
nue in service should be allowed to do
50,

Shrimati Savitri Nigam: May I
know if any special consideration was
given when this question was being
discussed amongst the Secretaries re-
garding the retirement age of techni-
ca] people—engineers and doctors?

Shri Lal Bahadur Shastri: Yes, Sir.
fewnfaat & e
+
(= To WTo WwwTH :
*to90.{ wt 1wy firm
(Lot wresited

1 frer St aE q@m A Fo
¥4 fF

(F) "oz aa g fe sg ang &
fafra ol & feenfudt # sperm-
fm w® W

(@) ufz gi, a1 == faafagi
qTaTEd # WA & fag 0 e
¢ Q9 @ @ ;AR

(x) afz &1, a1 I9AT 1 =
w1 § 791 TRt $4 A7 v sy ?

fowr w4t (l’lo ®To ®To =}-
wet) : (%) o, 4@

(') =Y (7). w5 i F5aT |
Shri 8. Eandappan: The angwer
may be read in English also.

5} Qo 7o WRETR : HTAAIG HAY
oY 3 qaran § f faafagt & sqamem-
& At ag oY &, dfeT wd-fer w0
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FATAOIOYAT W Oga € R ®W 9
faenfagt & 37 a1z & o1 war g
faenfagy & gzam= w7 & | 3ar AT
w3y At qAraT & Taa F97 FTO0 B 7

Mo ®To ®lo *WEN . FT-Fy
TTH T F@ 8 |
Shri P. Venkatasubbaiah: May I
know whether the attention of the
Minister has been drawn to the fact
that in several cases examinations
have had to be conducted under police
escort because of the indiscpline exhi-
bited by the students. If so is there
any proposal now with the Govern-
ment to see that such things do not
happen?
Mr. Speaker: Those are covered by
those exceptions that he has mentioned.

FRAF e fFf-FN T aoa @ T

=t Ho ®To frad} : 7= i Faenfoat
# eafefafem &1 9T 981 A /W
F gred 2, @ w|y oo @ fE ey
HAMMY <9 are § qo0 €Y ¢ o) o
#1E Faw A5t Jor @ &, Faw & sgaE-
frar < g 7

Ao Wio Wio S| T TH
¥ ETEa Y ST FH A1 aop! W v
¢ o 39 1 wax faerfogi qx gzar 24
T wh A § fr A S
At § sgrey ¢ AfTERT faafoat o

oW W - 9t § W19 #Y
R AR A Ay
st fto Wo wWi: Tg waATH ar
farenfaaf & arL # §, 7 f aql & ant
¥
Shrimati Jayaben Shah: Do Goy-
ernment think that the present system
of education is responsible to a cer-

tain extent for the indiscipline among
students?

Dr. K. L. Shrimali: There are seve-
ral factors which lead to indiscipline.
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It ia very difficult to isolate one
gingle factor. As I gaid, there are
various faotors in the society itself
which sometimes lead to indiscipline
among students.

Shri Gauri Shamkar EKakkar: Is it
a fact that thig indiscipline is growing
on account of inefficiency of the
teachers?

Dr. K. L. Shrimali: It is not grow-
ing. I do not accept that it is grow-
ineg.

Shri §, Kandappan: May I know
whether Government has paid any
serious attention to the causes .of in-
discipline? In this connection, may I
invite the attention of the Minister to

the suggestions made by Prof.
Humayun Kabir?
Dr. K L Shrimali: Government

have taken a number of steps to im-
prove the educational environment so
that it may be more conducive to
building up the character of the youth.
The House is aware that from time to
time I have been enumerating the
various measures which Government
and the UGC have been taking to
improve the educational system. This
is a long-term measure. In education,
results cannot be produced within a
day; sometimes it may take full gene-
ration.

Shri Hem Barua: May 1 know
whether the attention of Government
was drawn to an incident some time
back.**

Myr. Speaker: Order order. Parti-
cular incidents should not be
mentioned.

Shri Hem Barua: Apart from the
incident, may I know . . .

Mr, Speaker: That incident would
not be taken down.

Shri Hem Barua: . .what steps
have Government taken to see that in-
cidents of this sort do not recur , , .
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Mr. S8peaker: No reference to that
incident.

Shri Hem Barua: . . . **

Mr, Speaker: Order, order. Shri
Kapur Singh

Shri Kapur Singh: May I know if
there are any definite indications that
there ig a crumbling of their inner
sense of security amongst the student
community in general?

Dr. K, L. Shrimali: The hon. Mem-
ber should know that at present we
have lakhg of students studying in
the universities, and sometimes isolat-
ed examples do take place which indi-
cate some kind of indiscipline. This is
not something peculiar to our country.
The hon. Member js aware that ins-
tances of indiscipline take place in
other countries also. [f we compare
as a whole the general behaviour of
our students, I must say that by and
large our boys are behaving admir-
ably, and we should not condemn them
too much. As I said, the effect of the
general unrest in the society also has
some influence on them, and as I said
there is a great deal of indiscipline
among the adult people and this has
some influence on the younger gene-
ration.

Shri Tyagi: Is this indiscipline not
due to the fact that despite recom-
mendations of various organisations
and perhaps of the University Grants
Commission, the teachers and prcfes-
sors of educational institutions do rot
vet come under the public service
rules, they are not governed by pub-
lic service rules and are free to take
part in politics and fight elections?

Shri Hem Barua: ‘Nhat about the

politica] leaders, do they come under
this?

Dr. K. L. Shrimali: This is a very
broad question, and I do not think it
is possible for me to answer this ques-
tion in tha Question Hour.

Mr. Speaker: All right then. Next
question. f

** Not recorded. .
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01l Royalty Bate for Assam

+
Bhri P, B. Chakraverti:
*1611. Shri P, Venkatasubbalah:
| Shri P. C. Borooah;

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the dispute regarding
0Oil Royalty between the Union Gov-
ernment and Assam has been finally
settled;

(b) it so, on what ‘erms;

(¢} whether there is any proposal
to adopt this specific rate as an All
India flgure; and

(d) if so, whether steps have been
taken to amend the rules governing
the grant of future leases?

The Minister of Mines ang Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) A speific rate of Rs. T'60 per
metric ton has been fixed ag royalty
for crude oil with effect from 1st
November, 1962,

(c) The award stipulates that the
abovg rate will be applicable on an
All India basis.

(d) Steps are being taken to smend
the Petroleum and Natural Ges Rules,
1959,

Shri P. B. Chakraverti: May I know
the criteria in termg of which the rate
has been determined?

a1 K. D, Malaviya: There ig a his-
1oy behind this matter., The rate of
royalty was governed by a certain for-
mula connected with the well head
value of the crude oil That was go-
ing on for some time, as g result of
the arrangement between the then
Assam 0il Co., and the Assam Govern-
ment. Subsequently, the Assam Gov-
ernment objected to the royalty rates
and wanted us to increase it. Various
matters were introduced into it and
the whole question was referpred to the
Prime Minister for arbitration. Ulti-
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mately the final decision was given by
the Prime Minister which has been
accepted on an all-India basis.

Shri P, R. Chakravertly While fix-
ing the rate on the basis of the land-
ing cost of M. East crude oil in India,
may I know whether the Government
took into account adjustments made
for quality and epecifications of vil and
the sales tax imposed by the State
Government?

Shri K. D. Malaviya: [ will not say
that the diversities in quality were
taken into consideration while fixing
this rate of royalty. But in the pecu-
liar conditions of our stage of vil ex-
ploration, it has been accepted in its
totality that there should be a uni-
from rate of royalty for some more
time to come, and nothing prevents us
from periodical revision of the whole
question when the appropriate time
comes.

Shri P. Venkatasubbaiah: Before
amending the rules regarding the
grant of future leases, may [ know
whether the various State Govern-
ments will be consulted?

Shri K, D. Malaviya: Yes. When
the time comes for any revision of the
present rate of royalty, obviously all
parties concerned will be consulted.

Shri P. C. Borooah: May I know
whether the rate of royalty that the
Assam Oil Company, used to pay to the
Assam Government wag higher than
the rate of royalty in the award, and
whether this award will be applicable
to the Assam Oil Company also?

Shri K. D, Malaviya: Yes, Sir. To
both the questions the answer is in
the affirmative.

Survey of Himalayan Region

+
( Shri Yashpal Singh;
*1012. { Shri Bishanchander Seth:
L Shri Omnkarlal Berwa:

Will the Minister of Scientific Re-
search amd Cultural Affairs be pleas-
ed to state:
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(a) whether Government propuse to
organize an intensive survey of the
Himglayan region;
(b) if so, the particular aspects and

areas proposed to be covered by the
survey; and

(c) when the proposal is to be put
into effect and how long it will take
to complete the survey?

The Deputy Minister in the Ministry
of Scientific Research and Culiural
Affairs (Dr. M. M. Das): (a) The topo-
graphical survey of the Himalayan
region is already in hand.

(b) The survey consists nf topogra-
Phical survey on various scales. The
area involved lies along the entire
Northern borders.

(c) The survey is already in pro-
gress. The entire Aeld work is expect-
ed to be completed by the end of
summer 1964

&t gwame foy : @, H w fEe
FreA £ ¥ AT A K B g
T G & a1 gEEt wFA A9 A FT QR
7

Dr. M. M. Das: The Survey of
India is one of the oldest departments
of the Government of India and they
are well equipped and well manned.

So, we find no necessity at all for
foreign collaboration or foreign help.

=t aevare fog : fosaa & ga e
& ATl FTFTT A "tga far & ar A
femr 27

Dr. M. M. Das: We do not find any
relationship with Tibet in these mat-
ters. We are carrying out research in
our own land.

ot feosr stam ;& orAAT AT g
f& i a9 gan & AT Fan
N 79 & w2 et &)

Dr, M. M. Das: We appreciate very
much the anxiety of the hon. Mem-
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bers to have detailed information
about this question. But I beg hon.
Members to consider whether the pre-
sent time is opportune to have infor-
mation of this kind. ,

Mr. Speaker: He may give his own
opinion.

Dr. M. M, Das: The Survey is of
the northern border and it is very
closely linked up with the defence of
the border.

Y We WA - HTAA wA T F
ot Farn & f ag fom v wiede
& Tl e g € T A o e
& 1 & st wgan g fF ww oawa S |
faar o7 g & IEET fasivard = & A
AF T AR ma T ] ?
Dr. M. M Das: I have already said

that. 1 would request them to consider

the desirability of asking searching
questions on these matters.

The Minister of Scientific Hesearch
ang Cultural Affairs (Bhri Homayum
Kabir): I would like to add that the
survey will be a comprehensive sur-
vey and will go into every question
that is necessary.

Dr. K. L. Rao: May I know whether
a snow survey also will be conducted
as it has an important bearing on the
determination of waters in the Hima-
layan rivers?

Shri Humayun Kabir: Every aspect
of the survey necessary for this region
will be gone mto.

Shri D, C. Sharma: May I know
when thg survey was done by the
oldest department in the whole world
and when this oldest department pro-
pose to complete the survey and when
does the most oldest department pro-
pose to publish the vecords of the
survey?

Mr. Speaker: This question is too
old now to be answered.
=t fey Aromo: & STAAT SvEAT
g fe @ 892 89 0T EF ¥ fEaar
Tqar &9 fqm & 7
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Shri Humayun EKabir: Survey is a
continuous process and we can only
say what hag been spent In a particu-
lar year. In 1962-63, the provisional
figures are Rs. 3,29,23,000 for the Sur-
vey of India.

sty weam, fmear

*9003. ot fagrae s : @
fom w4t 77 3R & Fo F40 fF

(7) & FNg Feqe, wgafa
Yy, faasm & arfas W) FreAres
S T faue #7993 F fou oF faow
afafr s af &

(=) =fz g, a1 47 afqfa 7 aw=w
gfgaga 2 faar & o

(m) =fz g, @1 sfx@w #r g
qd §T F WIS 9 FEHI A A/
sfafyar 2 7

The Minister of Eduocation (Dr. K.

L. Shrimali): (a) Yes, Sir.

(b) No. Sir.

(c) Does not arise.
[(%) &, &
(@) fr a0
(7) w= & F3AT 1)

ot fadmae woe T AEEew X
HATATIYAT T A1 FATATT GHIAAA g ¥
F T § AT T A HTE A4S 2, ¥4 AAT
HEET T 97 NFIA I 44 F97 5997 7

Tio o qTo MW : HF AN
AET AT HATATE THICAT &7 & A foer
FATATL] FT qTE ATAAG AZEG FT A%
21 ¥ AT 77 aFan g 7 P & S
Rz Mfm A @ mow
faez? qrmzdr gnfy o7 33 39% |1¢
vrfafrgaa a1 W | FAd fagea
g% 2 I+ fFw g & 9% #79 #) w5mar
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AR W A fFmr o wr &
w9t & e w7 ST, 3| g7 sriard
Tl )

ot fegdToe wumr ¢ fawew # faw
SETIfae §oqT & AL § Y AT JAY
St ¥ FamT @, IF AEET A AT AR
AT FT FITFL (% TF G0GT 77 IeA
T & 91T AF T TF FTH HIAT ATEH
&7 2wy ?

ﬂoﬁlomoﬁmﬁ:ﬁwﬂa
f& gat At faeafzareat & =7
wrad €, I Neas § 7 3g Afwa
ot fau wrd, @ frag 3917 +3,
TF WEr ATSHL FT W9 fFaT S
ZY gl # o, & gl F fag w1
farat oY gfaard 2t 5%, & 77 1 ITF
AT TG AR, &1 3§ o= § 3T
MR AL AR, gEarT wEEeT WYY
feas Fiitg & A9 F1

ot fadsat s|wW ;. 9§ A& FA™T
wan & fF &3 T% g8 sarfra g1 At )

o ®lo WTo MIATAI : TAFT FTH
FERY £ TE FY AT |

Shrimati Savitri Nigam: May | know
whether the Central Government is
going to provide for the funds or the
State Government will be responsible
for expenditure?

Dr. K. L. Shrimali: This is a Central
Institute. It will be financed by the
Government of India.

Dr. Sarejini Mahishi: Will it be a
voluntary organisation or will it be
sponsored by the Government of
India?

Dr. K. L. Shrimali: This will be an
autonomous organisation, and not a
voluntary organisation. It will be
financed by the Government of India.

o W T : NG AT [H AT g,
et % TEX ¥ @ Uw W IR
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A% AR & AT ¥ Fear w7 F G
gl Ay Aga g F g A ol ew
Fear ¥ T AT T W 4T §F wedr
) FY a7 rAAfE A fear v @
g7

To FTo WMo =W : Tgd AL
§ 1 A EgH R wTH gEEN @
g AY faren wgfa o< S w1 g7 FfA
Fitg 3 & 1 AfFT ag A AT § W
frfies ggafada & faw &1 g0 /@
% fr fraw aitg & FH @A AE
IqAad g A ot femafamagy |
I, MG TR AN EITEFE
farm ot ot T ot 7TE s afE ooy
TEAETA T IFRT FW &7 FT AT
fax

Dehbar Commission

+

eto14 J Sbri H. C. Soy:
* 7 Shri Besra:

Will the Minister of Home Affairs
Le pleased to state:

(a) whether it is a fact that Dhebar
Commission has recommended and
the Central and State Governments
have accepted that rehabilitation and
employment of the persons directly
displaced by the big projects is to be
the re:;pnnsibility of those projects;
and

(b) if so, the progress made so far
in implementing this recommendation?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes.

(b) Details of implementation are
being worked out in consultation with
the concerned Ministries of Govern-
ment of India and the State Govern-
ments.

ot go Wo ®YW : & ST Tgaw
fr ®TT® @ &7 gfaar ¥ = e
LA

T1548

TR WY () o W et ) -
W as aff § 5 foeel 39 ¥ 1w
¥ w10 g fgd I A9t & A gy
T & 1 RET Y mfY g A & s e
RrdTE ¥ qar 91 fr I weA @t
w7 far @ | 39 faafas & o I
M fFar &, 98 F1H GaATE & )
WA THY 27 9T 9T HY ArdAwq 0 F7C
A IgE wfearfagi F) a9 wEwEaT
st |

o go Vo?ﬂu:#mmﬂrg
w1 AT AT F 27 w7 4 W
AT gY Ay ?

Y SR AFTYT ATEAT © g AV AT &
ff aga g, g 9F adf7 g &
qH ZIH ¥ 9B &Y 4 o fHw fyw Ao
ST I AT &, &7 37 &0 ) 47T
T |

Shri Sham Lal Saraf: May [ know
if attempt is being made to rehabili-
tate such of the persons as are likely
to be dispossessed from those places
before  the scheme comes into
operation?

Shri Lal Bahadur Shastri: We are
already doing something on these
lines; this is an important part of this
scheme. We will certainly try to re-
habilitate those who are ousled.

Shrimati Renu Chakravartily: How
i the compensation computed? Is the
job given supposed to be the compen-
sation or is there some sort of com-
putation regarding the displacement
itself?

Shri Lal Bahadur Shastri: Of course,
compensation 15 given for different
things. If land is acquired, for
example, the value of the land and
other things have to be taken into ac-
count, and payment is made for the
land. Then the other possible thing
is, we try to give them land in the
place of the land which has been taken
0 that they can build their houses,
or, if it is culturable land which is
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being cultivated, then, some agricul-
tural land etc, if given. These things
are taken into account. DBesides that,
if we can help them in rehabilitation,
we do that either by giving them jobs
or by something else.

Shri S. M. Banerjee: May I know
whether it has been brought to the
notice of the hon. Minister that in the
case of Bhilai, where land was acquir-
ed in the Chattisgarh area, they were
not provided with jobs and they
were not given preference in
Bhilai and this raised a serious
controversy in Madhya Pradesh?

‘Mr. Speaker: He has given informa-
tion and not asked a question.

Shri 5. M. Banerjee: 1 asked whe-
ther it has raised a controversy and
whether it is true.

Shrimatj Chandrasekhar: The Bhilai
project is not situated in a tribal area.
In spite of that, people who are round-
about that Bhilai project are given
preference.

Shri Daj: It is in a tribal area;
even the Lok Sabha seat is a tribal
seat.

Shrimati Chandrasekhar: The Bhilai
project as such is not situated in a
tribal area. I can say that But even
so we are not neglecting the people
-who are living roundabout; perference
is being given to the tribals round-
about that area in getting employ-
ment in the Bhilai project.

Shri Kapur Singh: May I know whe-
ther the Government squarely own
their fundamental responsibility for
full compensation and proper rehabili-
tation of all those who are displaced
or disturbed by Government action?

Mr. Speaker: That is regulated by
the Constitution.

Shri Lal Bahadur Shastri: I have
said that we are making an effort in
that directionn. We need not consider
it on these lines such as full responsi-
bility or half responsibility or three-
fourth responsibility. We consider it
our foremost duty to rehabilitate the
people who are evicted from those
places.
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Shri Kapur Singh: With full com-
pensation?

Shri Lal Bahador SBhastri: It is not
only Government, but some kind of
semi-judicial agency looks into this
matter and decides the rates of com-
pensation.

Shri Heda: May I know whether
with reference to the new schemes and
projects this has been discussad with
the Planning Commission and the
Planning Commission has taken a
firm decision that this would be an in-
variable feature of the new projects
and schemes?

Shri Lal Bahadur Shastri: I think it
is important and | agree with the hon
Member that we have to discuss this
matter w.th all the Ministries concern-
ed and the Planning Commission. I
think we should have some kind of
model scheme giving some discretion
to the project authorities in different
places, because conditions differ from
place to place. So, | agree that we
should further consider this matter
and if possible have some kind of
model scheme iIn accordance with
which various steps might be taken.

SR AT WY : g AT A
AT &7 & f o Y FgRwA faar
JATAT § AFTA & A< A, Ag 994 # famy
AT R, WYL IR § 5@ WY AL Y aFaw
& 1 VT g gy awar & FF W & 1Ty
&1 fagr amg 91 T & qE JHA
&Y Srma, WY g 9T 78 NART § T8
T g T AV FY Y e femr g ?
T T @ A 7T FE g
Ay Argdt & 7

Sl W AW TEN ;AT
TzeqT &1 T AF R fF erEer afx
gy fegr sy forw & ag AR AR T
a7 % a1 99 7 fadwa gt | F faeger
3 aF 9% aY T Fg aar, T AT
I T GWTT & I I gH WAy fa=rT
w4 1
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Dr, Sarofini Mahishi: May I know
the reaction of the displaced persons
in the tribal areas towards the im-
plementation of the rehabilitation
schemes and whether they are satis-
fied with jt?

Shri Lal Bahadur Shastri: I must
admit that much has not been done 3v
far. But, for example, in Rourkela,
the various steps taken, I am quite
sure, must have satisfied them. How-
ever, I am not prepared to agree that
the scheduled tribes as a whole may
not be fully satisfied with what has
been done or is being done.

Shrimati Bavitri Nigam: May I
know whether the hon. Minister is
aware that in spite of the fact that
the Home Minister has been very
keen to see that the people are pro-
perly rehabilitated, the Adivasis in
Rihand dam area have not been re-
habilitated so far?

Shrimati Chandrasekhar: I would
differ from the hon. Member. They
have been rehabilitated. I myself

went and saw the people settled in
the Dudhi areas.

Mr. Bpeaker: Next question.
S_Shri Sonmavane: I rose several times,
1T,
WWW WpEw ;. §fF A& s
JTRET 4T TH fag X¥ &Y sgrer wwg
faar mar

wrea § fadsit wmar o wemer
+
CEE
*to Y. ot whwreemw o :
Lwﬂmmm;
var fen wWAY @y @@ A war
4 fF

(%) wrd ¥ oo fraft geqm
g, srer o fadaft AramY & qgrd Ay &%
e &

(@) 57 & & fT e deamt &

1T STaT 9gTé AT § A9 o7 F FREw
sfaaat 93 G967 FT TETE ; WX

(7r) faat wramsd, fagose St
AT FY 9gTE Y Far 7 fawmr w7
# o T FY ;T avAr 7
The Minister of Education (Dr. K.
L. Shrimali): (a) S0 far as the Minis-
try of Education is aware, there are

33 institutions teaching foreign langu-
ages.

(b) Allahabad University
Banaras Hindu University
Calcutta University
Gorakhpur University
Delhi University

Visva Bharati

Indian Scheol of International
Studies

School of Foreign Languages,

New Delhi.

Information regarding the number
of students is not available.

(¢) The University Grants Commis-
sion has under consideration the ques-

tion of strengthening and developing
the teaching of Asian languages.

[(F) s&F = farr dxeg &)
IHFTA &, 3w &, 13 geari A fadwy
WTaTRY ¥ 1 &Y sgaEar ¥

(ar) Temgraz Freafaarg
gy ferg fazafag s
soar faeafoara
nrEg? frafaara
fewelt fraafaaray
fam W
ifeqT & e FeEIw
T oW A% A
Fafaw, 7% fassr o

gl ®Y g&r F g4 F gAar I

T 2
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(w) cfoar§ wraref & wsqTow
! g3 WK fasfes #@ & 997
farafae a7 wqE™ wrat F faeroe=
¢

At W AR dEW w1 9T
¥ fay fea fea gfvafeda & syawr
F 0t g 59 ¥ At § #1 A7 Ad
fear mar ¢ ?

WMo ®To Mo siATEL: W3 & (1)
T FT A IAL 47 T81 1 30 FT @0
¢ | NI HEET A qET 9T

“(b) the names of the institu-
tions out of these engaged in
teaching Chinese language and the

number of trainees accommodat-
ed in these classes;”

I FIATH &7 v Aot K
aw fag § walq —

zAREE frEfaare,

s fgg famfarara

Ferhon fazafaarsa

Ty faeafaamea

feeett faeafaamaa

faza Wt

HECEIRS T CaChEC
= |

T AE FA dEA, T
fawett |

§t a¥ ;A dEw faard &
fad feas argdtg s T # & 7

o FTo Ao WIHEI . F4T O
gEeEs g (@ ST wamr T g
faamg 7

st &Y ;2 s ¢ fF ware aea
2 mar g, afFa sa 1 faary ¥ fag
qrgArT & gr @) ?

TMo wTo B0 sitwTeA K Fmwar
§ fr fasg st ® oF wfwg <t
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NHET § e FTH a4 wd ¥ T@wh
Lo rc o

oY e arent - wr & ama
e g fF g { w1 oA feag
faar v qifead § & AT & amsqw
¥ 9 & far fedt famfages w1
apfaa faan s ? afg &7, @ a7 fF=
foafa & & 7

o ®To WTo MwTHT : farmafaara
FT EATTAT FT WA FE ST AL G
afFa g9 =1 & fF 939 § /Y wro
¢ I W & faard 9 | 1 AT 398
a1 W & fom F g0 AW & s,
ST 9 FTAA W OST qRA W BT
FT HeAgT T A9 | AR 39 F (=0
ATATALT HTEA & |

st fadwe sw@ o FAT ATHIE
AT q7 IAATT I FU FA (F g
T F ATG AT TNA(GEF  HEAT §
T T T FT AT FT Q@A FT A0
79 ¥ famafaamedt & s & ? 7z
TGl Al 154 Al § @W & =4
T & " 3 F oy F9 7% =9
i n i

o Fo ®To siwTSY - A5T K F
w17 § FeT, 33 §eqny ¢, famriaara
TR ar frw fa wmardi & faamdf
Tg@ @ ¢ | Afqataet aves wtww
T 3w fagy 9T fa=r faar a1 21T a8
Frfara T @ & fF 71Ty o gart
faealaraal & g8 oy | A7 A 34
F AR F A g § ST A A
& W 37 T &1 Sifew a1 fF
FOTET § SqMET WA AEAd BETL
fazafaamaat ® dgrd =g

ot fifa fam &1 F&FTC R
9T & f agFT v WHAET A T
H St wrar feas % fag et wmasT
Wt & wafw (g / #aw A1 AIgHY
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e T E AR T ol wywNT w9 A
dra W@ P AT AT gm
fafsrm fasht swmamri #1 draT & fao
FRT FIAT ARA IA K WAZ w407

Mo ¥To HTo MYATAT : UF FIAAT
o9t fam & sead gq faenfgal &1
WA § | ATFT 7T T FTWO0 F7 T8
7 I &1 3 wH7 vafiry TRET T
afea g7 T F1 f=m &7 a9 q[
ga fFar o1 Wi

st gErTe fag c AT AORC T 99
Hid & fagra & Al T &
seaqa &1 o Ty (FaT & 7

Mr, Speaker: Next question.
Children’s Book Trust

*1018 Shri S. Kandappan: Wil] the
Minister of Educatiomn be pleased to
state:

(a) the languages in which the
‘Children’s Book Trust' will publish
ite pooks; and

(b) the amount allotted and spent
for each language in thig respect by
the Trust during 1962-637

The Minister of Eduacation (Dr. K.
L. Shrimali): (a) and (b). A state-
ment is laid on the Table of the
House.

Statement

(a) Ultimately, as funds become
available, the Trust proposes to pub-
lish Children’s Books in all the Indian
languages listed in the eigth schedule
of the Constitution.

(b) So far, the Trust has published
one book in English and Hindi at a
cost of Rs. 12500,

The second book (Hindj version) is
in the Press and is estimated to cost
Rs. 25,000.

The Trust is a private body and
Government has given no grant-in-
aid for its publication programme.
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Shri S. Kandappan: From the state-
ment 1 find that the Children's Book
Trust is not a Government aided
body and it is a private body. I
would like to know whether any loan
has been sanctioned and advanced so
far to thig private body?

Dr. K. L. Shrimali: Loan has been
sanctioned to this institution, though
no grant has been given.

Shri S, Kandappan: May 1 know
the amount granted and, also, whe-
ther the Government is prepared o
advance loans to other private bodies
to publish children's books?

Dr. K. L. Shrimali: It will all
depend on which organisation makes
the application. The Children's Book
Trust made an application for loan
and the loan was sanctioned

st fadwae oW WwED AT
A1 St 7 gaeman fE gE e w3
=7 fzar mar ¢, &feq faar «1 2a+
& w1 & g fa it aw oF &) feare
gFTIae &1 W€ &, Wi uF gErfEa
arelt & | & o wTear g fE 9@ o
& &9 ¥ &t Gur faar mar g 3w fedr
ArAT #1 wEifad & & fau fmr
mar @ ar f &9 & fear o g 7

Dr. K. L. Shrirsali: I must admit
that the progress of this Trust has
not been satisfactory, and we have
drawn the attention of the trustees to
expedite the publication work; be-
cause, after all, we have given them
the loan and they have an obligation
to bring out books more expeditiously.

Shri §. Eandappan: May I know the
amount that has been sanctioned so,
far?

Dr K. L. Shrimali: In 1958-60 the
Ministry had advanced & loan of Rs. 7
lakhs. In addition to the above-
mentioned loan of Rs. 7 lakhs, the
Government of India also sanctiomed
another loan of Rs. 13 lakhs to the
Trust during 1962-63 for constructioa
of a multi-storeyed building on the
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same gite. A gum of Rs. 5 lakhs has
been advanced to the Trust against
tivis loan

Some Hon, Members rose—
Mr. Speaker: Shri Bhakt Darshan—

Shri D. C. Sharma: Sir, | rise to a
peint of order.
Mr. Speaker: What is the point of

order? It is very rarely that Shri
D. C. Sharma raises a point of order.

Shri D. C. Sharma: Sir, I want to
lkmow why this question has been ad-
mitted. It is a private body. Can
we be allowed to put gquestions on a
private body?

Mr Speaker: If he is censuring the
Speaker he should do it in a different
ERENDEer,

ot W oA s, I F EE

(%) & 9T & aqemar T & fF e

1 &Y wraTHi F qead yriara 1 o
wrt, ¥fe @2 (F) & IATH *g@r
T & fF e fewy AT o¥a F &
qETS FHTIT w7 E | F4AT IH qE|T
®) Gy wgmEer & W1 W & fFowew
AT wamHT ¥ o 7rad SwIfwa a

1

ﬂoﬂuﬂ'lofm:ﬁh m
e A &rmd ¥ e Aa fzo
AT R

Abu Simbel Temples in Egypt

+
{ Shri Yashpal Singh:
| 8hri P, C. Rorooah:
*1019.  Shri A. N Vidyalankar:
| Shri Sldheshwar Prasad:
Lshri Hari Vishnu Kamath:

Will the Minister of Eduocation be
pleased to state:

(a) whether India has offered her
contribution to the UNESCO'S cam-
palgn to save the Abu Simbel temples
in Egypt; and
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(b) if so, the extent of contribution
offered and the form in which it is to
be given?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) Government of India have
offered a contribution of Rs. 28 lakhs
in the form of services, supplies and
equipment of Indian origin over a
period of seven years from 1863 1o
1969,

Shri P. C. Borooah: What are the
details of the scheme for the protec-
tion of these temples?

Dr. K. L. S8hrimali: I am afraid, I
do not have the details with me. The
whole proposal is to save the monu-
ments of Abu Simbel Temples from
the Aswan Dam. The UAR Govern-
ment had approached the UNESCO
and UNESCO has made an appeal to
all the nations. We have agreed to
participate in this programme of pro-
tecting these monuments,

Shri P. C. Borooah: Which are ths
other countries which are participat-
ing in this protection scheme?

Dr. K. L. Shrimali: I do not have
the list of other countries which are
participating in this scheme. UNESCO
has only issued an appeal

st fra w97 AR T

a0 w5 39 Hrem A7 o

F fog @ 7 feaar svar faor

%__ ?

Fo e WTo WIWTEAY @ T ar
F ¥ Farw frar & zawT

st ayamw feg o #T & w1 g6aT
g f& @ squr feat feel ¥ fomr
o ?

Mo WTo Wio SIWTHT | 37 FT AT
qaw AT X T qwT

Shri Hari Vishnu Eamath: Is it a

fact that at recent UNESCO Confer-

ence held, I believe, last year, a reso-
lution on the subject of saving the
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Abu Bimbel Temples in Egypt was
moved and voted upon and India was
among the countries which wvoted
against the resolution to defeat the
resolution? If so, may I know who
the leader of the delegation was and
whether he, or rather she, acted com-
trary to the instructions of the Gov-
ernment in the matter?

Dr. K L. Bhrimali: I am afraid, my
hon. friend, is right in this matter.

Mr. Speaker: Why should he be
afraid ¥ the hon. Member is right?

Shri Hari Vishnog Kamath: Who was
the leader of the delegation?

Dr. K. L. Bhrimall; He is right once
in @& while. Rajkumari Amrit Kaur
was the leader of the delegation and
Government had briefed the delega-
tion to support this Resolution. When
this matter came before the General
Conference for voting, for two-thirds
majority, the leader of the delegation,
agalnst our wishes, abstained. We
have told her that it was contrary to
our wishes and to our brief and she
should not, have acted in that manner.

Shri Hari Vishna Kamath: No fur-
ther action? It is a serious matter be-
cause it is the leader of the delegation
who acted in this way.

Shri Shivaji Rao B. Deshmukh: In
view of the fact that the Egyptian
authorities allowed the accummula-
tion of dirt in these temples over the
millennium to be allowed drowning
of the temples, what prompted the
Government of India to give money
for the cleaning of these dirts?

Dr. K. L. Bhrimall: I am afraid, the
hon. Member ig not rightt It is a
very valuable monument, and India
tully supports the UAR Government
in her effort to protect this monu-
ment.

s fagwe aamw - gt @7 g
m o qree & sHEtfy 3 @ s
% faw & wa fzmr ) & w1 goRC Y
oy frerd & ROW 7 e ey ¥
waz ¥AT FveTT fear § ?
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Wo Wio Wlo SIHTHI @ ®ITFLG
1 faey 7 garw T 91 1 Fo To
RTo wWaHAE &1 &7 faur mEr 9r

Shri Eapur Singh: Apart from its
cultural value in its own right, may I
know whether the Abu Simbel,
Temple has any significance for our
own cultura]l heritage of India?

Dr, K. L. Shrimali: The cultural
heritage is the cultural heritage of
the whole world. This, I think, is the
cultural heritage of the whole man-
kind and every body must be interest-
ed in its protection.

Shri Eapur Singh: I said “special
significance”.

Mr. Bpeaker: When he said that it is
for the whole world, there is nothing
special that he can tell the hon.
Member.

Shri Nath Pal: Has it been inguir-
ed of the Leader of the Indian Dele-
gation as to why she thought it neces-
sary to take a position contrary to
the written instructions that were
issued and, if the reply has come,
what ig the nature of that reply?
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Dr. K, L. Shrimali: After she return-
ed here 1 talked over the matter with
her, I had also ¢xpressed to her the
displeasure of the Government in this
matter. She still thinks that she act-
ed according to her conscience. We
told her that she was not right and
that she should have acted according
1o the directions of Government.

Shri Hem Barua: May I submit, Sir,
that if our leaders who have to rep-
resent this country act according to
their conscience which is contrary to
the instructions issued by Govern-
ment, it is a bad thing for our nation?
That 1s why we want to know what
steps are being taken, whether she has
been warned or not and whether
Government have decided not to give
any assignment to her in future,

Mr. Speaker That is exactly what
the answer has been given. She said
that she acted according to her con-
science and she has been told thut she
could not do that she must have acted
according to the dictates and the
desire of Government.

SBhri Hem Barua: I ask about an-
other thing. Have Government decid-
ed not to give any assignment to her
in future because of this? ....(Inter-
ruption) .

Mr. Speaker: Next question.

Shri Sheo Nardin: On a point of
order, Sir.

Mr. Speaker: No point of order can
arise in between.

Shri Sheo Narain: We want a clari-
fication of this. We want te know
the decision.. ..

Mr. Speaker: Is it the point of
order that he wants to raise that he
wantg to ask a supplementary gques-
tiomn? Next question, Shri Ragheavan.

Lubricating Oil Plant

+
7 Shri A. V. Raghavan:
_ Shri Pottekkatt:

Will the Minister of Mines and Fuel
he pleased to state:

*1020.
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(a) whether the Indian Oil Re-
fineries Ltd., propose to establish a
lubricating oil plant of 1,00,000 tonnes
capacity;

(b) whether the project report has
been received from EN.L of Italy; and

(¢) if g0, whether there is any pro-
posal t connect this plant with the
fourth refinery to be set up in South
India?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) The Com-
pany’s Barauni Refinery will have a
lubricating oil plant of a capacity of
about 46,000 tons per annum.

ib) Yes, Sir; thig is however for a
separate iubricating oil project.

(¢) No, Sir.

Shri A. V. Raghavan: May ] know
whether any agreement has been
signed with ENI in August, 1961 and
whether they have agreed to supply
plant, equipment and technical ser-
vices for setting up the lubricating
plant?

Shri K, D. Malaviya: Yes, Sir; the
offer for the preparation of the detail-
ed project report for a lubricating oil
plant by the ENI has been accepted.
They have produced the project reporg
and in the mean time some develop-
ments have taken place. Now we are
asking the Oil and Natural Gas Com-
mission whether they are willing to
avail of this project report to include
this lubricating oil plant in the Gujarat
refinery complex.

Shri A. V. Raghavan: May I know
whether in the agreement any time
schedule has been laid down and, if
so, whether the time will be kept up? -

8hri K. D. Malaviya: Yes, Sir; we
have asked the Oil and Natural Gas
Comumission to let us know by June
next whether they are willing to in-
clude this ENI proposal in the Koyah
refinery complex or not. If they are
not willing then we shall consider as
to where this lubricating oil plant
should be set up.



11563 Oral Answers VAISAKHA 4, 1885 (SAKA) Oral Answers 11564

Bhri P. Venkatasubbaiah: May 1
know whether the attention of the
hon. Minister has been drawn to the
report of the Estimates Committee in
which it ig said that the Managing
Director stated that they were think-
ing of connecting the plant with the
fourth refinery to be set up in South
India If that is so, how does he re-
concile it with the statement that he
has made just now?

Shri K. D, Malaviya: The proposal
of the lubricating oil plant for which
the project report has been produced
by ENI is not connected with any pro-
posal of lubricating oil plant in the
South India refinery in association
with Phillips. That is an entirely
different question. It is under consi-
deration.

Shri Warior: May I know whether
the Government has been approached
by any other country for a lubricating
oil plant in India?

Shri K. D, Malaviya: Yes, Sir; there
is a proposal to set up & lubricating
oil plant at Bombay also in association
with Essog of the United States of
America.

Education Ministers’ Conference

.+.
Shri Dhuleshwar Meena:
'1022.{ Shri Ulaka:
|_ Shri Krishna Deo Tripathi:

Wil the Minister of Education be
pleased to rofer to the reply given to
Starrcd Queztion No. 182 on the 14th
November, 1962 and state:

(a) whether all the State and Cen-
tral Governments have since consi-
dered the recommendations made by
the Education Ministers’ Conference;
and

(b} it so, the decisions tuken in the
matter?

The Minister of Fduocation (Dr.
K. L. Shrimali): (a) The recommen-
dations have been forwarded to the
State Governments and have been

396 (Ai) LSD—2.

considered by the Central Govern-
ment.

(b) A statement is laid on the
Table of the House. [Placed in the
Library. See No. LT-1199|63].

st gHET W sfiRd § o
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To FTo Wio HIHWE! : 3T fagw
gt
Shri Jashvang Mehta: Regarding the
implementation of the 3-Language
Formula recommendation, it iz stated
in the slatement that a commitice was
appuinted and it held its ﬁi'st meeting
on 15th and 16th Aoril, 1963 and made
certain recommendations May 1 know
what are the contents of the recom-
mendations of  that comm'tice and
what are the reactions of the Gov-
ernmeny thercto?

Dr. K. L. Shrimall: Recently, as a
result of the recommendations of this
Conference, a committee was appoint-
c¢d and this committee went into  the
quostion. The hon. Member is asking
about the recommendations of this
committee,

Shri Jashvant Mehta: Yes.
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Dr. K. L. Shrimali: I do not know.
I am prepared to answer the question,
but I do not know whether you will,
Sir, consider this ag relevant to this
question,

Mr. Speaker: That is not relevant.

st frafer o : v e ¥ W
qT oY fa fiF & f Rt &1 &
91q 3 gfafeda &1 qar @ 41
¥ qqra femma & daw ¥ W A
steEd Y w @ @y 9w A
g6 T R EORIT T TF e 7
o fopmn & 7

o FTo Ao ST : §F § FTIT
siemf e fong H a1 swusw ¥
tfmosr § feamdg ge a2
v Az fawra § wifE qei agr af+-
Ffadtar a7 <&t § AR a<E< atr =y
wdr & 1+ & wow g g fE oaveim
T TS GOFIT 9T AT F7 HE<
AT | i

Shrimati Savitrl Nigam: In the
statement, on p. 4, item 2, it has been
stated that the National Health Coun-
cil has been sct up under the Ministry
of Health and ils first meeting was
held on the 11th April, 1963. I want
to know whether this mid-day meal
programme and other health pro-
grammes which are directly connected
with the Education Ministry are going
to be conducted by this Council. May
I know what were the specific recom-
mendations of this Council which has
been set up under the Ministry of
Health?

Dr, K, L. Shrimali; The main pur-
pose of this Council is to make recom-
mendations to the State Governments
for orguanising health services in
schools. Ag far as mid-day meals are
concerned, this is now being adminis-
tered by the Education Ministry and
will continue to be administered by
the Education Ministry. There is no
question of transferring the work
which is of the Education Ministry to
the Health Ministry.

APRIL 24, 1863

Oral Answers 11566
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The need for greater cooperation im
bringing out the textbooks in regional
languages jor Colleges.
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Dr. K. L, Shrimali: Well, Sir, the
hon. Member is aware that at the time
when the demands of my Ministry
were considered by the House, 1 en-
umerated a number of steps which the
Education Ministry has undertaken for
the production of text-books and if the
House is interested, I could give fur-
ther details in this matter. But, since
this is fully known to the House, I
would not like to do so.

Shri Nath Pai: In reply to an earli-
er supplementiary, the hon. Minister
stated that he does not know anything
by way of recommendation on the
issue of the 3-Language Formula, May
I draw his attention to p. 3 of the
statement where he has stated that
the committee held its first meeting
on 15th and 16th April, 1963 and made
certain recommendations? We wanted
to know what those recommendations
with regard to the 3-Language For-
mula are and what are the Govern-
ment’s reaction.

Dr. K. L. Shrimali: I think, the
Speaker ruled that I need not give
the recommendations of that com-
mittee as this is not relevant. This
question is with regard to the Educa-
tion Ministers' conference.
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Mr. Speaker: That is far-feiched.

Gujarat Oil Refineries

*1023. Shri Jashvant Mehta: Wil
the Minister of Mines & Fuel be plea-
sed to state:

(a) whether it is a fact that the
Government of Gujarat have not been
permitted to contribute 25 per cent
of sharey in the proposed Gujarat re-
fineries by the Oil and Natural Gas
Commission;

(b) whether the Central Govern-
ment have received any representa-
tion from the Gujarat Government;
and

(c) if so, the reaction thereto?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
No, Sir.

(¢} Does not arise,

Shri Jashwant Mehta: May I know
what is the cost of the whole project
and what will be the contribution of
the Gujarat State Government and the
Central Government in this new re-
finery Company?

Shri K. D. Malaviya: Company?

Shri Jashwant Mehta: In the new
company which will be set up, what
will be the contribution of the Central
Government and what wil be the
share of the Gujarat State Govern-
ment and what will be the contribu-
tion of the people?

Shri K, D, Malaviya: This refinery
will belong to the Qil and Natural Gas
Commission. Therefore, the reflnery
will be owned by the Oil and Natural
Gas Commission which is the producer
of the oil in Gujarat. In the refinery.
the Government of India have agreed
that the ON.GC. could invite the
Gujarat Government to be a partner
to the extent of 25 per eent. The de-
tails of the arrangement as to how this
partnership of management and func-
tioning in collaboration in finance and
otherwise will be, is a question to be
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settled between the O.N.GC. and the
Gujarat Government. We do not come
in anywhere now. It is for them to
decide as to details.

Shri Jashwant Mehta: May I know
what time the Government will take
in deciding this issue?

Shri K D. Malaviya: The O.N.G.C.
and the Gujarat Government are &t
present actively considering the details
of the question, I suppose. There will
not be much difficulty. There has
been some misrepresentation of re-
ports in the Gujarat press for which
I am sorry. That is the cause of some
confusion which has been created.

Shri Sham Lal Saraf: Is the Gov-
ernment aware that the State Gov-
ernment have been desirous of being
associated when such schemes of
mining and other mineral projects are
being set up in the different States,
and may I know if the Governmuoent
propose to associate them and, if so,
in what capacity?

Mr, Speaker: That is too general a
question. It is only with regard to the
Gujarat refinery.

Shri Sham Lal Saraf: This question
8.0

Mr. Speaker: He is here putting for
all the States.

Shri Sham Lal Saraf: This is a
matter of principle. My submission

Mr. Speaker: Principle could be
settled geparately. That is not the
question.

AT WA WY ATETE ¢ 3700 HTT
%1 a7 faeg fo 5o s A 3
dewiaT wITET H 3 ad fzg e
EY @ drfaa & @1 ®ORIT T 8 9T
Wt % fa=Y fn g fr wiwg 7 O
WAEFET ® g weg § 7 v @A
Tt €1 T & T s fza waa ?

& %o Yo WEAT : 77 & O
FTETT T 7587 AT AT 2 IH A 0T
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faiasr & i gaa ooy T ay @
T Hqd fEEAfs Sl 5w
qafay dvex § o wwdl € /T W
GTT FT IIH F4§ 0ALT T ER0 |

Shri P. R. Patel: I want to know
whether the Gujarat Government have
addressed any letter to this Govern-
ment regarding this matter and if so,
what is the request of the Gujarat
Government?

Shri K. D, Malaviya: Al]l sorts of
letters are exchanged between two
Governments. They need not be
brought prematurely before the House
or any information given in a half-
completed way go that misunderstand-
ings might l?c created.

Mr. Speaker: Next question.

All India Services

+
Shri Maheswar Nalk:
Shri 1, C. Sharma:
¢ X
1024. 7 shrimatli Renuka
l Barkalaki:

Will e Minster of Home Affairs
be pleascd to state:

(a) whether Government of  India
have now arrived wt a final  decision
regarding the setting up of three All-
India services; and

(by if so, when the necessary legis-
lation is proposced to be brought in?

The Minister of State in the Ministry
of Iome Affairs (Shri Ilarjarnavis):
=) Yes.

(b) Necessary legislation was intro-
cueed in the Lok Sabha on 19th Nov-
cmber, 1962,

it RET T #fieA, T o g
ST & | ¥ (4 W@ oqr guE
wq TF FEA A QWOd g A ;Y
WAT &7 IR § WX T W wigITA
# &7 9% [FET fnr o {gaAm ?

Nl gUCAEIR 4R A1 geF & FC
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Shri P, Venkatasubbaiah: Has the
attention of the Minister been drawn
to a statement of Shri Shriman
Narayan, Member, Planning Commis-
sion that Agricultural Services also
should be brought into an All India
Service and if that is so, what is the
reaction of the Government?

Shri Hajarmavis: I have not seen
the statement Broadly, we are in
favour of establishing as many All
India Services as possible.

Shri D, C. Sharma: May 1 know
how many other All India Services
are under contemplation of Govern-
ment to be established in the near
future?

Snrl Hajarnavis: I am very glad to
inform the hon. Member that one addi-
tional service about which we are now
considering and in which we have
been able to obtain the consent of
nearly all the States is the All India
Educational Service.

Shri Tyagi: What about the Judicial
Service?

Mr. Speaker: Next question.

Agreement with Russia for Drilling
Marchineries

+
[ Shri Subodh MHansda:
'1025) Shei . C. Sharma:
) Shri Onkarlal Berwa:
\_Shri K. Barua:

Will the Minister of Mines and
Fuel be pleascd to state:

{a) whether it is a fact that a new’
agreement has been signed with
Russia for the supply of drilling
machineries worth Rs. 11 crores;

(b) if so, whether any time has been
fixed for their supply; and

(¢) whether these drilling machi-
neries will be used in the plains or im
hilly arcas?
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The Minister of Mines and Fuel
(Shri K, D, Malaviya): (a) No, Sir.

(b) and (c¢). Do not arise.

WRITTEN ANSWERS TO
QUESTIONS

History of Freedom Movement

*1016. Dr. L. M, Singhvi: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the work on the compi-
lation of history of freedom movement
is being looked into by a Committee
of experts; -

(b) if so, the personnel of the Com-
mittee and the precise scope of its
work; and

(e) when the Committee ig likely to
conclude its deliberations and submit
a Report?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). An Advisory
Committee with the following mem-
bers has been set up:

. Prof K. A, Nilakanta Sastri.
. Prof. Mohd. Habib.
Prof. K. K. Dutta.
. Dr. Bisheshwar Prasad.
. Dr. Nihar Ranjan Ray.

(¢) The Committee will conclude its
work with the publication of the third
and last volume of the History. Since
its purpose is to adivse Dr. Tara
Chand, it will not submit any report
to Government.

oo 0O B

Estate Dealers in Delhi

*1017. Shri Harish Chandra Mathuar:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of estate dealers in
Delhi; and

(b) what control, if any, is exercised
over them to protect the public from
exploitation?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Information ig not available.

(b) Section 313(5) of the Delhi
Municipal Corporation Act, 1957 pro-
vides that before utilising, selling or
otherwise dealing with any land for
the construction of buildings thereon,
a person shall ensure that the lay-out
plan of the land has been sanctioned
by the Standing Committee,

House Building Cooperative Societles
in Delhi

*1021. Shrimati Ramdulari Sinha:
Will the Minister of Home Affairs be
pleased to state:

(a) the names of the House Building
Co-operative Societics in Delhi who
have taken possession of the land
allotted to them and started develop-
ment thereof; and

(b) the names of such societies who
have been allotted land but have not
taken possession of the same and the
reasons for not taking the possession?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) (1) Maharani Bagh Cooperative
House Building Society. .

(2) Diplomatic Enclave Extension
Cooperative House Building Society,

.(3) Delhi Municipal Corporation
Cooperative House Building Society.

(b) A statement iz placed on the
Table of the Housc. [Placed in the
Library. See No. LT-1200)63].

Training of Handicapped Persons

J Shri Yashpal Singh:
7\ Shri Indrajit Gupta:

Will the Minister of Education be
pleased to state:

{a) whether it is a fact that National
Advisory Council for Education of the
Handicapped have recommended cer-
tain schemes to train the handicapprd
persong in India; and

(b) if so, the action taken on these
recommendations?

The Minister of FEducatiom (Dr.
K. L. Shrimall): (a) Yes, Sir. On the
advice of the Council four schemes for
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promoting the training of the handi-
capped have been included in the
Third Plan,

(b) They have been implemented.
gl | e e
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Scheduled Castes in Orissa

2237. Shri Rama Chandra Mallick:
Will the Minister %f Home Affairs be
pleased to state the causes of the fall
in the population figures of the Sche-
duled Castes of Orissa State in the
Census of 19617

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): A preliminary examination
of the 1961 Census figures shows that
the population of Scheduled Castes
in 1961 has not shown the same rate
of inerease over the 1951 Census as
the general population. The position
hag also been affected to some extent
by the Scheduled Castes and Tribes
Lists (Modifications) Order, 1956 under
which certain  Scheduled Castes im
Orissa were transferred to the Sche-
duled Tribes.

Tribal Blocks in Orissa

Jj Shri Ulaka:
2238. L Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of tribal blocks
opened so far in Orissa since the first
vear of the Third Plan period;

(b) the names of districts whers

opened; and

(¢) the total amount sanctioned by
the Centre to Orissa Government for
the said purpose during the same
period so far?

The Deputy Minister in the Minls-
try of Home Affalrs (Shrimati
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Chandrasekhar): (a) Twelve (six
blocks were started in 1961-62 and
six in 1962-63).

fb) Ganjam
Sambalpur
Mayurbhanj
Koraput
Phulbani
Sundergarh.

(c) A sum of Rs. 1000 lakhs is
allotted by the Ministry of Home
Affairs to each block to be spent over
a period of 5 years, in addition to the
provision of Rs. 12:00 lakhs from the
Ministry of Community Development,
Panchayati Raj and Co-operation under
the Community Development pro-
gramme. Thus a T.D. Block is entitled
to get on an averagfe Rs. 440 lakhs
per year from the combined budget of
the Ministry of Home Affairs and the
Ministry of Community Development,
Panchayati Raj and Co-opcration, If
there is a shortfall in expenditure in a
particular year, it is carried forward
for being spent during the subsequent
years.

Denotified Tribes

J Shri Ram Harkh Yadav:
£230. 7\ Shri P. R. Chakraverti:

Will the Minister of Home Affairs
be pleased to state:

(a) the steps adopted or proposed to
be adopted by Government to im-
prove the lot of the Denotified Tribes
in the country; and

(b) the number of such tribes at
present?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) The following schemes
have been undertaken to improve the
1ot of the Denotified Tribes in the
country during the 1st, 2nd and 3rd
Five Year Plan periods:—

First Five Year Plan

(1) Establishment of settlements
and colonies,

(2) Assistance in the field of agri-
culture,

13) Co-operative Societies and
industrial centres,

(4) Educational centres, including
schools and Ashrams,

(5) Stipends and scholarships.
Second and Third Five Year Plang

(1) Schools
schoold,

(2) Stipends and scholarships.

including  Ashram

(3) Subsidy for agriculture,

(4) Supply of plough bullocks.

(5) Supply of seed .':md‘ imple-
ments.

(6) Irrigation wells.

(7) Rehabilitation and colonisa=
tion.

(8) Cottage industries.

(9) Communications,

(10) Housing,

(11) Drinking water wells.

The total expenditure incurred
during the 1st and 2nd Plan periods
was Rs. 1'30 Crores and Rs. 248
Crores, respectively. The amount al-
lotted for the 3rd Plan period is about
Rs. 4:00 Crores.

(b) As Denotified Tribes were not
enumeraled separately at the 1961
census, the population figures are not
available.

Visit of Indrani Rehman's Troupe to
Sikkim

2240. Shri Marandi: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to stale:

(a) whether Shrimati Indrani Reh-
man and her troupe were sent to
Gangtok, the Capital of Sikkim, on
the 20th March, 1963 on the marri-
age ceremony of Maharajkumar of
Sikkim to give a few performances;
and

(by it so, the expenses incurred

thereon?
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The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Eabir): (a) Yes, Sir, as part of our
Cultural Activities Programme.

(b) About Rs. 6,830,

Colonies for Schedulegq Castes and
Scheduleg Tribes in Orissa

9241 S Shri Ramachandra Mallick:
“ "\ Shri Ulaka: *

Will the Minister of Home Affalrs
be pleased to state:

(a) whether there is any proposal
for the construction of colonies for
Scheduled Castes and Scheduled
Tribes people in Orissa during the
current financial year;

(b) if so, the details thereof; and

(e) the total amount sanctioned for
the purpose?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) to (c). The informa-
tion has been called for from the
State Government. A statement giv-
ing the information wil] be laid on
the Table of the House when it be-
comes available.

Officers from Orissa at Centre

2242. Shri Ramachandra Mallick:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of Orissa State
Government officers working in Cen-
tral Government offices at present and
the posts held by them; and

{(b) the number of officers among
them who belong to the Scheduled
Castes and Scheduleq Tribes?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) There are at present 10
officers of the Orissa Government
serving in Secretariat posts in the
Central Government. Of these 4
are Joint Secretaries, 3 are Deputy
Secretaries and 3 are Under Secre-
taries.
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(b) Nil.

Grants to Organisations for the
Handicapped in Orissa

2243, Shri Ulaka: Will the Minis-
ter of Education be pleased to state:

(a) the names of voluntary orga-
nisations working in the field of edu-
cation for the handicapped in Orissa
which have been given grants during
1962-63;

‘(b) the amount sanctioned to each;
and

(¢) the purpose for which it was
given?

The Minister of FEducation (Dr.
K. L. Shrimali): (a) Nil

(b) and (c). Do not arise.

Grants for Development of Sanskrit
in Orissa

2244. Shri Ulaka: Wil] the Minis-
ter of Education be pleased to state:

(a) The names of woluntary orga-
nisations in Orissa which weres givea
grants for development of Sanskrit
in the State during 1962-63; and

(by the amount sanctioned to each
of them during the same period?

The Minister of Education (Dr.
K. L. Shrimali): (a) and
(b)., 1. Parlakimedi Sans-

krit College, Parla-
kimedi Rs. 600.00
2.  Shyam Sunder
Tol. Bhograi, Distt,,
Balasore. Rs. 1,500.00

Grants for Encouragement of Sports
in Orissa

2245. Shri Ulaka: Will the Minis-
ter of Education be pleased to state:

(a) whether any grants were given
by the Central Government to the
Orissa Government for the encour-
agement of sports in the State during
1961-62 and 19862-83; and
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(b) if so, the details thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir,

(b) Does not arise.

Grants for Construction of Utility

Stadia in Orissa

f Shri Dhuleshwar Meena:
REES: [ Shri Ulaka:

Will the Minister of Education be
pleased tp state:

(a) whether any financial assist-
ance was given to Orissa Government
for construction of utility Stadia
during 1961-62 and 1962-63;

(b) if so

, the details thereof; and

(c) the amount allocateg for Orissa
for the said purpose during 1963-64?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir.

(b) Doe; not arise.

(c) No State-wise allocation is
made for the purpose. All proposals
received are considered on meritg in
consultation with the All-India
Council of Sports.

Grants to Voluntary Organisations in
Orissa for Child Welfare

2247 f Shri Dhuleshwar Meena:
" Shri Ulaka:

Will the Minister of Education be
pleased to state:

(a) whether any financial assist-
ance wag given by the Central Gov-
ernment to voluntary organisations
in Orissa for the programmes of
child welfare and social welfare
during 1982-63; ang

(b) if so the details thereof?

The Minister of Education (Dr.
K. L Shrimali): (a) and (b). The
information is being collected and
will be laid on the Table of the
House ag soon as possible.

$.0s. and S.Ts. in Rajasthan

2248 Shri Dhuleshwar Meena: Will
the Minister of Home Affairs be
pleased to state:

(a) whether any financial assistance
wus given to non-official organisations
in Rajasthan for the Welfare of
Scheduled Castes and Scheduled
Tribes during 1962-63; and

(by if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) and (b). The infor-
mation ha; becn called for from the
State Government. A statement will
be laid on the Tabls of the House
as soon as the information becomes
available.

Houses for S.Cs. and §.Ts. in
Rajasthap

2249, Shri Dhuleshwar Meena: Will
the Minister of Home Affairs be
pleased to state:

a) whether any financia] assistance
has bean given to Rajasthan for the
construction of houses for Scheduied
Castes and Scheduled Tribes during
1962-63; and

(b) if so, the details thereof?

The Deputy Mimster in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) Yes.

(b) An amount of Rs 300 lakhs
wag allotted during 1962-63 to Rajas-
than under the Centrally Sponsored
Programme for the “subsidy for hous-
ing of sweepers and scavengers and
provision of house-sites to members
of Scheduled Castes (a) who  are
engaged in unclean occupations or
(b) Who are landless labourers.”

In the State Sector, although there
{s no specific scheme in Rajasthan
for housing of Scheduled Castes and
Tribes, a provision of Rs. 1.25 lakhs
and Rs. 1000 lakhs for Scheduled
Tribes and Scheduled Castes res-
pectively, has been made for the
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scheme “Settlement on land” under
the head Agriculture during 1962-63.
This scheme inter-alia provides for
the grant of housing sub:idies to the
needy Scheduled Castes ang Schedul-
ed Castes and Scheduled Tribes fami-
lies as part of the settlement scheme.

Welfare of Scheduled Castes and
Scheduleg Tribes in Rajasthan

2250, Shri Dhuleshwar Meena: Will
the Minister of Home  Affairs be
pleased to state:

(a) whether any amount was sur-
rendered by Rajasthan Government
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as unspent under the State and
Centrally sponsored schemeg for the
welfare of Scheduled Castes and
Scheduled Tribes during 1961-62;

{b) if so, the details thercof; and

(e) the total amount sanctioned by
Central Government to Rajasthan
Government for welfare of Sche-
duled Castes and Scheduled Tribes
during 1962-637

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) to (c¢). The in-
formation is as follows:

(Rs. in lakhs)

Central assistance un-
utilised during 1961-62

Central assistance sanc-
tioned for 1962-63

Category of Backward Class

State Central Total

State C=ntral * Total

_ Sector  Sector Sector  Sector
Scheduled Tribes 4°25 482 907 1265 1573 2938
Scheduled Castes 666 657 13°23
ToTAL 425 482 9:07 19-31 22°30 41'6I

Basic Eduacation

J Shri Subodh Hansda:
1 Shri S. C. Samanta:

Will the the Minizter of Education
be pleased to state:

2251

(a) whether syllabus of Post-Basic
Education Institutes in the Country
has been made at par with non-basic
Institutes at Secondary level; and

(b) if not, when it wil] be made at
par?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
State-wise position iz an under:

1. Andhra.—Students who  have
completed the post-Basic course are
being admitted to the SSLC. (Mat-
ri¢) Public Examination.

2. Bihar—The syllabus hag been
made at par since 1959,

3. Gujerat.—Post-Basic students
take the common examination which is

held by the Examination Committee
appointed by the Government.

4. Kerala—The syllabus in langu-
age and core subjects has been made
uniform. Other subjects like crafits
etc. are additionally allowed to be
taught as special cases, They take
the same examination as ordinary
academic school students do.

5. Madhya Pradesh.—The Board of
Secondary Education, Madhya Pra-
desh has decided that the certificate
of post-basic schools of 11 years
duration be treated as equivalent to
the certificate of Higher Secondary
course for employment and  higher
studies.

6. Madras—The posi-basic course
hag now beepn organised into one of
4 years duration so as to fall in line
with the general system. The newly
prepared syllabus embodies a scheme
of evaluation and assessment of the
students of Post-Basic Schools.

7. Orissa—~The syllabus has been
made at par,
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8. Puujaﬁ.—-’l‘he Higher Secondary
syllabus hag been introduced in post-
Basic Schools in the State.

9. Rajasthan—Post Basic High
Schools syllabus has been made at
par with non-basic secondary schools
from 1963.

10. Uttar Pradesh.—There is mo
post-Basic Education as distinct from
ordinary secondary Education in
U.P., hence the gquestion of preparing
the syllabus of Post Basic Education
does not arise.

There are no post-Basic Schools in
the following State:

Assam, Jammu and Kashmir,
Madhya Pradech, Maharashtra,
Mysore, Rajasthan and West Bengal

The Government of India have
recognised the post-Basic Certificate
as equivalent to Matriculation or
Higher Secondary Certificate for
purposes of employment under the
Central Government, provided that
the certificatc has been recognised
by the Government of the State in
which the School js located as equiv-
alent to Matricdlation or Higher Se-
condary Certificate as the case may
be for purpose of employment under
it.

None of the Union Territories has,
however, established post-Basic
Schools.
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Hearing Aids for Children

2253. Shrimati Savitri Nigam: Will
the Minister of Education be pleas-
ed to state:

(a) whether Government propose
to chalk out a scheme to enable poor
deaf and dumb children to get hear-
ing aid; at concessional rates; and

(b) it so, the details thereof?
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The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
Government do not at present pro-
pose to subsidise the sale of hearing
aids to deaf children, The National
Physical Laboratory has, however,
developed the protolype of indigen-
ous (group and personal) hearing
aids which are now being comer-
cially manufactured in the country.
The indigenous aids are cheaper than
the imported ones. Substantial re-
mission of duty is also allowed on
imported hearing aids.

Iron Pyrites in Bihar

2254. Shri Shree Narayan Das: Will
the Minister of Mines amd Fue] be
pleased to state:

(a) the result of the detaileq in-
vestigations of the deposits of iron
pyrites near village Sode, P.S. Torpa,
District Ranchi in Bihar which were
discovered some time ago;

(b) whether detailed investigatio-
tiong have indicated deposits of some
other mineral; and

(c¢) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) Pyrites
occur as sparsely distributed grains
and knotsg in rockg along the south-
ern escarpment of the Tutike] range
of hillocks (1.5 Kilometres N.E. of
Sode) rising to a height of 25 metres.
This zone of rocks with Pyrites is
traced over a length of 1000 metres
with a maximum width of 50 metres
in the centre, thinning to less than
3 metres at both the ends. In the
centre of the zone over an area of
50 metres long and 5 metres wide
coarse knots are found. But such
concentration; are rare. Hence this
occurrence is not of economic im-
portance,

(b). No, Sir,

(c) Does not arise.
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Rehabilitation of Assam Hills People

2256, Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have
sanctioned an ad hoc grant for the
rehabilitation of the economic life of

the border people in Assam Hill
areas; ang
(b) if so, to what extent? .

The Deputy Minister in the Meinis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). Dur-
ing the year 1961-62 an ad hoc grant
of Rg 2660 lakhg was given to the
Government of Assam for the pur-
pose. The quanium of grant for the
vears 2062-63 and 1983-64 will be
decided on receipt of details af
schemes from the Government of
Assam, and- will depend on the actual
approved exponditure idncurred In
1962-63 and expenditure proposed
for 1063-64.

LAS. anq LP.S Officers in UP.

2257. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleascq to state:

(a) the number of LAS. and LP.S.
Officers appointed by direct recruit-
ment and by Promotion respectively
in Uttar Pradesh during 1961-62; and

(b) the number of scheduled castes
out of them?

The Minister of State in the Minis-
try of Home Affairs (Shri Flajarna-
vis): (a) and (h). A ctatament is
laid on the table of the House.

STATEMENT

) Number of officers appointed
Service  through annual competitive exa-
mination in U.P. during

1961 1962
Total S.C. Total s.C.

Number of officers appointed by
promotion in U.P. during

1961 1962
Total s.C. Total s.C.

Service

LLAS. . 4
LAS. 4

0il Exploration in Madras State

2258. Shri Elayaperumal: Will the
Minister of Mines and Fuel be pleased
to state: .

(a) whether it is a fact that licences
have been given to U.S. Companies for
oil exploration in Madras State;

(b) if so, the terms thereof;

(c) whether they have started their
work; and

(d) if so, the results of their explo-
ration so far?

The Minisiter of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.

(b) to (d). Do not arise.

1.C.S. and LA.S. Officers in Poblio
Sector
2259. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state the number of 1.C.S.
and ILA.S. Officers working in Public
Sector enterprises at present and in
what capacity and on what terms?
The Minister of State in the Minls-
try of Home Affairs (Shri Hajarnavis):
The information is being collected and
will be placed on the Table of the
House in due course.
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Inter-State Organisation for Dacoity
Menace

rShri Harish Chandra
Mathur:

Shri Kachhavaiya:

Shri Maheswar Naik:

Shri Yashpal Singh:

2262. { Shri Kapur Singh:

Shri Narasimha Reddy:

Shri Mahananda:

Shri Surendra Pal Singh:

Shri P. Venkatasubbaiah:

LShri Sidheshwar Prasad:

Will the Minister of Home Affairs be
pleased to state:

(a) whether inter-State organisation
to meet the dacoity menace in Madhya
Pradesh, Rajasthan and Uttar ’radesh
is proposed;

(b) the lessons of a similar organisa-
tion set up earlier; and

(c) the nature of Central assistance
in the matter?

The Minister of State in the Minls-
try of Home Affairs (Shri Hajarmavis):
(a) No such proposal is under consi-
deration at present.

(b) A joint Command of the Police
Forces of U.P., Rajasthan and Madhya
Bharat, was created in 1953 and lasted
upto the beginning of 1958. This
Command succeeded in liquidating a
number of dacoit gangs. It recom-
mended the establishment of new
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police stations and outposts, and laid
the basis for quick transmission of
information between the three States.
The arrangements made are still con-
tinuing although there is now no Joint
Command.

(e) Does not arise.

Special Pay for Handling Cash in
Delhi Schools

[ 8hri Bade:
2962, J Shri Kachhavaiya:
"] Shri X. D. Singh:
| 8hri Brij Raj Singh:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 875 on the 18th
May, 1962 and state:

(a) whether any decision nas since
been taken on the question of grant-
ing special pay to Upper Division
Clerks working in Government and
Government-aided Higher Secondary
Schools under Directorate of Educa-
tion, Delhi for handling cash;

(b) if so, the details thereof, and

(e) if not, when a decision is likely
to be taken?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (c). The guestion
has since bren examined carefully, but
it has not been found feasible to grant
Special Pay for handling :ash to
Upper Division Clerks employed in
Government and Government aided
Higher Secondary Schools in Delhi.

Complaints against Police

2263. Shri Harish Chandra Mathur:
Will the Ministerof Home Affairs be
pleased to state:

(a) the number, nature and disposal
of complaints against the Police under
Central control during 1961 and 1962;
and

(b) what arrangements exist for
ensuring that complaints against the
Police are effectively dealt with?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). The information is being
collected and will be laid on the Table
of the House as spon as possible.

Dentenus Arrested under D.LR.

2264. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of detenus arrested
under the Defence of India Rules
since the proclamation of Emergency
and released till the 1st April, 1963;
and

(b) whether a statement giving the
number of the detenus and the States
to which they belong will be laid
on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). A statement containing
the required information is laid on
the Table of the House.

STATEMENT
Number Number
S.  Name of the State of of
Mo. persons  persons

detained released

I z 3 4

1 Andhra Pradesh . 34 10
2 Assam : . 173 37
3 Bihar 29 6
4 Gujarat 50 43

5 Kerala . 41 41
6 Madras . : 107 78

7 Maharashtra . 131 13

8 Mysore ) a3 6

9 Madhya Pradesh . 18 6
10 Orissa . 26 19
11 Punjab . 69 23
12 Rajasthan . g 25 2
13 Uttar Pradesh 50 2
14 West Bengal ) 131 -
15 Delhi . 30 - 9
16 Manipur . . 24 2
17 Himachal Pradesh 2 e

18 Tripura . i 67 10
19 Goa, Daman and
Diu . . . 13 13

1 2 3 4
20 Pondicherry . e i
21 Nagaland . P -

22 Andaman & Nico-
bar Islands .

23 Laccadive, Mini-
coy and Amin-
divi Islands

24 MN.EF.A.

25 Dadra & NMagar
Haveli . .

Total . 1,043 320

Lectures of Delhi University

2285. J Shri Sidheshwar Prasad:
"'\ Shri Bhagwat Jha Azad:

Will the Minister of Education be
pleased to state:

(a) whether Government ire aware
of the wide-spread discontentment
among the lecturers in the Colieges
aftiliated to the University of Delhi
over the recent fixation of their pay
as decided by the University Grants
Commission in accordance with  the
new scales of pay from April, 1961;

(b) whether it is a fact that a lec-
turer in the college or university
appointed in March, 1957 and 1958 is
getting less emoluments than that of
a lecturer appointed in July, 1960 by
virtue of the new grades and whether
Government have received any rcpre-
sentation in this conneclion subsequent
to the decision taken by the Univer-
sity Grants Commission; and

(¢c) the number of lecturets affect-
ed by the fixation of pay under the
new grades?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). Government
have received two representations
from some lecturers of colleges affiliat-
ed to the University of Delhi regard-
ing anomalies in the flxation of pay
in the revised scales, of the lype men-
tioned in part (b) of the question
The representations are under consi-
deration.

{¢) Information is being collected
and will be laid on the Table of the
Sabha in due course.
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Complaints against Visva-Bharati
University

2266, Shri H. N. Mukerjee: Will the
Minister of Education be pleased to
state:

(a) whether his attention has been
drawn towards mounting complaints
against the working of Visva-Bharati
University; and

(b) whether any steps are being
taken in this regard?

‘The Minister of Education (Dr, K. L.
Shrimali): (a) and (b). There has been
some agitation in the two preceding
years against the decision of the
Visva-Bharati not to admit day scho-
lars. The decision of the University,
however, was in conformity with its
Act of incorporation and therefore no
steps were taken by the Government.

Rent of Houses in Delhi

2267. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of Houses in (i)
Diplomatic Enclave (ii) Jor Bagh and
(idi) Golf Link;

(b) how many are o:zcupied by
foreigners and how many by Indians;
and

(c) to what extent the rent has gone
up from 1954 to this year?

The Minister of State in the Minis-
iry of Ilome Affairs (Shri Hajarnavis);
(a) and (b). In accordance with the
information obtaincd from the New
Delhi Municipal Committee, the infor-
mation Tequired is as follows:—

APRIL 24, 1863

MName of locality No. of No.of  Occupied
Houses Units® v
Indians

Foreigners

(Units)

(1) Diplomatic

Enclave ) 183 270 110 160
~{ir) Jor Bugh 182 306 151 15§

(iii) Golf Links 195 302 139 163

*In a house if two families are liv-
ing, siy one at the ground floor and
the other at the 1st floor, it has been
taken as one house, but two units.
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(c) The rents during 1934 were re-
gulated under the Delhi and Ajmer
Rent Control Act, 1952; and since 1958
under the Delhi Rent Control Act,
1958. The extent of rise would be
that between the ‘standard rents’
prescribed under the 1952 Act and
those under the 1958 Act.
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Trainig in Labour and Social Welfare
2273, Shrimatl Renuka Barkataki:

Will the Minister of Education be
pleased to state:

APRIL 24, 1963
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(2) the number of institutions im-
parting training in Labour and Social
‘Welfare in the country; and

(b) for how many of them Govern-
ment sponsor their candidates?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). Informa-
tion is being collected and will be
placed on the table of the house as
soon as possible,

Canteens Run by Government
Fmployees

2274. Shrimati Renuka Barkataki:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of Co-operative
Canteens run by Central Government
Employees in Delhi and New Delhi;

(b} whether these canteens have
made any profit up till now; and

(c) if so, the details thereof?

The Deputy Minister im the Minls-
iry of Home Affairs (Shrimati Chan-
drasekhar): (a) Thirteen.

(b) and (c). These canteens are
being run on “no profit no loss" basis.
Savings, if any, are utilized on  the
replacement of equipment. atc., to
ensure efficient service.

Institute of Foumdry and Forge
Technology at Ranchi

2275. Shri P. C. Borooah: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to stale:

(a) whether Government have had
under consideration the qucstion of
establishing an Institute of Foundryv
and Forge Technology at Ranchi; and

(b) if so, Government's decision
thereto?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir. It is
proposed to establish the Institute
during the Third Five Year Plan.
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Geological Survey of Aravall Range in
Rajasthan

2276. Shri Rameshwar Tantia: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
Geological Survey of India have de-
cided to cxplore the Aravali range
near Bhilwara in Rajasthan;

(b) if so, the minerals likely to be
explored and whether any prior sur-
vey was conducted in the area; and

(c) if so, the prospects for fruitful
returns?

The Minister of Mines and Fuel
(Shri K. D. Malaviva): (a) Geological
mapping of the Aravali range in the
vicinity of Bhilwar is proposed to be
carried out by the Geological Survey
of India during 1964-65.

(b) Minerals likely to be explored
are limestone, marble, garnet, mica,
copper, tale and kvanite. Prior sur-
veys were conducted in 1925-26, 1951-
52 and in 1957.

(e¢) Tt is premature to say anything
at present.

Purchase of Belgian Mining Machinery

2277. Shri P. Venkatasubbaiah: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether it is a fact that mining
machinery is proposed to be purchas-
ed from Belgium; and

(b) if so, the details thereof and the
arrangements made for its purchase?

The Minister of Mines and Fuel
(Shri K. D. Malaviva): (a) Yes.

(a) Some second-hand coal mining
ma-hinery and equipment, in service-
able condition, and surplus to the re-
quirement of Belgium are reported to
be available for purchase against the
Belgian credit offered to India. A
team of officers of the Ministry,
National Coal Development Corpora-
tion, and Singareni Collicries Com-
pany Ltd. has been deputed to Belgium

11600

to make the necessary selection after
an on the spot inspection.

Study of Arabic

2278. Shri P. Venkatasubbaiah: Will
the Minister of Education Le pleased
to state:

(a) the steps taken by Government
so far to provide facilities for the
study of Arabic in the country;

(b) whether Institutions imparting
training in Arabic were aided by the
Government; and

(e) whether any financial assistance
has been given to the Arabic College
in Kurnool, Andhra Pradesh?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (c). Information
is being collected and will be laid on
the Table of the Sabha in due course.

Caving Methods in Coal Fields

2279. Shri P. Venkatasubbaiah: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether Government propose to
adopt French caving metheds in the
coal fields in our country; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
Negotiations are in progress with the
CHARBONNAGES DE FRANCE (the
French National Coal Board) for
opening a new mine, on an experi-
mental basis, for the purpose of ex-
ploiting the thick coal seam in the
Karanpura region by adopting the
French caving methods,

Taxatlon System im Laccadives

[ Shri A. V. Raghavan:

#280- 1 shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

+ (a) whether the present system of
taxation in the Union Territory of
Laccadives is based in terms of co-
conut trees;
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(b) the steps taken to carry out a
proper survey and settlement of the
islands; and

(¢) the progress made to promul-
gate a setllement code for the islands?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) There is no uniform system of
taxation in the Union Territory of
Laccadive, Minicoy and Amindivi Is-
lands. Tax is collected only on gov=-
ernment trees leased out to the Is-
landers in these Islands except in
Minicoy where a nominal poll tax is
levied.

(b) and (c). The Laccadive, Minicoy
and Amindivi (Boundaries) Regula-
tion was promulgated in 1959. Land
survey was undertaken thereafter and
survey of eight islands has becn ~om-
pleted. The remaining eleven islands
are expected to be surveyed by the
end of 1964, after which seltlement
operations will commence. A code for
this purpose is now under prepara-
tion.

Sea Frosion in Laccadives

[ Shri A. V. Raghavan:
Z281. 4 shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state:

(a) the steps taken to prevent sea
erosion in the Union Territory of
Laccadives; and

(b) the amount sau.'ioned for the
purpose for 1963-647

The Minister of State in the Minis-
try of Flome Affairs (Sari Hajarnavis):
(a) Sea erosion has not been serious
in any of the Islands in the Union
Territory of Laccadive, Minicoy and
Amindivi Islands. However, casua-
rina is being planted on the beach as
&8 preventive measure.

(b) Rs. 1,300.

APRIL 24, 1863
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Archaeological Excavations neap
Chandigarh

[ Shri Bishwanath Roy:
2283.{ Shri B. N, Kureel:
(_ Shri Sidheshwar Prasad:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether some materials of his-
toric importance have been found near
Chandigarh in Punjab; and

(b) whether exploration or excava-
tion would be undertaken by Govern-
ment in that area?

The Deputy Minister in the Minis-
try of Scientific Research and Cul-
tural Affairs (Dr. M. M. Das): (a) Not
to the knowledge of the Government
of India.

(b) Does not arise,
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Postal Intimation of Traffic Offences
in Delhi

2286. Shri Maheshwar Naik: Will
the Minister of Home Affairs be pieas-
ed to state:

(a) whether it is a fact that the
Delhi Adminisiration has decided to
inform persons convicted of traffic
offences by posts;

(b) if so, advantages accruing to
this innovation; and

(c) whether practical aspectz of
the implementation of the measure
have been examined before its actual
enforcement?

The Minister of State in the Mimnis-
try of Home Affairs (Shri Hajarmavis):
{a) to (c). Section 130 of the Motcr
Vehicles Act itself makes it manda-
tory for a court, taking cognizance of
certain specified offences under this
Act, to indicate on the summons to
the accused person that he may, by a
specified date, prior to the hearing of
the charge, plead guilty to the charge
and remit to the court such sum not
excceding Rs. 25 as the court may
specify. The law, therefore, gives the
option to a person charged with such
offences to either plead guilty by post,
or appear in court and contest the
case, and thereby offvrs the accused
persons a convenient procedurs in
case they plead puilty. This proce-
dure also facilitutes the expeditious
disposal of such cases where the ac-
cused pleads guilty.
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Merger of 0il Companies
2288, J Shri Sidheshwar Prasad:
| Shri Onkarlal Berwa:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
question of merging the ©Oil and
Natural Gas Commission, the Indian
Refineries Ltd. and the Indian Oil
Company is under active considera-
tion of the Government; and

(b) if so, the steps taken in this
direction?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) No steps in this direction have
g0 far been taken as the matter is
still under consideration,

FAA aW TEw wTCAT § gyare
=it TreserT s fag
3358, ) =1 fa@saw gww
Y gYo o =Rt :

1 WA AT 59 AAT qg aqE
&7 w1 w3 fw

APRIL 24, 1863
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Regional Engineering College, Calicut

0. J Shri A. V. Raghavan:
7\ Shri Pottekkatt:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

229

(a) whether it is proposed to ex-
pand the Regional Engineering Col-
lege, Calicut by increasing the intake
to meet the shortage of engineers;

(b) the intake proposed and the
number of students admitted now;

(c}» when the College is expected to
be shifted to its permanent site; and

(d) the amount provided for 1963-
647

The Minister of Scientific Research
ang Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The Regional
College is being planned for 250 ad-
missions, ultimately. 125 students
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were admitted last year and 180 stu-
dents are proposed to be admitted in
1963.

(c) September, 1963.
(d) About Rs. 48 lakhs.
Ealakote Co0al Mines

2291. Shri Buta Singh: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether there is any proposal
for the Kalakote coal mines of Jammu
and Kashmir State to be taken over
by the National Coal Development
Corporation; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) and (b).
There is no proposal, at present, for
the National Coal Development Cor-
poration to take over the Kalakote
coal mihes of Jammu and Kashmir
State,

Drug Research Laborate~y, Jammno

2292. Shri Buta Singh: Will the
Minister of Sciemtific Research and
Cultural Affairs be pleased to state:

(a) whether Government are aware
that the Government of Jammu and
Kashmir have decided to close down
the Drug Research Laboratory at
Jammu; and

(b) whether any proposal was made
to the Central Government to take
over the Laboratory?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) and (b). No, Sir. On the
contrary when Council of Scientific
and Indusirial Rescarch had offered to
take over the entire organisation, the
State Government agreed to hand over
only the research unit and kept the
Farm and the factory.

Admission to Regional Engineering
College, Srinagar
2298, Shri Buta Singh: Will the

Minister of Scientific Research and
Cultural Affaire be pleased to state:

(a) the minimum qualifications and
the percentage of marks for admission
1o the Regional Engineering College,
Srinagar;

(b) whether any relaxations were
made for admission in 1962; and

(c) the number of such relaxations
and the basis thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayon
Kabir): (a) Higher Secondary Certi-
ficate or equivalent with at least 45
per cent marks.

(b) and (c). In 1962, the condition
regarding minimum marks was relax-
ed in three cases. In two of them,
the candidates had secured between
44 and 45 per cent and their marks
were rounded off to 45 per cent. The
third candidate had secured 42.8 per
cent and he was admitted as a special
case because his father had beem kill-
ed while on duty.

Improvement of Scavenging
Conditions

2294. Shri Buta Singh: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that the
Chairman of thc Committee for im-
proving the Scavenging Conditions,
visited the important towns of Punjab
State recently;

(b) if so, whether he submitted a
report to Government; and

(c) the details thereof?

The Deputy Minister in #he Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) The Chairman had,
along with the Advisory Committce on
Scavenging Conditions toured some
towns in the State of Punjab {rom
21st to 27th March, 1963.

(b) and (c). The Advisory Com-
mittee has been appoinied to ensure
implementation of the recommenda-
tion of the Scavenging Conditions
Enguiry Committee and it4 main ob-
jective is to advise on, and assist in,
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mobilisation of effort for abolishing
the practice of carrying night soil as
headloads and for improvement of
the working and living conditions of
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() sdefraw Fafedta e
AT @ F Ha §F §TEAT W I
¥ faeme 9oz &Y qHIAT TN @MW |
& foregame fd w1 &)

WA FHET &1 &F T A
L]

L8, st WPRTCATH 7T F4T
dwrfas  wadETTA SR wiesfas-a™
AT gg qend F T &30 @

-

(%) Far g 79 2 (% WA
FEIFIET 3T 0F & =4 ST @ ;

(@) 7 =, @1 @ 7 frad
FATHFIT TAT T AAT FATATL EIT 5

(W) ¥ AE A AT HqAT T AT
TET 2 WHAT AT AT AT TEE o

(&) z& o foaem a¥ grm !

st (st gg o) (7)) &=
F arg wiesfaw TOAH F ATa 0F
wresfas sfafafumrea ¥4 F 953
qT faarC g1 @ 8 |

(a)\&@ (7). faar st sfaw
®7 ¥ Fg) A §

New Oil Wells in Gujarat

2300. Shri Jashvant Mehta: Will
the Minister of Mines and Fuel be
pleased to state the decisions taken in
the last mecting of Oil and Natural
Gas Commussion, regarding the dril-
ing of new oil wells in Gujarat?

The Minister of Mines and Fuael
(Shri K. D. Malaviya): The Oil and
Natural Gas Commission, at their last
meeting held at New Delhi on the
19th March, 1963, decided to under-
take drilling of 108 new wells in
Gujarat during the year 1963-64.

Recruitment of Assistants from
Scheduled Tribes

2301, Shri Marandi: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether an examination for rec-
ruiting the Assistants only from the
Scheduled Tribeg in the Central Gov-
ernment was held on All India bosis
in the year 1959, by the Union Public
Service Commission;

(b) if so, the number of the candi-
dates who appeared in the examina-
tion;

(c) the number of the candidates
who qualifled in the examination and
were offcred the posts on this basis;
and

(d) the number of candidates who
accepted the posts?

The Minister of State in the Minls-
try of Home Affairs (Shri Hajarnavis):
(a) An examination open to all Sche-
duled Tribe candidates, satistying
certain prescribed qualifications, was
held by U.P.S.C. for recruitment to
Assistant's Grade in 1959.

(b) 101.

(c) 28, out of whom 27 were offer-
ed appointments. The remaining one
candidate was, on rnguiry, found nct
to belong to a Scheduled Tribe lor the
purpose of the Constitution (Scheduled
Tribes) Order, 1960. He was, there-
fore, not offered any appointment.

(d) 23 (including 2 selected for the
Railway Board Secretariat Service).

Retirement Berefits to Delhi School
Teachers

2302. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the Association of
Heads of Seccondary Schnols in Delhi
has urged upon the Union Education
Ministry to remove the inequalities in
the matter of retirement benefits bet-
ween teachers in Government Schouls
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and those in recognised aided schools
under the Delhi Administration; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of Education (Dr. K.
L. Shrimali): (a) The Association of
Heads of Secondary Schools in Delni
had recently urged the Government
to grant the benefit of gratuity to
teachers of Government-aided Schools
in Delhi on their retirement in addi-
tion to the benefits of the Contributory
Provilent Fund already enjoyed by
by them.

(b) The Government is considering
the introduction of the “Triple Bene-
fit Scheme” for the teachers of aided
schools. This will give them the
benefit of Compulsory Insurance,
Contributory  Provident Fund and
Pension.

Laccadives

J Shri A, V. Raghavan:
2303.9 Shri Pottekkatt:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether he or any other .linis-
ter proposes to visit the Union Terri-
tory of Laccadives in the foreseeable
future;

(b) whether the entire inhabitants
of the Territory are classified as Sche-
duleq Tribes; an~

(¢) the number of Gazetted Officers
among the inhabitants?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) The Deputy Home Minister pro-
poses to visit the Union Territory of
Laccadives during the latter part of
this year.

As the Islands will be cut off from
the mainland on account of monsoon
it is too early to say anything about
visits by other Ministers to these
Islands.

(b) Yes.
(c) Ome.

APRIL 24, 1963
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Oil Drilling in Rajastham

2304. Shri D. C. Sharma: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether the oil drilling pro-
gramme in Rajasthan has been delay-
ed due to the late arrival of equip-
ment;

(b) if so, the steps taken in the
matter; and

(e¢) when the drilling gperations are
likely to start?

The Minister of Mines and Fuoel
(Shri K. D. Malaviya) (a) There will
be some delay in drilling operations
on account of the delay in the finalis-
ation of the contract for seismic
work which has to precede such
operations.

(b) Certain unanticipated difficult-
ies have arisen and efforts are being
made to resolve these difficulties.

(c) Nothing definite can be stated
at this stage, but it is likely that strue-
tural drilling work may be started in
the next winter.

Pipelines from Cambay for Gas
Suapply

2305. Shri Jashvant Mehta: Will the
Minister of Mimes and Fuel be pleased
to state:

(a) whether the scheme for laying
pipelines from Cambay for the supply
of Gas has been sanctioned; and

(b) if so, the progress of the
scheme? |

The Minister of Mineg and Fuel
(Shri E. D. Malaviya): (a) Yes, Sir.

{b) A contract with Snam-Saipem,
an ENI Company, is being entered
into shortly and thereafter, prelimi-
nary work regarding pipeline con-
struction will commence. The fabri-
cation of the necessary pipes is al-
ready in progress at the Rourkela
Steel Works.
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Enquiries against Government
Employees

2306. Shri D. C, Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Government em-
ployees against whom the Special
Police Establishment have instituted
enquiries during the first quarter of
the year 1963;

(b) the nature of charges against
them; and

(¢) the action taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) 378.

(b) The allegations relate to diffe-
rent kinds of offences which the SP.E
are competent to investigate and to
misconduct punishable in depart-
mental proceedings.

(e) Investigations against 366 Gov-
ernment employees are in progress.
Departmental action has been recom-
mended against 6 officials. Reports in
respect of 3 officials will be submitted
shortly. Cases against 3 officials have
been dropped.

National Discipline Scheme in Punjab

2307. Shri Daljit Singh: Will the
Minister of Eduocation be pleased to
state:

(a) the total number of institutions
where National Discipline Scheme has
heen organised in Punjab; and

(b) the total number of students
who are taking training there under
the Scheme at present?

The Minister of Education (Dr. K. L.
Shrimali): (a) 501 institutions.

(b) 3,22,893 students.

Adult Women’s Education in Punjab

2308. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the amount allotted to Punjab
State for special scheme of adult

women education during 1961-62 and
1962-63; and

(b) the amount utilised during the
same period by Punjab Government?

The Minister of Education (Dr. K. L.
Shrimali): (a) No separate funds
were allocated to Punjab State for the
special scheme of adult women's edu-
cation.

(b) Does not arise.

Rural Imstitation for Women at
Dharamsala

2309. Shrl Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) whether Government  have
decided to establish any rural insti-
tute for women at Dharamsala in
Kangra District of Punjab; and

(b) if so, when it is likely to be
opened?

The Minister of Education (Dr. K. L,
Shrimali): (a) No, Sir.

(b) Does not arise.

Post Matric Schclarships to Scheduled
Caste Stodents im Punjab

2310. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the number of scholarships
given by the Central Government to
the students belonging to the Sche-
duled Castes in Punjab State during
1962-63 for Post Matric education;
and

(b) the amount thereof?

The Minister of Education (Dr. K. L.
Shrimali): (a) 4396.

(b) Rs. 16.92 lakhs.
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12 hrs.
PAPERS LAID ON THE TABLE

PETROLEUM PIPELINES (ACQUISITION OF
RigHT oF User IN Lanp) Rures

The Minister of Mines and Fuel
(Shri K, D. Malaviya): I beg to lay
on the Table a copy of the Petroleum
Pipelines (Acquisition of Right of
User in Land) Rules, 1963, published
in Notification No. GSR 626, dated the
13th April, 1963, under sub-section
(3) of scction 17 of the Petroleum
Pipelines (Acquisition of Right of
User in Land) Act, 1962. [Placed in
Library, See No. LT-119G/63].

CERTIFTED ACCOUNTS OF INDIAN INSTI-
TUTE  ov TreeHwNoLocy, KHARAGPUR,
ALONG WITH AUDIT REPORT TIIEREON

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): I beg to lay on the Table a
copy of the Certified Accounts of the
Indian Institute ot  Technology,
Kharagpur, for the year 1961-62 along
with the Audit Report thereon, under
sub-section (4) of section 23 of the
Institutes of Technology Act, 1961.
[Placed in Library. See No. LT-1197/
€3].

12.01 hrs.

RELEASE OF MEMBER

Mr. Speaker: I have to inform the
House that T have received the follow-
ing letter, dated the 20th April, 1863,
from Superintendent, Central Prison,
Hyderabad:

“I have the honour to inform
you that Shri G. Yallamanda
Reddy, Member, Lok Sabha, who
wias detained in this jail as a
special class detenu, was released
unconditionally on the 20th April,
1963, at 9.15 p.m.”
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12.01} hra.

PAPERS LAID ON THE TABLE—
contd.

U.P.SC. (ExEMPTION FROM CONSUL-
TATION) AMENDMENT REGULATIONS

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
I beg to lay on the Table a copy of
the Union Public Service (Exemption
from Consultation) Amendment Regu-
lations, 1963, published in Notification
No. GSR 578, dated the 6th April,
1863, under clause (5) of article 320
of the Constitution, together with an
explanatory memorandum. [Placed
in Library. Sce No, LT-1198/63.]

12.02 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

TeNTi REPORT

Shri  Krishnamoorthy Rao (Shi-
moga): I beg to present the Twentieth
Report of the Committee on Private
Members' Bills and Resolutions.

12.021 hrs.

PUBLIC ACCOUNTS COMMITTEE
TENTH REPORT

Shri Tyagi (Dehra Dun): I beg to
present the Tenth Report of the Public
Accounts  Committee on  Works
Expenditure—fixing a limit for new
works which should be executed only
after obtaining Parliamentary ap-
proval.

12,024 hrs.

RE: SHRI ANSAR HARVANI'S
LETTER TO FINANCE MINISTER

Mr. Speaker: Now, Shri Kamath,

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I, by your leave, seck
rour guidance on a matter which is
in the interests of the Members of this
lHouse? '
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The Finance Minister laid on the
Table of the House on Saturday a
letter written to him by an hon. Mem-
ber of this House. I am sure that all
of us, including your august self, Sir,
have been pained and distressed at
the rather awkward wvisage of the
so-called sccular progressivism which
the letter has revealed, but I am not
concerned with that matter so much
as with another issue which is more
germane to the norms, to the stan-
dards and to the proprieties of a
parliamentary democratie set-up
which all of us here are anxious to
preserve, strengthen and promote.
May I put the matter succinctly before
you in this way so that you can give
us guidance for the future? Is it
right or proper for an hon. Member
of this House, when a matter is pend-
ing enquiry or investigation by Gov-
ernment or their machinery or their
officers, to ask the Minister concerned
to drop the matter or withdraw the
case? May I, therefore, request you,
Sir, to tell the House whether such
an action on the part of an hon. Mem-
ber will not be tantamount to undue
and uncalled-for interference with the
process of law and the course of
investigation and enquiry?

Shri Tyagi (Dehra Dun): I have
also to make a submission in this
matter, if you would permit me. The
question which has been raised is a
question of the privilege of Members,
I have been a Member here for a long
time.. ..

Mr, Speaker: If the hon. Member
hears me, perhaps he will be satisfied.

Shri Tyagi: My submission is that
this objection which he has raised
would make Members useless in their
constituencies. If they receive any
complaints, they have to forward
them.

Mr. Speaker: The hon. Member has
put to me an abstract question, and I
have to answer that.

If any hon. Member knows that
there is an enquiry pending, judicial
or semi-judicial, against any person,
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letter to Finance
Minister

then, certainly, it is not fair or proper
for any Member to interfere in that
or to exercise his influence to bring
about any change or to affect the
result. But if the enquiry is simply
in the Ministry, and the Minister is
enquiring, then, certainly, every hon.
Member has got every right to write
to the Minister and to give the facts
as are known to him. That is the
right of the Members, namely to bring
every fact to the notice of the hon.
Ministers, which they know, accord-
ing to their knowledge.

Now, because the question put was
only an abstract question, this is the
only answer that I can give in this
matter.

Shri Ansar Harvani (Bisauli): On
a point of personal explanation....

Shri Hari Vishnu Kamath: Accord-
ing to the correspondence laid on the
Table of the House, the Finance Minis-
ter told the Member in his reply that
the matter is pending investigation
by the customs Department, that
means, his own official machinery, not
in the Ministry. It was before the
customs staff, the police, the Board of
Revenue. ...

Some Hon, Members rose—

Mr. Speaker: Order, order. Three
hon. Members cannot rise at a time.
Unless I have identified the Member,
he cannot speak.

Shri Tyagi: Of course, all of us
have to abide by your ruling; in the
matter of conduct of Members of this
House, your ruling is the final word
for us. But I would just like to bring
to your notice one circumstance in
which letters have sometimes to be
written. Suppose there is some semi-
judicial—mostly  executive—proceed-
ing going on and I am informed
definitely that the man who is dealing
with it has taken a bribe. Can I
suppress that? Can I not inform the
Minister and say ‘Please look into
it'?
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letter to Finance Minister

Mr, Speaker: Order, order. That is
quite a different thing, the question
he has put to me. He is not then
interfering with the inquiry, but he
is making another complaint against
the man who is making the inquiry.
That is quite a different thing. That
has nothing to do with this, My
observations do not apply to that.

Shri Aasar Harvani: 1 rise on a
point of personal explanation. I want
Shri Kamath to know that this letter
was written by me on the 1st June,
1962. At that time, neither a criminal
prosccuticn nor a civil suit had been
filed. Only oflicials of the Ministry
of Finance were conducting an inquiry.
All that was done was done in good
faith. I did it as a Member of Parlia-
ment with full responsibility and I
will do it again; in future, if neces-
sary, I will again write to the Finance
Minister, (Interruptions.)

Mr. Speaker: Order, order. Why
should he repeat it with such insist-
ence?

Shri Bade (Khargone): The customs
officers, excise officers and police
officers had seized the books. The
contents of the letter contain a request
that the matter should be dropped.
That is bringing pressure on the
investigation. ...

Mr, Speaker: Order, order. We are
not discussing that particular letter at
this moment.

Shri Bade: We want your guidance.

Mr. Speaker: He can write to me.
He can put a question there and I will
answer.

Shri Hari Vishnu Kamath: 1 will
take only half a minute. Shri Tyagi
raised a point which, as you observed,
is quite a different matter. The crux
of the issue in this case was: when
a matter was pending inquiry by the
customs officers—not in the Ministry—
can a Member write to a Minister not

(Amendment) Bill.
just giving informaticn but asking
him categorically to withdraw the
case and drop the matter—those are
the words used—drop the proceedings?

Mr. Speaker: The Finance Minister.

Siri K. C. Sharma (Sardhana): On
a point of order.

Mr. Speaker: Order, order.

The Minister of Finance (Shri
Morarji Desai): When the letter was
written, there was no court case. An
inquiry by the custioms was going on.
During the inguiry, there were some
books which were attached; they are
pending before a Magistrate, that s,
they were surrendered to the Magis-
{rate on account of a court order. That
was how it was there. If some Mcom-
ber at that time writes to me to con-
sider it and do that, I cannot say that
that is a wrong thing. That will be
my view.

Shri Mari Vishny Kamath: He
asked that the matter be dropped.

Mr. Speaker: Bill to be introduced.

Shri Sheo Narain (Bansi): You
may also write.

Shri Hari Vishnu Kamath: 1 do
not want to.

Mr. Speaker: 1 have called the next
item of business.

12.09 hrs.

INSTITUTES OF TECHNOLOGY
(AMENDMENT) BILL*

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): I beg to move for leave to
introduce a Bill to amend the Insti-
tutes of Technology Act, 1961.

Shri Hem Barua (Gauhati): On a
point of order. Does not the state-
ment of the Finance Minister go
counter to the ruling that you have
given?

*Published in the Gazette of India
dated 24-4-83.

Extraordinary Part II—Section 2,
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Mr. Speakci: A point of order can
arise on any item that is before the
House. Just at this moment, the hon.
Minister has sought leave of the House
to introduce a Bill. Does he want to
rajse a point of order on that?—He
cannot raise a point of order now on
an item which has been disposed of.

Shri Hem Barua: I seck a clarifica-
tion from you.

Mr. Speaker: No clarification about
things that arc passed.

Shri Hem Barua: Then we are left
in the lurch.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to amend the Institutes
of Technology Act, 1961."

The motion was adopted.

Shri Humayun Kabir: 1 introduce
the Bill,

12.10 hrs.

OFFICIAL LANGUAGES BILL—
contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri Lal
Bahadur Shastri on the 23rd April,
1963, namely:—

“That the Bill to provide for
the languages which may be used
for the official purposes of the
Union, for transaction of business
in Parliament, for Central and
State Acts and for certain pur-
poses in High Courts, be taken
into consideration.”

Shri Yash Pal Singh may continue
his speech.

Y g fag (Fam) o ogErd
wq1aT oY TEZ AwTAT F A 979 T
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waw wgEw : We fae e F
9% & | a2 & 9F a7 F fau w2
WE | A9 ey fage 8 & §

QY g fag oo fAaz 2
i | g% & 7 o fqar av fw
WY STE AT A OF T & 4T
|, afwa o7 o7 99 g3 % f49
wasy 2§ |

WP WERT WO S OA9 R,
orar 91 TEf § 9z 77 W g fw
FAFT OFTHA FIE AT oM | o
g fgqe g & &

ot gaow fag : eIl T St
BT TRZ HrA H TAT 99T HaT g, IHET
FI0T 37 g (% a0 F qaraaa wifar
Fr g & a1 fa@g=? @ &1 | 9
Y I NFW H wATR PAR H wAmET
T Uo7 & foraa T Mg &79 A12a7<
qaear? famdt & | warETz %1 faaw
oI AT AL § | AfFwAT gurT wAr Ay
ae @1 77 F7a & fo A & gard
ggdr g% wfawar @& &t 0f, €9
q ZATLr AT ZIET FT iy &1 HIw
AEY @ wran, ZATY sfgwar #1 69E,
FAT Ul & ARE W A1 AT
WIET W @ 4T, T2 A¢Y T T |
aE FATTHRT WA B, 9 T g |
afeT 19 &1 1 T & W AE
faezT &, <t weareF g, &1 UE M|
frmfar 8, ot &< &, I9ET FAEAR
oA Wl aree WY ATRATT O | @t
ferdt Tz T weTIw & ...

qe FRRE ;AT A T A
SITET WIT WIET T T A |

Shri P. R. Patel (Patan): On a point
of order, Sir. Can an hon. Member
speak anything which is nol relevant
to the subject? The subject before
us is the Languages Bill, and he i»
talking of socialism and so many
other things.
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Mr. Speaker: Order, order.

ot ayare fey 0 for T Ay
seaTeE & fog & F2cRIE ) W e
qHAT FY Frierr Ffsd o

w1 za fags< &1 s forar
¥TAT EIAT A1 SET 91 {& T el
FY TAEATE FGIA | W WY FET T g
fF #a=r sl & o T e g
q @1 &Y g HAT T qAAR TF &
FfFr i fomY maaTel & e £ 8,
IART & | AT AT /Y TG ATEEI Y
qieaTs famdr & 1 09T @ywee
freHe 9% 99 i g1 8, 97 99
H A it & 1| aEy ave 2 [T 2 foew
97 Al # gg fe=t wiar 9Av A€
e |

WETY HEIRT : WGAl § UL
& qEAIg AT Y AT T FT

32

=t TaTe faw ;. 99 fod e
U TR A T a1 I
WTE 1 FAT FE@T T TETC FT FTH

L

weaw WERY : EEIfET @ gg
AT WTH WIET Fer 4°r

At aaar fag o 9T R FA
EAT HIETE AT FTH § | AT T
T & fe=r ® W@t vy fw@ o
qFET G | U7 FORIL A F ar faar
T 7'gr 98 TAT FET GEAT 4T |
oI FETE HHI FHAET 97 99F
Ty & fau g fa=wr #1927 9w ¢
LCil-

UTH §o F SOTET A&V a8 §, W<
ur fe=t @1 Jemr w12d €, o gw faw
% g foar o1 | g FEdr g
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f& gmemm gan 0m AT gigama
T WTNT H T FTH FA! & | 2H Fed
¢ f st ot =g groerT o g, a
fa=t Y mafoog =9 71 oY &)
greme grmr 8, wifTaad #7118
F2a § {7 oo o=t § wielr, foT oigsh
¥ IFT gigerr 21 | s oar gafy
?ATYr ooz ¥ Ft ST frogaw
FEzgma # awn famr ar @ owd
feedd gAY sgmd ¥ ¥v7 g, Tl
FEEr w3 aE gar {F s @i T
& fordt oo 77 fagor 31 &4 & qFQ
HIER

¥ foa feel & ford oy & ford
ger g § @ fe=r w7 fe=d wdh
& e f% fzeg fedfiore & fa F=y sman
g a1 37 fo=r dafzaw & faqg *er
srar & 1 8 feey $afzam @1 e
g afFadgaam § 87 7 §h
S AHTOT ATTE S FTE AT
§ a1 g gEW 9= FLAE A FE
gEAr F3 & A1 IEET a2 ;g )
¢ % f2=iy amar a0 ae@ # a9
FE A FIar g A AWAT IAFY
q91 & WU | HiFE raET wa 48
Far{a A48T 21 awar ¢ fw fz=r & wfq
qur &1 991¢ frar wm 1 & fow
fa=t & fam @ & fou @y zan g,
7z f@met vx wwEma & wEr 9 g
72 fegeara & ¥ a3rg daml £ wmar
2 S s frg gfeam F7 qEra 2w
§, 3 madAT e 2 urw Ay & a7 4
AT E | W & #E wfEwl aow Y A
FFTT g | WELL AGA T A TG
fomr & az & wraF! FFTT £ 1 IR
fom gary sarm w63t St § off moAr
AW T-ATTATH § T3 Hog 7es (a9 @
0T w2 d fF ag fergena & oF wg
e g | wFe F fwar &
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STAT 9 § S0, 07 7 iz
AT T aw= 2, F27 wRA T H1E |

F 27 9rZAT § 1% 72 F198Y W60
g | 72 wrer 74, 9 A9y 2, a2
fesdy 21

Y 1 "1 75 FX E Mfaew fag
ST e qIEATE, A AE &7 Ay
T AIEF ATHA FNE FAT g o
et F1 awEd §  GwEl aver @ &
A fagi dare & 97T qd F1 59w
foar & —

Fag TAAY AEY, T FVCA e F4 |
TE  qEA qEAY AEL, 9 e
Fg A9

g T AT AT 1 A T Gy wrar
2 o Form gw =7 997 FT @ E

TS ZATY T WA S A wEwArAT W
ge g1 #T weT ¥ fgm fw =g
qedz 2=t Wit e & 1 3T ae
FRIH WS T OF AF TZH FATETATE A
THEE FwA § AN Og A wE
gt A7 o171 AT fF S FvoaE A
21 7 Tzar e g fF wemeA ¥
F FT WA AR IT A WAT § 98
feedt v 2 foas fao gw & =
gU & | T TAd fF A Fife-
g FY TR H, 97T F A7 fAear
¥ MFT T, 994 IEF I 9EET
e F far 7z T faw gary A
FT Iy w7 famr 2

7 Hz Mifa qT S F T HAHT
g T WY § 99 99 ¥ fau ot 39
SR FA TR 1 gH SR A A
WELT & | Iit FF woA AaT A
gear #1 fors foar & 1 7691 g9 F<
TR AT @ AT &, FHY wrew F1 awT
AT A & | F wwwa g 7 ag o
SfrET #1 &7 A R, 4@ A AraA
396 (Ai) LSD—4.
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FT o9 §9 2 | mafaw fE fag
arew & fom mE gm oA AnEw
TI(ANE MW & 1 A7 FEE qE A R
fr fa=t fom #oe #1 foosee F2r
g W IR

wEitfr st aar

el A FT G EAT AW |7
gifrat #1 ara qG FEA g, araag-
arfia arT @ Fgar g, § Aare
gfeaat 1 ara T FeAT g1 N TATRA
F a3 ¢, T A § AR AT E |
ST AT /T A gy 2, 9 7 6
H qgmr TMT 4 9% iy F o
fg=dr forg FouT &1 foe F3T 8, 39
Tefeadt 1 a1 § FEwE | qHW F I
ARHAT A AT A FRAT § 1w qait
Far | So dAifag qw A F fav 7
Femm g fr =g wag g AR A A
WTqAT W FTAT § | AF T FT A
721 &, T o qagant F faw o i
T g

feedt dmfzer w1 2 39% fao
q A% A qEAr g o4 gwrd
foetardr A9y #, 9% fay =@ mEua-
Eme &7 faqin #7417 a7 # FW
2 Afew wETE F AT § IR
ferar 2, avfariy @t nawaAEAT G2T A
g1 @FT | AT AT " AR
g @aTd 7 {4 0 7w 1 A6 7 I
g 1 1eys # @ fugR #wE #Y
wrfa 2 oy A AA Ter 2 | A 7
A9 WIAA TFAT ALY ATEA § 1 TS
% Yo & Er d@ter @r fgemr 98
3| g IWE wAr AT o fF Qeus
¥ moE &1 aifesdy @ 9t 9 A
qifeet #7 & | IR {orar gAT E —

“Arrangements may be made for
outgoing communications from the

Union Governmént to a Hindi-
speaking State being accompanied
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[ it 7z fag ]

by a Hindi translation of the
English text, whenever such a
State makes a request to this
effect. The employment of Hindi
in actual work of administration
before 1965 in this manner will
help in establishing forms of
address, expressions ete. in that
language.”

Fw T fFar @ | L=afa ¥ yaw
¥ uw e feardde fa=dt +1 s
q7, ag WY MT AT A Y AFT & |
T F TWE AR 3w gmd A
e fonr | w fadt &1 S
* fay Fmm F2 | W ag fedr A
I ¥ faq g T4 FE § AR
fas #1 9 FET I T FET 2
T TZ T F AT FAT EFT | ¥ T
€ 07 9% &7 A F o A wE, 99
FeqT FT AT 4 FgaT ey £ fam
Fea? § HATC F1 TUTT AAT 7 ACAY
wreETEmeR # o foer g awEr v
satfmier geriar  wma cEc oW
arew frar & T wabn wa
wAg &1 ArEE (24T 20 9 Feal
forr gt FT FH av fF wifm F2)
FER a9 T f5 9w Fuwgd
forear ardft, IR FE 97T AT
A WgTad St T A2 gU E 7
wTIE Y STeAT FE |reer g R ag
forg @9 % a1 FET AT FEE-
g ® femar g @ fF o & Tt
gfas g1 Tfed, 3991 5T & T
Y gorad & W

weFa ®, O Wi W w9
TR e & faw w1 wee A
fF gt Ag RTRTE ST g
Syar &, Al wF w7 FeE i Eer g
gafeq gy s # 9Ed ey
o = A i pTEE
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FT AT &, AT AT ST g9 UF g
F w7 ¥ maa & wafad san
T oA A SR oow g & wfa
THLT AT ATEAT 43T FIAT T | EHIY
argarer # arter & far #1% wer 4d
g | d9fF 910 1 ofieeds, T
feft & FUC ST FAT FATT FeAL
% E ¢ wafad e & fod 18 o=
BATL Al el & | AT Foa< & fay
B9 W @E g &, YA WAT A7 w1 FA
2 g @ #w § fw fg=h wmr
aoqd F7 & faw gm FEw 9o
WS WL G A A7 1 AT g
ar GT # W ErEdr § 1 S Y Fly
CH T 50 &Y T 7 &0 T GE T
T JeAT FAT 2T & | 39 feATEe
i & &1 it &1, o & 2@ &
zFe gu, fom & 2 afedl aF q@mw
T, g2 FT 99 ¥ 9gH | O 7 919
#1 & 7 o 2fag g 73 & e
Wz ey § "udr F fav @ o ag
farerr drer € omq 5 F afaw & fad
e AH | HT a2 qfad & fAy A
qma § at & AT waHr g afE
afre & fay &9 FOm 1 e @y
qeadt ¥ fadr =i afawr 71 F1aw F@
F foair 9 F 719 F7a § Fu7 farer T
FH FEM | W fegE F AT
fergeam €1 s @t ofed | @Y
T &R e © few & wm &3, a9
T gH IT WIATHT FT qG IC FER FT
ot & gardr frem 7dr § 7 S wmer
g =T #w @ g 9T o9,
|7 #HE T A AAY g5 w4, o 7
g &Y 7T oF R A 4 8, o A
¥ 8 OIF aF g4 A A §,
¥ ¥ A " qF FATY AIWIEY &
sager feam &, T TG =TT gH
qardr &1 5aF @A fawowd
oIS AV TG OF A F WA qAIAS
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Fr T #1 AE Fan e
T F o w21 o v & e

‘T2 |mat g1 famE awt gy,
qE TS T TE S FIH TFAT Tt

T

Iq TAM F AT FT AT W @H
frar wz s frgem & oarfaw
WD F FAR TAT AG | GEIL
F a7 T JHR W WTHIT QAT
et w7t & o fedew ww 3fzar &
F wErT g7 & faens wrans &1
Tl oo

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Mr. Speaker, Sir, I confess
to a fecling of a little confusion after
the speech of the hon. Member who
has just spoken. I hoped and I intend,
as far as I could, to deal with the
question before this House—

it qerare g ww ¥ oA A
wea & war oA felt ® & At ssar
®

&t s (fgew) oW a e
saT WA fert  aw ar e )

TR wREE W9 45 9 e
S g & e § foowy
fey ¥ a1 qr 53« ¥ 1 37 Iw A
aoft @ | & forefr a3 g ¥ oo gy 4
FT AT | WIT &S FF )

st avrdt : § ware §dr §oFEAr
STEAT B
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T WEEA : wE AT &3 qE |

ot armg o St @ s A ]
Il

ot T ¥Aw qEE (aTTERT)
s famdr a afefy oft % &

Shri Jawaharlal Nehru: But the last
speech—I am not criticising it, and
I am merely saying that I do not quite
know what it was about, and I must
say with respect that many of the
specches delivered either for the
motion or a criticism of it, were—

ot AT wegy wERY, § 9%
HIIT FAm g FA115 OF gH WIAT & FaIeT
a3 ¥t srew ffree ferdn # Y amtan
W oaw o fary W oqige S g

12.25 hrs.
(Shri Bagri then left the House)
st srtgeeTa Awe : § aga wee
g miafin geew w1 o qg a8t & 9
T

ot T AAE TrEE 0 IT & AT FT
FH g9 0F wEC ar gwl 5 w9
fordt & & weg d1

W RIAW : §IEY, Wi¥T, W
g ft STE & .

sit sETEeETe Age : # g oft
HIFT AT | (Interruption).

s WERY AT ®TT S 8
wra A & fedt a2

Shri Jawaharlal] Nehra: When we
started the course of the Bill, when
it was introduced, we saw a most ex-
traordinary and disgusting and dis-
graceful spectable in this House. It
was a bad beginning. (Interruption).
You were pleased to take some action
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in regard to ihat matter. I do not
know—I hope at least—that it has
some effect on those who misbehaved
on that occasion, because if they
really thought about the matter at all,
they have done more injury to  the
cause of Hind: th'n any man in the
whole of India. Now, if this 15 the
logic how some hon. Members act, it
is a little difficult to meet their argu-
ments which are equally wide of the
mark.

Yesterday, one hon. Member who
had not come here but in the pre-
cincts of this House behaved in a
rather extraordinary munner, 1 do
not know if that gentleman, that hon.
Member, has the leasy conception of
what Parliament is, what democracy
is, how one is supposed io behave or
ought to behave. It is cxtraordinary
where we are going to.

Shri Bade (Khargone): On a point
of order, Sir. When the hon. Member
is not here and when action has al-
ready been talten against him, can he
say...

Mr, Speaker: Order, order. Yes.

Shri Jawaharlal Nehru: That, I
submit, raises even more deeper ques-
tions than even the question of lan-
guage. Therefore, I am referring to
it, because language, after all, does
represcnt some of the deepest urges
of the human beings and is the vehi-
cle of all our business. T am perfect-
ly free to say that I will prefer any
language, whether Finnish, Swedish
or anything, but I am not prepared
to have this behaviour in the name of
language and spoil democracy and
everything.

As I said, many of the speeches—
delivered vesterday—some I had the
privilege to listen to and some I read
subsequently—it seemed to me, hav-
ing regard to the importance of the
occasion and consideration of prob-
lems which raise considerable heat
and passion, were on the whole, if I
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may say so with respect, in spite of
the delicacy of the subject and in
spite of the strong sentiments ex-
pressed, in line with  parliamentary
practice and procedure and were good
for all to listen to, even though we
may not have agreed with them. I
refer to the speeches like those deli-
vered by Prof. Mukerjee or Dr. Go-
vind Das. Much that Dr. Govind Das
said, and indeed part of his speech
consisted of quotations from various
persons, including  quotations  from
me, one can agree with that and yet,
as 1t happens, thoroughly agree with
the conclusion that he has arrived at.
Whatever he said, he said because he
felt it and 1 welcome his saying it.

I am sorry I cannot say exactly the
same thing about the  hon. Member,
Mr. Anthony's speech, which T read
in full afterwards. It was unhappy. I
am not referring to his views. But it
was an unhappy specch and as  he
himself said in the course of his
speech, he represented a rather ex-
ireme, gnd T think he used the word
‘bigoted’ point of view. That is not the
way to consider this question. I shall
venture to deal with one or two points
that have been raised. There are not
many points raiscd; in spite of the
heat engendered in the debate, there
are not really many  points raised,
because it is not a contest between
English and Hindi. It will be wrong
to look at it in that way.

This is a Bill in  continuation of
what has happened in the past, to
remove a restriction which had been
placed by the Constitution on the use
of English after a certain date, i.e.
1965. It is just to remove that res-
triction that this was placed. It was to
carry out an assurance givep in this
House; it does not do really much
more than that. There are a few
other little things, but the main thing
is to remove that restriction. It was
our purpose to bring this Bill during
the last session, but the last session
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was tied up with many things, you
will remember, with regard to the
emergency, It was a short session and
we could not do it for lack of time.
We were accused then of deliberately
not bringing it forward and postpon-
ing it. We were accused of doing
that by the very persons who want
us to postpone it today. I do not
understand it. In spite of the heavy
work before this House, we insisted
in bringing it forward to please the
people who thought that we were
playiig about with this matter and
postponing it for various reasons,
because we dare not bring it before
the House, etc. Now we are asked to
postpone it. I am sorry I do not
undersiand the logic behind this de-
mand. This bill is essentially a Bill
to extend this period, more or less in-
definitely, beyond  the period put
down in the Constitution—1965. That
is the main purpose—there may  be
differences of language etc—and I
think it should be looked at in that
way.

Now, the hon. Member, Shri An-
thony has said very hard things gbout
various persons and about the assur-
ance I gave. I am sorry,—I am not, 1
hope, lacking completely in some kind
of mental capacity—I am entirely un-
able to understand what he has said
about going back on any assurance I
gave at any time. He talked agbout
all kinds of pressures being exer-
cised on me. I do not know who is
exercising it. 1 am not aware of it,
and I have not succumbed to any
pressure cither exercised or implied.
I had given on the last occasion an
assurance about np major change
being made in regard to the use of
English without the consent, without
the approval of the non-Hindi-speak-
ing people. That was made by me
and thut represents not only my view
point but the view point of our
Government. And, when it was made,
it was clear to me that it was made,
largely with the approval of this
House. We stand by that completely.
There is not an iota of difference from
what we had said then. And, apart
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from that, what I may have said or
not said, there gre circumstances in
the country which inevitably point to
that direction. May be, some of these
gentlemen who perform havans, and
what not, on this question may think
otherwise. That is a different matter.
May be, Shri Anthony in his excite-
ment may also think  otherwise. I
would strongly recommend Shri An-
thony to develop close contacts with
the gentleman who is performing the
havan outside and, perhaps....

Shri Frank Anthony (Nominaled—
Aelo-Indians): Sir, I rise on a pnint
of explanation, May I know—I am
not questioning the motives of the
Prime Minister—how the Bill reflects
his assurance? How arg the non-Hin-
di-speaking people going to be consul-
ted? How is “may"” going to be pre-
venied from being inierpreted as “may
not"?

Shri Jawaharla] Nehru: I ghal] deal
with those points. 1 do not sec how
this Bill was going to say anything
abouil the consultation 2f non-Hindi-
speaking people,

Shri Frank Anthony: Why not?

Shri Jawaharlal Nehru: 1 say, ac-
cording te 'my thinking, it is quite ab-
surd ang un-constitutional.

Shri Frank Anthony: Why is it un-
constitutionul? Give us some reasons.
I am a lawyer and the Prime Minis-
ted also is. Why is it un-constitutional?

Shri Jawaharlal Nehru: The assu-
rance has nothing to do with the Bill
or the Act being passed in this .
liament by the vete enly of one
of the Parliament. The whole thing
seems to be absurd on the face of it,
limiting the power of DParliament,
limiting the power of Assemblies and
other bodie- in that way. Tt is an as-
surance which has to bo given cffect
to in other ways. For the Govern-
ment to see to it that nothing j= done
against it, for the Government when
the time comes to consult the State

)
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[Shri Jawaharlal Nehru]

legislatures also, I can understand.
But to say in this House we give an
assurance that a future legislation will
have to be passed by only one half,
or whatever the figure is,—it may be
two-third—ang others should not vote,
seeme to be quite extraordinary (In-
Terruption),

As for the words “may” and “shall”
— would again say that when people
get excited they do not see quite
straight—the word “may” is the most
ordinary word always used in  this
connection in the English language. I
do not pretend to know more English
than Shri Anthony. But the question
is of removing a restriction, a restric-
tion which would have prevented the
English language to be uscd after a
certain date. We say, for removing it,
that this may be used afterwards. It
is quite absurd to say that the word
“may" means also “may not",

Shri Frank Anthony: Why absurd?
That is the natural meaning.

Shri Jawaharlal Nehru: May be,
but I disagree with the hon. Member.

Shri Frank Anthony: If you dis-
agree with the natura] meaning, what
can I do?

Shri Jawaharlal Nehru: [ disagree
with the hon. Member in this context.
I say it is not the natural meaning in
this context. The dictionary meaning
may or may not be so but, in this
context, it simply means that the
barrier is removed, and I defy, I
challenge anybody to prove that this
Bill doeg not remove that limitation
and barrier. That is the main purpose
of this Bill

Now, let usconsider this matter with
some objectivity and calmness. I rea-
lise, it is very difficult to do so when
people get excited about it, It may be
because of my upbringing but I am
rather partial to English. I think Eng-
lish iz a fine lanpuage, just as other
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languages are very fine too. Never-
theless, I have been convinced for a
long long time, and I am convinced
today, that any rea] upsurge in India
from the people, any awakening of
the people, cannot take place through
the English language; it is patentl to
me; not today, but for the last 48 to
50 years, ever since I have been engag-
ed in public work in this country. The
House will remember, at Jeast many of
the hon. Members who have participa-
ted in it will remember, the tremen-
dous difference that came in our pub-
lic work and agitational work when
we gave up frock voat, top hat and
English language in our approach to
the people, There w2y an amazing
differcnce.  Previously, we talked in
the English language, even in our
Congress sessiong and other meetings,
but we could not reach the people. It
is obvious, and it does not seem to
be an arguable point that a country
can preserve not only its individuality
but develop the sense of the masses
only through languages which have
some deep roois in their minds and
hearts. Thercfore, from that time
onwards, I have believed thai it is
through the languages of India glone
that we could do it. That has nothing
to do with our discarding English, be-
cause I think it is a wvery important
language and, I think, in some form
or other—it is not a question of ten
years or not—English is likely to re-
main in India for a long Jong time,
I repeat it. I do not know the exact
form it will take, whether for inter-
national use or otherwise, but the mere
fact of its being there will serve as
a vitaliser to our language, though it
is a curious argument that I am using.

Our languages are fine languages
and old languages. I do not know who,
I forget the name, somebody, probably
Shri Anthony, said they are 50 years
old, I was amazed to hear that,

Shri Frank Anthony: I did not say
that I quoted Shri Suniti Kumar

Chatterjee, who said that what is now
being passed off as Hindi came here
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as g dialect only in 1860. I never pre-
sumed to say that. That is what Shri
Suniti Kumar Chatterjee says.

Shri Jawaharlal Nehru: Qur langua-
ges, most of them, certainly the big
languages, Bengali Gujerati, Marathi
etc. and the Southern Jlanguages of
Tamil, Telugu, Kannada ang Malaya-
lam are great languages from any
point of view, They have produced
great books, which are rooted down
in the minds of the people. There
is no doubt about that.

Shri Sivamurthi Swamy (Koppal):
Even before Christ,

Shri Jawaharlal Nehru: So far as
Tamil is concerned, if I may say so,
it is as old as Sanskrit, and all our
languages, Northern languages, apart
from the four Southern languages, are
all daughters of Sanskrit and have
grown out of Sanskrit, The other
languages also, to some extent, have
grown from that root amd have been
closely associated and affected by
Sanskrit. In fact, one may say with
confidence that Sanskrit has rcpresen-
ted broadly all the thought, culture
and traditions of India; I do not say
exclusively, but broadly it may be said
so. I am an admirer of Sanskrit; not
that I know very much, but I admire
it very greatly.

I thought that it would be a great
pity if Sanskrit became a completely
dead language in India at any time.
That would be a great damage done
to all that we stand for in India, Un-
fortunately, we cannot make Sanskrit
the working language in India today.
That is obvious. I should like to en-
courage the learning of Sanskrit as
widely as possible, but it cannot be-
come the language of the common
people. It ceased to be a language of
the common people 2,000 years ago
when Prakrits came in. It remained
a language of the learned and gra-
dually Prakrits developed. But it
gives a certain basis and foundation for
our present day languages, streng-
thens them, gives them depth and so
on which we should cherish.’
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If we had only two or three lan-
guages, I would have suggested—
suppose, there were three languages—
that all the three languages should be
national languages in the sense the
all three should be used as they use
three languages in Switzerland or as
they use some languages in Finland
or in Canada. In Finland about 10
per cent of the population is Swedich
but Swedish is also a national lan-
guage in addition to Finnish because
the 10 per cent are there.

In these matters of language one
has tp be very careful. One has to
be as libera] as possible. One should
not try to suppress a language. One.
should not try to coerce anybody into.
a language as far as possible. Where-
ever an attempt has been made tgq
suppress a language, a popular lan-'
gauge, or coerce the people into some
other language there has been trouble.
There have been innumerable exam-'
ples 'of this. Therefore since it is
impossible for us tg have 13 or 14 lan-
guages mentioned in our Constitu-
tion as languages which everyonc
should know and use daily, neverthe-
less the makers of our Constitution
were wise in laying down that all
the 13 or 14 Janguages were Our lan- .
guages as much as any other. There
is no question of any one language be-
ing more a national language than any
other. I want to .nake that perfectly
clear. Bengalj or Tamil is as much an:
Indian national language as Hindi,
Therefore it becomes our duty to en-
courage the 13 or 14 languages, )

But having admitted that may I
differ completely from the remark
that many hon, Members have made
here—and the hon. Member who spoke
last repeated it many times—abou®
Hindi being not allowed to grow ana
not encouraged etc.? I entirely dis-
agree with that. I think, Hindi has
grown more in the last 15 years. Not
only Hindi but all ocur Indian lan-
guages have grown more in the last
15 years than any language anywhere
in the world in this course of time. It
is a big thing, 1 say. But I say that



11641 Official

[Shri Jawaharlal Nehru]

with some knowledge and confidence
because I happen to be the Presi-
dent of the Sahitya Akademi which
deals with al] these languages. 1 see
what is being done in all these lan-
guages. Reports come to me. Hun-
dreds and thousands of books have
been produced in all these languages,
including Hindi of course, by the
Sahitva Akademi. Hundreds of trans-
lations from ong into the other have
been done. All our languages arc
alive and are dynamic today. People
secm to imagine that the growth of
a language is whether it is used by
some wretched clerk in some wretch-
ed office or not as if that represents
the life of a language. It is a part
of the use of the language: certainly,
it should be used, but no clerks and
no departments and Government
offices have cver made -a language
ETOW, )

Shri Hari Vishnu Kamath: (Hoshan-
gabad): Why wretched clerks?

An Hon Member: Wretched Minis-
ters._

Shri  Jawaharlal Nehru: Lan-
guages grow because of other rea-
sons. What hag happeneg to our lan-
guages? In spite of our fine old lite-
rature, in spite of some magnificent
books, the fact remains that our lan-
guages have ceased to grow. They
have become static because they did
not wholly represent life as it is lived
today and the modern trends of
thought. They represent our tradi-
tions. In the 19th Century our lan-
guages had {o face English, nol
directly. English came in—not with
our goodwill, but it came in—and be-
cause English came in, English be-
came a vehicle of new ideas about the
new world not only of science and
technology—that of course, but many
other things too. It is the impact of
English on our languages that has
made them grow from the 19th cen-
tury onwards. Even the literary forms
of our languages changed preatlv.
They are very very few—prosc works,
very fine poetical words, epics in our
languages, prose works of 19th cen-
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tury creation in our languages, fine
prose works as they came. So, be-
cause of the impact of English on our
languages, our languages grow and
1 do submit that even now, although
they have grown and they wil] grow,
the further impact of English on our
lanpguages will be good for our lan-
guages. From the limited point of
view, for the growth of our Janguages
alone, it is good for them to be in
contact with foreign languages. 1 say,
foreign languages. They can be in
contact with Russian, with French,
with German, with Italian, with Span-
ish, etc. But the fact is that the easi-
est contact for us is through the Eng-
lish language. Therefore I would
submit that for the growth of our lan-
guages and making them more and
more dynamic in responding to the
world's needs today, it is necessary for
these contacts to be established and
encouraged. T venture to say that be-
cause hardly anybody realises the
effect of these contacts. I think one of
the most harmful things that has hap-
pened in  India, not in regard to lan-
guage only but including language
and affecting our whole lives is that we
have lived foy hundreds of years in the
past, regardless of who was a ruler
here—so-called Hindu times, so-called
Muslim iimes—in closed circle, had
very little contacts with outside
world, earlier, long ago.

Shri Hem Barua: That is {irue
only of the medicval times.

Shri Juwaharlal Nehru: In the
early days of this era, Indja was not
so cut off from the rest of the world.
Of course, in the Buddhist times, India
had wide contacts, people went all
over, people came here—literary and
cvervthing. But gradually about a
thousand years ago, India became
more and more self-centred, may be
because we are introspect people—
that helped us—but anyhow we be-
came self-centred and we lost these
contacts We could not keep pace
and we did not even know what hap-
pened in the world outside and that
affected our languages too because the
language is a very good medium of
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what the people are and our lan-
Buages became static, not progressive,
not developing, because our Jives were
static. And it was the changeg that
came with the British invasion of
India which administered the shock
and all that which had thic effect on
our languages also. It made them
more dynamic—brought new forms,
brought the novel, brought short
stories, brought so many things,
brought new kind of drama quite
apart from science and technology
which is a good thing.

Now, at the present moment, any-
how, we have to face a situation in
India and realise that India is a
multi-lingual country. We must rea-
lise that. What is the good of hon.
Members opposite talking about 44
crores of people knowing Hindi? It
is not a fact. Everybody knows it
India is a mulli-lingual country al-
though the languages in use in India,
especially in north India are closely
alike through Sanskrit and the langu-
ages of the south arc not so closely
alike but nevertheless they have many
contacts through Sanskrit. That is the
first fact to be realised. And the se-
cond is that we have to develop this
country through the languages of the
people. There is no other way. You
may have English—you may like, I
hope, to have English too—but the
language, the rea] language to deve-
lop people js through their own lan-
guage which they understand, to which
they have emotional response, I would
o so far as to say. I am all for Eng-
lish being used for higher scientific and
techrological studies—English or the
foreign language. But, I think, even
to  spread the knowledge of
science in our schools, we must teach
it widely through the nationa] lan-
guages. Because, otherwise, you will
imevitably limit the people’s appre-
ciation of it, people understanding of
it. It will not spread. In the higher
stages foreign languageg will come in;
in research work, etc.: not one, but
several foreign languages will come
in.
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Shrimati Renu Chakravartty (Bar-
rackpur): The Vice-Chancellors do
not agree. That is the trouble,

The Minister of Education (Dr. K.
L. Shrimali): They have agreed,

Shri Jawaharlal Nehru: Let us not
look at it from the point of view of
Hindi versus English or English ver-
sus Hindi. That ig a wrong point of
view. We have lo use each in ity
proper sphere. In the sphere of
national language, only nationa) lan-
guageg have any place. All the four-
teen national languages have a place.
There is no doubt about that. You
cannol speak of English in that con-
nect. You can speak of English in
many connections. You can say as I
do say that English should be a com-
pulsory languuge in the schools, se-
cong language, foreign language: that
is a different matter; that English
should be used for foreign contacts,
that English should be wused for
scientific and technological work of a
higher grade and all that. That is all
right. But, English cannot be, we
must admit it, a lJanguape which rouses
the understanding or emotion of the
common people in India. They must
be the languages of India, whether it
is Tamil, Hindi, Bengalj or Marathi.

I would add that all these languages
of India have made remarkable pro-
press in the last 15 years. Some, of
course, have made it before too. But,
they have now made remarkable pro-
gress. I entirely deny, repudiate the
suggestion that these languages have
not progressed. You may criticise
some Government activitics. They
might have helped more. 1 do sub-
mit you are thinking entirely in terms
of offices and clerks. Language is
something bigger than offices and
clerks. T will te'l you »n instance.
Take Urdu. [ think it may broadly be
said that no great encouragement has
been given to Urdu and yet, such is
the vitality of Urdu that todav, Urdu
is growing faster than many of the
other natioma] languages of India. If
you judge of it from the number of
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books thal are published,—that is a
good test-books, dramas, stories and
other literary books, it is extraordi-
nary how fast Urdy has grown. Be-
cause, it is a dynamic language. 1
think that if Hindi is really to grow
very fast, it should ally itself with
Urdu, ally itself in the sense of voca-
bulary, ete. It will get vitality from
Urdu retaining its own genius and
nature. Urdu is vital. 1 shall tell
you why. For many reasons, because,
Urdu hag a strange capacity of adap-
tability and of drawing from other
languages. Urdu has drawn more
from English than Hindi, strictly
speaking. Urdu has drawn from DPer-
sian, Urdu has drawn from Arabic,
Urdu hag drawn from the Turki langu-
age in Central Asia. It can do that. 1
do not mean to say that yvou should
adapt from Arabic or Turki in Hindi.
That is not my point, It 1g this
adaptability that makes ga language
strong. The other thing weakens
it. The tendency which, unfor-
tunately, has been evidenced in India
for some time of living in a narrow
linguistic circle and coining words
from ancient Sanskrit or Pali, I do
not know, does not help. Because
those words which you coined have no
reality behind them, have no emotion,
have no history. Every word, if you
look up in the dictionary, has got a
history behind it. It is an impossibi-
lity for you to really translate from
one language to another. Because, you
cannot translate al]l the historic con-
nections of that word, where it has
been used, how it has been used. That
is so in regard to the best of all lan-
guages. You may translate, of course,
a chair or table. Something like that
you can translate. But, as soon as
you get a slightly more complicated
idea, you cannot translate it. You
may represent that idea. Of course,
once you get into the question of
translating into or from Chinese, it
is almost an utter impossibility to do
it. Because, the whole background of
the Chinese language is quite dif-
ferent. It is not even an alphabetical
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language. It is a picture language, or
whatever it is. That apart we do not
have 1p face that difficulty in trans-
lating from Hindi to English or any
other European languages because the
basic stock is the same, historical
development, ete. Yet, it is extremely
difficult to translate from one lan-
Buage to another. As one who has
tried it, I am amazed at the rapidity
with which our journalists translate,
seldom correctly. But, they do. They
pass off some journalese starting off
which 1 rather doubt if it would
benefit the growth of our national ]an-
guages. This is a new development.

We have to develop our regional
languages. There is no doubt about
that. T am putting for the moment
Hindi as a regional language only. We
have to do everything, I have no
doubt that they will do more and
more of the work, education, adminis-
tration, ete, in the regional languages.

The real difficulty arises in the next
stage. What is the link connecting
these regional languages? That is the
point we are dealing with. Thus far,
the link has been English. In fact,
not only the link, but work has been
done not in the regional languages,
but in English even in the regions.
What are we to do? That is not a
question of your choice or mine, It is
partly, of course.

We a1] know that English standards
are going down; not because of con-
flict between Hindi and English, but
because of conflict between the rising
regional languages and English. Eng-
lish standards are going down. They
will go down., I think English would
be more widely known in India in the
future than even now. But, it will
not be better known in quality. In-
dividuals apart, you won't have people
ag we have had in the past, who took
pride in their English quite so much.
As shri H. N. Mukerjee said, we have
had a fixation about English and we
still have it to a large extent, There
is no doubt there is a certain vested
interest created in the knowledge of
English. It is a bad thing to have a
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fixation. It is a bad thing to have a
vested interest. Because, that auto-
matically separates us from those who
do not know English. Itis a very bad
thing. We know before independence
what the position was. In this coun-
try of castes, the most hardened caste
was the caste of English knowing
people, English clothed, English living,
English knowing people. A terrible
caste. All our administrators and
others, many of us too belonged to that
caste. It is a bad thing because it
put tremendous barriers between us
and the masses of India. We gave it
up; many of us gave it up. I do not
attach much importance to clothing.
But, it is important that it removes
the barriers. We gave it up and we
took to wearing clotheg which were
more in keeping with the Indian
people. That brought us nearer to
them. It is quite clear, if I go in
European clothes to a village, I am
further removed from them than cther-
wise. As it is, I am far enough from
them in many ways. But, I am fur-
ther removed from them if I go like
that. If T go and speak to them in
English, I can satisf_y myself; I won't
satisfy anybody else. That iz patent.
We have to remove these barriers that
have come between us and our people.
The great success of Gandhiji's move-
ment was that we removed many of
these barriers. That process has not
stopped.

All that is admitted. It follows logi-
cally that we can only progress in our
nationa] languages. National lan-
guages mean all the languages men-
tioned in the Schedule to the Consti-
tution. We cannot, T would add, sup-
press any of them; we cannot impose
any of them on others—both these
things. Because, imposition in the
sense of imposition is resisted and it
is harmful to the thing being impos-
ed. Other languages com, up and
they fight with each other. The growth
of India in the language sense can
only take place by the co-operation of
languages and not by conflict of lan-
guages. They are near enough. I wag
talking about tran:lation. It is rela-
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tively easy tp translate from one In-
dian language to another, because, the
ideas behind them are much the same
and the language is not so terribly dif-
ficult. We can do that. So, we have
{o take al] the languages together., The
only question that remaing is—there
are many questions and one of them
is—the link language between them.
And Hindi has been suggested by our
Constitution as the link language for
Central and official purposes. Re-
member the words “Central and offi-
cial purposes.”

13 hrs.

It is clear that if we do not think
of English as such a link language for
any length of time, then inevitably we
have to deal with Hindi, not because
Hindi is superior to Bengali or Mara-
thi or Tamil—of course, not; nobody
says that; in some matters it may be
better; in some matters, it may not be
—but for the simple reason that Hindi
is the most feasible for this purpose,
apart from its being widespread; and
it is spreading. If may say so, all
the steps that my hon. friend the
Education Minister may take in re-
pgard to the spread of Hindi do not go
ag far as the effect of the cinema on
the spread of Hindi. These are patent
things. Thig is what is happening.
This is life as it is. These are recog-
nised things. And any order that in
this office Hindi must be used tomor-
row—I have no objection to that, bul
that—does not spread Hindi to the
root of it. The cinema does more than
al] these orders, so that we can en-
visage or have a link language which
is Hindi and no other, that is, if it is
not English. I submit that we cannot
have English in any sense for a long
time.

1 said some time ago that I want
English to continue here for many
purposes, and I hope it will continue
and to some extent, it may even be a
link language between thinkers and
authors. individual thinkers, literary
people and even governmental people—
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1 have no objection —but the normal
link language cannot be English.

Therefore, the norma] link language
has to be an Indian language, and of
all the Indian languages, only Hindi
is feasible. That is the only claim
that 1 make for it. Because of this,
it was decided in our Constituent
Assembly, and wi..iy decided, that
Hindi should be the officia] language
for Central purposes.

& Now, il is said thatl it might have be-
come, bue I think that most people
agree that wi wie present moment, it
will not serve the purpose fully to
take up all wus work of the adminis-
tration. But they say that this is be-
causc the Government has not help-
ed it or not encouraged it enough.
There may be some justification. I
do not think that there is much in re-
gard to Government not helping it, but
the reasons are [ar docper than Gov-
ernment help or lack of help. Feople
scem tp think that a language is a
thing which grows or spreads by some
magic like the mango tree covered up
and which grows up. It is 3 much
deeper thing than that,  Especially
when there is a question of one lan-
guage people rubbing up the people
of another language, it becomes still
more difficult. You have tp proceed
very cautiously. It iz not a question
of producing only dictionaries, al-
though dictionaries have to be pro-
duced and have been produced and
will be produced, all glossaries of
terms and other things. It is some-
thing much bigger than that.

A language must develop the think-
ing habits of the subject with which
il is concerned. You can write books,
and translations are being made of
technical books, and that is right, sim-
ple books, but the moment you go a
little beyond that wvour translations
are stilted; they have no history be-
hind them; the words used have no
history behind them. Hcere, vou have
a tremendous history which is con-
temporaneous for the growth of
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science and technology, out of which
each word has come. Now, if you
trais ate it quickly into some word
which has had no previous history,
and no previous life in it, it becomes
a stilted word. So, all these things
come in the way.

That is why it has been suggested,
and, I think, accepted, that all scien-
tific and technical terms should as far
as possible be in ling with inter-
national usage, not only in Hindi but
in all the languages of India. And if
you do that if all the languages of
India adopt scientific and technical
words in conformity with jnternational
usage, You succeed in two things; first
of all, you bring the languages of India
closer to cach other. Secondly, you
keep contacts with the thought of the
world in regard to technica] and scien-
tific matters. They are both impor-
tant. And it becomeg easy for you to
learn another language for scientific
work ete. All this is happening daily.
And to say that Hindi has not pro-
gressed is merely 1o show an utter and
absolute ignorance of the subject
Hindi has progressed; Bengali has pro-
gressed, and Tamil has progressed and
so on. 1 am surprised at the abun-
dance—I am not concerned very much
with text-books, galthough they are
important, but rcally—of the matter
coming out in al] our languages, which
represents new thought and a new
approach to our problems That is
the growth of a language, and that
is happening.

So. I submit that there is no escape
for us; you may argue; you may have
your preferences as you like; but
there is ng escape for us from these
three or four languages.

India is a multilingual couniry. Al-
though it is multilingual, the langu-
ages are closely allied, and, there-
fore, they are not foreign to each
other. That is, you can skip from
one to another with relative ease, and
we should try to do so. We have sug-
gested the three-language formula. A
larger number of people should know,
some other languages apart from Eng-
lish, some other Indian languages,
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l‘hlat is, other than their own. And as
thiz grows, you will find them coming
closer together, a large number of
people knowing the other languages
and the gaps which exist today bet-
ween  Indian languages will lessen.
But, inevitably, those languages must
grow in their own regions. That should
be encouraged.

The question of the link language
remains, and there can be no other
link language than Hindi basically.
But merely saying it or putting it down
in the Constitution does not make it
the link language. It has to grow in-
to ‘t. It is not sufficient]y adapted to-
day for various rcasons. It is getting
rapidly adapted. Let it be adapted,
and let us encourage that process. And
while that process iz being encourag-
ed, it becomes necessary and almost
inevitable for English tg continue to
he a link language. The process is
not a sudden thing that you fix a date
and from that date you say that Eng-
lish ceases and Hindi comes in. It is
a gradual process of both being link
languages, and Hindi gradually getting
better and better known and better
and better used, and in regnrd {0 Eng-
lish, as is happening today, and as I
said, the standards are go'ng down,
and the use will go down to some ex-
tenl. although it will be more wide-
spread, That is the process I see.

And in this gradua] transformation,
dates have very little significance ex-
cept to see what happens, except to
examine the positon from time to
time to see what is happening, to see
whether we are going along the right
lines or not. It i important that we
should see and give a certain direc-
tion to our movements.

Now, from that point of view, it be-
comes, and it is quite inevitable, ac-
cording to me, apart from the assur-
anceg I gave or I may have given,
that English has to continue as an
associate language or an additional
language or call it what you like.
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These words have no particular mean-
ing. The door remains open, and it
will be used. Ag a matter of fact, it
is the circumstances prevailing in the
country that will compel you to yse
it. They do compel vou to use it, and
not what vou call it. Angd if vou try
to suppress its use, undoubtedly, you
create not only a hiatus and » gap
but you do stop or progress in m:nv
directions, because that progress can-
not be achieveq at the present mo-
ment entirely through Hindi.

Therefore, the whole object of this
Bill is to remove that barrier which
was put hv the Constitution, that
barrier of date and to allow things
as they are to continue. For how long
thev will eontinue, T think, jz a mat-
ter which T cannot precisely and de-
finitely say. Bui our progress should
be in these various directions, in deve-
lop'ng our regional languages, in
developing Hindi also, not only as a
regiona] language, but as a link lan-
guage, as far as possible, and main-
taining English to serve that purpose
so that there may be no hiatus or gap.
And gradually this process wil] auto-
matically 1ike shape. Regardless of
governmental decisions, these are the
forces at work. This is bound to hap-
pen. It is happening. You may ex-
pedite it or you may slow it down a
little. That is a possibility. But I do
think we should get rir’, not of Eng-
lish, which, I think, is very pood,
very useful, but of the fixation of the
English language in our minds. T
think that is bad, because that scpa-
rates us from the rest of our pcople.

There is one thing else. I think the
Home Minister said or may say later
that whenever that Committee, which
is envisaged in this, after ten years is
constituted and reports, that report
should—we entirely agree—be gent to
all the State Governments for their
views, go that there is no question of
rushing a thing like this. There Is no
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question of trying to impose anything
on others in this way, because the at-
tempt will fail. The more you im-
pose, the more obstructions you have,
the more difficulties you have. A
question like this can only be dealt
with by a large measure, of consent
and consultation.

Shri Frank Anthony; May I very
respectfully ask ome thing? Om this
“clause 5 I raised this wvery question.
When the report of the Parliamentary
Committee was discussed here, 1
sought to move an amendment. The
Speaker  said that Parliament
had no authority to change
that Report by one syllable. What is
the good of bringing it here and send-
ing it op to the States? You short-
circuit Parliament. We cannot change
it by one syllable, That is what we
are asking for,

Shri Jawaharlal] Nehru: I do not
know what happened then, But I do
not see how you can change a Report.
A Report is a Report.

Shri Frank Anthony: Why should
not the recommendationg be of Parlia-
ment? It is a Parliaméntary Commit-
tee. Why should not Parliament make
the recommendations?

Shri Jawaharlal Nehru: Parliament
may make independent recommenda-
tions, It can always do that But it
cannot change the Report of other
people.

Shri Frank Anthony: We aiways con-
sider reports. It cap consider the
Report and make recommendations,

Shri Tridib Eumar Chaudhuri (Ber-
hampur): May I ask another question?
The Prime Minister has just said that
the Report of the Committee which
would be appointed after ten “years
would be sent to all the States for
their opinions and general concurrcnce:.

Shri Frank Anthony: We can have
a provision tp that effect in the Bill,
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Shri Tridib Kumar Chaudhuri: What
prevents Government from bringing
in an amendment or accepting an
amendment tabled by some Members
here to that effect and incorporating it
in the Bill?

Shri Jawabharlal Nehru: Parliament
can do what it likes. But it cannot
change the thing of somebody else.
That ig obvious,

Shri Tridib Kumar Chaudhuri: Shri
Frank Anthony wants that report to
be changed., But my question was
different, 1 want some provision to be
made here in the Bill about sending
it to the States.

Shri Tyagi (Dehra Dun): That ques-
tion will be discussed in detail.

Shri Jawaharlal Nehre: 1 do not
think there will be any difficulty about
that. My colleague, the Home Minis-
ter, will deal with that matter that
he has raised in his reply. 1 have no
doubt he will. But the whole approach
1o this question must be one of the
fullest consultation and agreement.

‘What was the purpose of the assu-
rance that I gave, which I hold today?
‘That is that no change of this kind will
be effected in English or Hindi without
the full approval of the non-Hindi
people; because I wanted to remove
any apprchension that possibly by a
majority in Parliament or elsewhere
we shall make changes which are nut
approved by them. Ag a matter of
fact. thig cannot be done, apart from
my assurance, because it will raise such
problems and such difficulties that ro
government can conceivably want to
do it that way. That was the purpose.

Shri Frank Anthony: With great
respect, what exactly did you do last
time? You short-circuited Parliament,
You short-circuited the unanimous
Resolutions of the West Bengal and
Madras Legislatures, (Interruptions).

Some HOn, Members: No, no,

Shri Frank Anthony: That was ex-
actly what happened,
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Shri Tyagi: Even then, English is
there, (Interruptions),.

Shri S, M, Banerjee (Kanpur):; Un-
fortunately, Frank Anthony is not
frank. (Interruptions),

Mr. Speaker: That is not fair,

Shri Jawaharlal Nehru: One cannot
refer everything,

This major question of one language
conflicting with another can only be
settled by consultation and general
consent.

In Pondicherry, we are cncouraging
the French language, Definitely, we
are trying to have a University there
with French, Why? As a matter of
fact, 1 do not know if the majority of
the people in Pondicherry know much
French. Nevertheless, because French
is a valuable language and we want it
1o have a place in India—we want to
take advantage of the knowledge of
French there—we want ‘o encourage
it, to be a window. We want these
to be windows of India to the outside
world.

Shri H. P. Chatterjee (Nabadwip):
May 1 ask one question?

Some Ion. Members: No.

Shri H. P, Chatterjee: I have tabled
an amendment alse and 1 want to be
clear about it

An Hon, Member: This is not Ques-
tion Hour.

Shri H P. Chatterjee: The Prime
Minister wants all the State languages
to flourish in India. 1 ask: being a
Bengali, why am I not allowed to
speak here in Bengali? (Interrup-
tions). In the USSR....

Mr, Speaker; Order, order,

Shri H. P. Chatterjee; Let me finish
my question, I want a clarification.
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Mr, Speaker: I am giving that clarl-
fication. Let him resume his seat.
Whenever he expresses a desire to
speak in Bengali, he should get the
answer from me, not from the Prime
Minister,

Shri H. P. Chatterjee: You cannat
be of any help becauge I have to sub-
mit a translation in English if I have
to speak in Bengali. Why should I
have to do that?

In the USSR, every language has
that privilege. They can speak in any
language they like, In the Supreme
Soviet, 100 peoples are gathercd there.
They are allowed - to speak in their
own languages. I have been there.
Why should I not be allowed that
here?

Shri Jawaharlal Nehru: The hon.
Member probably has much greater
information about the USSR than I
possess, But what I should like to
know is, at any meeting- -all-Russia
meeting—how many languages are
used?

Shri H. P. Chatterjee: In the Supre-
me Soviet, there are 100 peoples gath-
ered. Of them, 4u did not have any
letters at all. So they created their
letters, and languages and they are
allowed to speak in those languages.

Shri Jawaharlal Nehru: There can
be no objection to anybody speaking
in the various national languages—-of
course not. The only practical diffi-
culty that comes in ig that a large
number of people will not understand:
them, Maybe we can evolve some
system of translation, automatic, simul-
taneous translations and all that.

Shri H. P. Chatterjee: Yes that
should be done.

Shri Jawaharlal Nehru: There is no
objection to that.
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A little while ago 1 mentioned about
Urdu. 1 feel rather particularly about
Urdu. It is a pgood example. Here
is a language. For long, the House
may remember, these was a conrlict
between =o-called Urdu and so-cailed
Hind! in Utlar Pradesh cle. A more
foolish controversy .n  the linguistic
sense I have been unable to think of,
because neither side—the protagonisis
on neither s'de—did much to progress
their language but they wanted to
pull dowp the other. The result was
injury al] round and little progress.

Now Urdu itself ig an amalgam, a
synthesis, of wvarious languages; it is
about 75—80 per cent Hindi, and
about 25 per cent of the words come
from other languages, Persian, maybe
Arabie and Turki. It is quite clear
that when two langaugez: come lope-
ther, theyv gsirengthen cach other.
The idea of pulling down a language
and thinking that your language will
profit by it is utterly wrong. Our
thinking has been so much in terms
of clerks and officers. It disgusis me
to think that language should be asso-
ciated with clerks and officers al] the
time. Do you develop a literary Jan-
guage or any language by having 100
or 1.000 or 10,000 mere clerks using
it? 1 do not understand it. What
was the conflict  between Urdu and
Hindi? What language should be
used by the clerks in office—the same
thing.

I have talked about Hindi a great
deal. When I talk about Hindi, 1
should ¢nter a caveat about the con-
1ient of the language. It is very neces-
sary, and the Hindi people have got
to realise that more than the Bengali
or Marathi or Gujarati people. There
the content is not very differcnt from
popular understanding, here it is diffe-
rent and it is growing more and more
different. That is why Gandhiji laid
‘stress on relatively simple language.
and a language which is understood
by most people, and which is, to
some extent, an amalgam of Hindi
and Urdu as far as possible, retain-
ing the basis of Hindi, the genius as
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Hindi. The moment you stop words
coming in, you stop the progress of
the language.

1 should like the House to consider
this matter not only in the limited
sense in which we have been arguing
it, but in the broader scnse, in the
wider  context We are passing
through d.fcuic and delicate periods
of transition in many ways, and it re-
guires wisdom from us and a capacity
and flexibility in erder {o meet the
demands of the {imes. Rigidity stops
growth. The main question ‘s of
India’s growth in every way, mate-
rially, scientifically, industrially, in-
tellectually and spiritually. We must
view every step that we take from
the point of that major question.
What wil] it profit wus if we honour
Hindi and put it in a closed space,
which prevents not only its growth,
but {he nation's growth? The growth
of our languages is essentially tied up
with the growth of the nation. Both
help each other. We must, therefore,
look upon thig question in this wide
context and see to it that we advance
all a'nng the line to reach the great
goal that we have in view.

Some Ton. Members rose—

Mr. Speaker: The rcply would be
given by the Home Minister. No
questions now,  Shri Mahatab

Shri Kapur Singh (Ludhiana): May
I seek a clarification?

Mr. Speaker: The reply will come
from the Home Minister if he has any
questions 1o ask,

Shri Mahatab (Angul): T have been
waiting since yesterday to be called
to spenk, and I am very thankful to
vou for giving me time at Jast.

Before 1 proceed to discuss the pro-
visions of the Bi]] which, according to,
me, is a straightforward one and
should not have created this contro-
versy, ] woud like to say a few words
about the general question of langu-
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Mukerjee yesterday.

We have been having all this fight-
ing for the last many years forgetting
one simple thing, that at first attempts
were made to introduce 8 common lan-
guage in India, and that it failed. In
many parts of India at one time, Per-
sian was the official language, but
that did not succeed anywhere. Al-
though many Persian words were tak-
en over by the local languages, Eng-
lish has been the official language of
India for the last so many years, and
except for some words of English get-
ting into the regional languages, it has
failed to be the common language.
Therefore, the Prime Minister is rjght
when he says that it must be ad-
mitted that India is a multi-lingual
country, but that should not stand in
the way of development of an official
language.

We must distinguish the officia] lan-
guage from the national language. T
think the trouble arises when Dr.
Govind Das, for instance, talks of
Hindi as the nationa] language. Here
we are considering the problem . of
the official language. National lan-
guage is something different from the
officia] language. The question is
whether an Indian lamguage should be
the officia) language or some other
language. If on this point opinion is
taken all over the country, 1 have no
doubt in my mind that the general
opinion will be that one of the Indian
languages should be the official lan-
guage,

Having accepted that, the question
arises which language should be the
official Janguage.

o Miew o@ (Fawgz) : & A
7 Tt 7Y 1 e Fw G ey
g AT 1 A A o st F i w@w
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Shri Mahatab: When Gandhiji start-
ed his movement he discussed it

threadbare in many provinces and in
many of his speeches as to which lan-
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Zuage should be the official language.
Of course, it was his idea to ‘ntroduce
a common language also. At that
time the contest was mainly among
three languages. I may tell you from
my own experience that Bengali was
a riva] of Hindi. In those days it was
contended that it was more developed
than Hindi, and therefore it should be
the officia) language instcad of Hindi,
but that was not accepted for the
simple reason that the Hindi-speaking
people were the largest unit compared
to the other language units. Seo,
Hindi was accepted as suitable for the
purpose of the official language, and
that was p.rovided for in the Constitu-
tion,

The Constitution-makers were wise
people. Had thev accepted that with-
out any qualification, there would
have been only one provision in the
Constitution. Why did they make
these provisions? Much has been said
about the unanimity in the Constitu-
ent Assembly in this respect. It be-
came unanimous because of the pro-
visos. These provisos created satis-
faction to those who disagreed from
that view. The difficulticy were anti-
c'pated, and therefore these provisions
regarding the period of 15 years, the
appointment of the Commission and
the Parliamentary Committee, about
holding examinations ete., were made,
As far as [ remember, when Shri
Gopalaswamy Avyangar moved these
provisions in the Constituent Assem-
bly for acceptance he made it clear
that these provisions had been intro-
duced because his fear was that Eng-
lish would continue for many years.
He said so. Why was it left to Shri
Gopalaswamy Ayyangar to move that
motjon with seo many safeguords?
Because the times were such that the
Constitution had to be framed as un-
animously as possible.

13.27 hrs,
[Dr. SAroarNT MAmHISHT in the Chair]

He was called upon to move the
motion, and he moved it. Al] these
prov.sions were there. Thizs Bill is
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[Shri Mehta]
really a projection of those provi-
sions. According to the Constitution,
Hindi shall be compulsorily the
official language after 15 years. This
Bill extends that period wunder the
provisions of the Constitution.

About the growth of languages, has
it been noticed by the learned scholars
who are here that even when the offi-
cial language has been different, the
regiona] languages have devoloped?
The Ramayana of Tulsidas was the
product of a time when Persian was
the official language. Similarly, the
modern languages of India have deve-
loped during the time the English has
beca the official language. So, the
officia] language has nothing to do
with the development of thp regional
languages. That is my study of the
whoie thing.

Iy 15 sa'd that if a particular langu-
age becomes the official language, it
will help the development of that
language, but I find that there are
many other languages which are com-
peting successfully with Hindi in the
matter of development. In the last
Sahitya Akadami awards, to my great
sorrow [ found that Hindi was not
awarded a prize, 1 do not know how
that happened but ofher languages got
prizes. Thalt should be taken into
account.

How to make Hindi, the official
language, commonly understood all
over India? The difficulty arises be-
cause of the attitude of certain Hind:
scholars who insist that all the words
used must be found from the existing
vocabulary. This s an impossible
thing.

In 1952 I had a discussion with the
president of the Tokyo University as
to the change in the Japanese language
after the industrial revoloution and
the development of sciencve in Japan.
He told me that G0 per cent pf the
vocabulary of the Japanese language
had changed as a result of these
changes, because new words had been
brought in freely. without any inhibi-
tion.  But here unfortunately some-
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how or other an attempt is n‘ade to
find out expressions from the existing
vocabulary. That ig the trouble.

A great man of India has said that.
Indian culture centres round English.
I am surprised at that statement. On
the contrary, Indian culture centres
round two groupg of Janguages, the
Sanskrit group and the Tamil group.
Therefore, the utmost cooperation
between these {wo groups is necessary.
At one iime, I had some discussion
with some Tamil scholars in Madras.
I am not an expert in the matter but
according to them Tamil is more
ancient than Sanskrit and more Tamil
words have been absorbed in Sanskrit
thap Sanskrit words absorbed by
Tamil. Therefore, they say, Tamil is
superior to Sanskrit. I concede that.
because 1 cannot sit in judgment over
that; there is no point in fighting that
out. Tt is true that many Tamil words
have been absorbed by Sanskrit and
many Sanskrit words have been ab-
sorbed in Tamil, Let us accept that
position. Let the process be accele-
rated so that they could come together,
instead of creating difficulties. Let
Hindi not have any inhibition in absor-
bing the words from outside. Many
Tamil words have been absorbed in
English language and many other
languages. Therefore, that zititude
should change. If anybody ask me as to
when Hindi will be generally accepted
all over India, I would say that it will
happen when a larger number of Hindi-
educated people come up from the
non-Hindi areas to complete with the
Hindi scholars here. It is not that
Hindi literacy alone will do that.
Thercfore, my suggestion {o those
who are in charge of this question of
propagation of Hindi should take
steps to open Hindi faculties in the
universities is non Hindi areas so that
there could be highly educated people
in Hindj in those mon Hindi-speaking
areas. As far as I know, this kind of
post-graduate classes huave not been
opened in universities @ non Hindi
arcas. That should be Jopne by some
means. It ix no use saying that large
numbers of people understand HindL
Of course every language is under-.
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stood everywhere. When the Portu-
guese first came to India, they did not
know any of our languages und yet
they managed. The English people did
not know any language of India but
somehow they too managed. That
does not mean thnt any language can
be the official language, For the pur-
pose of official language one should
have that kind of high standard at
least among a large number of persons.
Attempts should be made in regard to
that,

So far as the other point of view
is concerned, the vo.ce raised in Ben-
gal, I am sorry top say, is pot correct
in my opinion, If we decide to accept
the position that one of the Indian
languages ghould be the official lan-
guage, there is no doubt that Hindi is
that language. Having accepted that
position all pf us should consider as to
how Hindi can easily and quickly take
up that position. Therefore, the deve-
lopment of Hindi should be left to the
non-Hindi people so that the inhibition
to take new words should not be there.
That is my conviction and the convic-
tion of many scholars also.

With regard to the provisions of the
Bill much has been said. I once chal-
lenged Shri Anthony: if you listen to
me, probably you would be convinced,
For ®ear of being convinced it seems
he has left the House. I had che op-
portunity of discussing  the:e previe
sions with many groups in the House
as well as outside the House. I have
consulted many eminent lawyers
whom I have not to pay any fees:
they are as pgood lawyers as any
others. Therefore, I am in a position
to say something definitely on these
matters. At one time I myself thought
and communicated to the Home Minin-
ter that probably in some matters,
some adjustments should be made but
subsequen{ly T came to realise that
the impression was wrong and the fear

which was expressed by both sides |

was really not justified. Therefore,
the Bill as it standg is, T am pnow con-
vinced, the finest piece of legislation.
I wil lexplain to you about the word
‘may’. It says that notwithstanding
the expiration of the period of fifteen
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years from the commencement of the
Constitution, English language may
from the appointed day.... Now,
this hag been confused by the way in
which the word has been explained.
They say that ‘shall’ means ‘may' and
‘may’ means ‘shall’. 1 think that ex-
planation should not really have been
given. In fact, ‘shall’ means ‘sha!l’
and ‘may’ meang ‘may’. They cannot
be interchanged. Here ‘'may’ refers to
the purpose. What ig the purpose?
Its use is extended and the restriction
is removed for the official purpose of
the Union for which it was being used
immediately before that day. In the
course of the last 16 years, sume of
the States at least have decided by
law to have Hindi as the official lan-
guage in their own States. Should
we compel them to use English alzo
along with Hindi, double languag:?
1 will elinch the issue when I come to
(b). It says ‘for the transaction of
business iy Parliament'. Here the
practice has been that one can say
what he wants in English or in Hindi.
If we say ‘shall’, he has to say things
both in Hindi and in English. This
will be an impossible proposition.
Therefore, the only cexpression that
can be used in  ‘may’: it cannot be
‘shall’. Tt is nol the way as has been

" pointed out by the hon. Law Minister.

That is a wrong interpretation.
Therefore, ‘may’ is the only word that
can be useq there.

But there is a fear as [ was told in
my discussions with Mr., Frank
Anthony and others: supposing some
day the Union Government chose to
change their mind and they decide not
to use English what would happen?
I put it to you. Here the word is
‘may’. Let us take the transaction of
business in Parliament. Somebody
gets up angd talks in English. Can
you prevent him from talking in Eng-
lish? Can anybody say: I will not
allow you to say things in English?
Can we stop the Madras Government
from carrying on the correspondence
in English with the Central Govern-
ment? The word ‘may’ serves the
purposes. Any gther word wil! be
wrong according 1o me. It wil] create
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so many difficulties. Otherwise, the
Madhya Pradesh Government which
has accepted Hindi by law as the
State language will have to send dup-
licate lefters, one in Hindi and another
in English. These difficulties will
arise in those States which Yave ac-
cepted Hindi as their State language.
In the course of these sixteen ycars
some States have done so. Gujarat
has accepted Hindi as the State lan-
guage. It is the only nen-Hiadi
speaking State which has done so.

Shri Nath Pai: You arc mislcading
the House. They have accepted the
Devanagari script for their language.

Shri Mehtab: I am sorry. That was
the report which I received about
the medium  of instruction in  their
University. I am sorry. This diffi-
culty will arise wherever Hindi has
been adopted as the State language
and I think we have no powers to
compe] them to go over to English
again and communicate in Tlindi
and in English both. Therefore,
‘may’ is the only word which could
be used. It does not mean ‘shall’.
‘Shall® will create these difficulties
whoreas ‘may’ gives permission o
those who, do not take to Hindi to use
English as long as they like

The other thing is that articles 3
and 4 must be read together. Article
4 provides that after ten years a com-
mittee will be appointed. It is open
to the Home Minister and otherz fo
find out as to whether this eapression
is correct—the expression that the
President will appoint a Committee to
be clected by Members. I do not
want to go into those things. A par-
liamentary Committee will be there.
The question of Prime Minister’s as-
surance comes in. I am happy to re-
peat herce what 1 have said to many
friends outside. The Prime Minister’s
assurance is on two points. One is
that English should be continued ir.de-
finitely without any time fixed. That
has been done in clause 3. He has
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said that English wil] continue so
long as non-Hindi speakicg peoole
have not come forward to accept Hindi
in a general way. The Prime Minis-
ter's assurance has to be given a
shape. This provision has g'ven that
shape. We can think of other shapes.
But this shape should be more acrep-
table to the Parliament. We must
have some faith in ourselves also.
When I say Parliament, we sheuld
have some faith in ourselves. Parlia-
ment wil] appoint a commattee and
that committee will make enguiries as
to how far Hindi has made progress.
This means that the commitiee will
find out the progress of Hindi in vari-
ous States. Naturally, they will make
enquiries from the State Jepgislatures,
from the State Governmenls and
from various other agencies. We can-
not expect a commitiee of rthat type
to sit in the Central Hall hete and to
pass resolutions withoul muking en-
quiries  anywhere. Of course. as a
Member of Parliament I cannot dis-
trust a committee if it is to be ap-
pointed by me in that manner. That
is the machinery which has been pro-
vided here. As has been pointed out,
in the last Parliamentary Commitice
which consisted of 30 Members, 21 of
them were non-Hindi speaking peo-
ple. Here—I took statistics—40° per
cent of the Members are Hindi speak-
ing and 60 per cent are non-Hindi
speaking. Naturally, it is expected
that non-Hindi speaking people will
be more on  the Committee. The
trouble arises: some of these non-
Hindi speaking people are not so
serious as some others are. Tor ins-
tance, when the last committee was
making investigations, only two State
Governments came forward lo submit
their memoranda, whereas others did
not take interest in it. Only Madras
and West Bengal came forward to sub-
mit memoranda, and they did it. The
other State Governments did not take
any interest in this matter. It is not

the fault of the law which stood in the
way.

Shri P. Venkatasubbaiah (Adoni):
Including the Orissa Goverment.
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Shri Mehtab: Yes, that is true. In
fact, we are not so particular in these
matters os many other States are.

Shri Tyagi: You were the Chief
Minister there.

Shri Mehtab: No, no. 1 was then
in Bombay, and 1 found out that both
the Maharashtrians and Gujaratis
were not interested in it.

Shri Harj Vishnu Kamath: He was
Bombay Governor al that time.

Shri Mehtab: Anyway, it is noi the
fault of the law which did that But
it i; the interest which is generated
by various factors. Therefoie, this
machinery has been devised to give
shape to the Prime Minister's ‘assur-
ance. If we think of any other machi-
nery, all the implications have to be
thought out. But that machinery and
this machinery should not be mixed
up, for instance, if this Parliument
Jays down that this report be again
examined by the Stule legisla-
tures, T think the Parliamentary Com-
mittee’s report should not be subject-
ed 1o the examination of State legisla-
tures. Straightway, the State legisla-
tures can be asked. The Parliamen-
tary Committee i3 an impartant com-
mittee gnd its gpinion shouid also
carry that much of weight. Thaose
who are interested that Hindi should
be hereafter accepted as the only offi-
cial language or those who are inte-
rested that the report of the com-
mittee should be that Hindi has made
considerable progress, should see that
that king of people are elected. Simi-
larly, those who feel that Hindi has
not made progress and things should
go on as it iz, should see that that
tvpe of people are elected. There-
fore, the selection should rest here,
and Parliament should select proper
persons who can come to correct con=
clusion'. That is my submission. As
far as I see, those who say that this
word “shall” and the Prime Minister's
assurince has neot been incorporated
in thiz Bill. require to be convineced,
and if Shri Frank Anthony was here
probably he woulq have been con-
vinced.
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With regard to the complaint of
Dr, Govind Das, I am very sorry
really; whenever two opinions are ex-
pressed, why should one be intolerant
towards the other? Dr. Govind Das
read out many quotations to prove
that at onec time Gandhiji was advo-
cating Hindi. I also advocate Hindi.
While we advocating Hindi. [ also
advocate Hindi. While we advoeate
Hindi, we canot compel others to ac-
cept it Advocating Hindi and to
#o on propagating Hindi is one tning:
10 make a law is a diffcrent thing.
We must make a distinction between
the two,

Here, I am reminded of a story
from Ramakrishna Paramahamsua’s
parables. The preceptor taught the
disciple that God lives in every liv-
ing being and therefore he should feel
one with everybody. The devotee
believe it and once, when an elephant
was coming with the mahout on, he
said, “Now, God lives in me and also
in the eclephant. Why should the ele-
phant trample upon me.when we are
the same?” Of course, this man was
trampled upon by the elephant. Then
he went to the preceptor and asked
him, “You have said that God lives in
me and God lives also in the ele-
phant why then I was trampled upon
by the elephant? The preceptor said
there was another God living in the
Mahout asking ynu to go away. Why
did you not listen lo him?” That is
the parable.

Similarly, here. while Mahatma
Gandhi wag advocating Hindi all
along, he was saying that the consent
of the people should be taken. Why
do we forget that part of the thing?
What have we done jn the meantime
to secure the willing consent of the
people who are objecting o it? Have
wr done any canvassing work? Ex-
copt by putting pressure on the Gov-
ernment, what else have we done?

I tel] wou again the feeling in the
States. Many are expecting the Gov-
ernment to spend as much money as
possible on the development of Hindi
That i heing resented by other State
languages alse. Tt was  asked why
should so much money be spent, T am
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[Shri Mehtab]

a Member of the Sahitya Akademi,
I know it; they are equally spending
money on the development of all the
languages. I think that is the correct
thing to do. If it is expected that
Hindi should develop, I think that all
the people, ang particularly the non-
Hindi speaking people, should combine
together to see how that is done. We
are putting pressure on the Govern-
ment to get the thing done through
the administrative machinery; pro-
bably that is not enough,

Dr. M. S. Aney (Nagpur): Is 1l not
the duty of the Akademi itself?

Shri Mehtab: Please excusc me.
It is not the duty of the Akademi to
develop only one of the national lan-
guages, (Interruption). Therefore,
I say Hindi is not the national langu-
age. Hindi is the official language.
I make a distinction there. Hindi is
the official language. Therefore, I
think that those of us who believe
that one of the Indian languages
should be the official language and
those of us who belicve that that
Indian language is the Hindi lan-
guage,—let all of ug try to deveiop
that language to occupy that position
and let us take it out of the Hindi-
speaking people. 1 think then alone
it can develop properly. That is my
humble submission.

With these words, I support the Bill
wholeheartedly. I request the Home
Minister to take into consideration all
the amendments very carefully, and
as far as I see, this Bill as has been
drafted is one of the finest pieces of
legislation,

Shri Manoharan (Madras South).
Mr. Chairman, I am very glad that
an opportunity is given to me to
speak, to express sentiments and
views of the non-Hindi gpeaking
areas. First of all, let me confess,
and let us not introduce any passion
or emotion, or heat in our language
discussion because, as our Prime
Minister once said, language itself is
a slender plant intimately bound up
by the sentiments of the people.
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Therefore, there is every possibility
of engendering heat while we are
discussing an issue of this kind. So
far as I am concerned, I can assure
you that I will never go out of the
way unless I am provoked I hope
nobody will provoke me,

First of all, my duty it is to dispel
a sort of erroneous impression that is
exisling in the minds of my Hindi
friends and our Home Minister is not
free from that infection. He said that
the DMK is opposing Hindi as a
regional language. In fact, we have
no animosity or hatred towards any
language at all. Hindi is one of the
nationa] languages; of course we do
agree. Like that, there are so many
languages. The other day, while the
Home Minister was speaking here, he
said that the DMK leaders are
opposing Hindi and they are sending
their children to schools to learn
Hindi. It is a fantastic and funny
interpretation. We are not opposing
Hindi at all; and where did1 he get
this information, I do not know. But
anything compulsorily imposed on the
unwilling people of the non-Hindi-
speaking arcas, we will have to resist.
We will. From that aspect, we oppose
the compulsory introduction of Hindi.
He claims that the DMK leaders are
sending their children to schools to
learn Hindi., After having compul-
sorily introduced Hindi in schools and
asked our children to learn, I cannot
understand the logic of the Home
Minister, how could the situation be
otherwise. We will have to gend our
children to schools and unfortunatelv
they have to learn the Ianguage
which is compulsorily introduced
there. Therefore, he cannot be happy
or cnthusiastic about that,

Our approach is entirely different.
Dr. Mahtab was talking about the
approaches taken by so many State
Legislatures. Let him understang our
approach also. 1 want to explain our
stand. We want a reappraisal of the
Constitution. Secondlv, the whole
language question should be reopened
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.and re-examined in the light of the
experience we have gained, because
in the Constitution, it is specifically
laid down that Hindi shall be the
official language of the country. I am
sorry I cannot accept that proposition.
For that, the Cobnstitution should be
amended. I expect a sense of coope-
ration as well as a sense of toleration
from the Hindi-speaking area, [ can-
not undersiand why they are rushing
forward to impose a language on the
people of the south, or shall I say
non-Hindi-speaking areas, who are
not willing to accept it.

Clause 3 of the Bill is very clear.
.!t says:

‘“Wotwithstanding the  expira-
tion of the period of fifteen years
from the commencement of the
Constitution, the English langu-
age may, as from the appointed
day, continue te be used, in addi-
tion to Hindi—"

1 am not worrying about ‘may’ or
may not or whether ‘may’ means
‘shall’ or something of that sort. Un-
fortunately, a controversy has been
raised already. We have got our own
apprehension about the wusage of
‘may’. We have sent a memorandum
signed by 15 Membuors— myself, Mr.
Frank Anthony, the DMK Members
and al] the Members representing the
non-Hindi-speaking areas to the
Prime Minister, In that memorandum
we have expressed our apprehension.
The Prime Minister was pleased
enough {o send a reply in which he
said that ‘may’ means ‘shall’. Dr.
Mahtab was arguing that in this
particular context, ‘may’ alone can be
used and ‘shall’ cannot be used. Our
Prime Minister is telling us that ‘may’
means ‘shall’, We have sent a letter
to the Prime Minister on behalf of
the DMK wherein we have quoted a
famous  judgment from Australia
where it was specifically made clear
that ‘may’ means at times ‘maynot’
and there can be an interpretation
like that. Of course, the Prime
Minister did not reply to our letter.
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Clause 4 of the Bill says:

“After the expiration of ten
years from the date on which
section 3 comes into force, the
President may appoint a Com-
mittee

(2) It shal} be the duty of the
Committee to review the progress
made in the use of Hindi for the
official purposes of the Union and
submit a report to the President
making rccommendations there-
on."

It is a camouflage, a calculated trea-
chery, excuse me for wusing harsh
terms. After ten years the committee
will decide something and according
to the dictates of the committee,
things wil] be done,

The review by the committee itself
is to a certain extenl crealing certain
apprehensions, because the commi-
itee's function is to eliminate prog-
ressively the use of English—that is
what pricks me—not the progress of
Hindi or something of that sort, We
have got our own fear. The inten-
tion of the committee is to eliminate
progressively the use of English. We
have written to the Prime Minister
about this that this apprehension
should be removed. Unfortunately,
that has not beepr removed,

The Prime Minister was pleased
enough to confess that India is a
multi-lingual country, It is a historie
fact that India ig a polyglot country,
having a variety of culture and tradi-
tion based on Aryan, Dravidian and
Monogolian culture. I think nobody
will dispute this historic fact. This
was very clearly accepted by our late
Dr. B. C. Roy when the language
issue was discusseq in the Waest
Benga] Assembly. He said:

“Tt is a fact that constitu-
tionalists who were discussing
this problem were obsessed with
the idea of a country having one
language, but they forgot that
India is a plovglot eountry, that
there is a large volume of prople
who have developed their culture
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and tradition based upon the
Aryan language, There is a very
large number of people who base
their development on the Dravi-
dian language. iz Monogelian
language also has got a {fairly
great and large influence over the
language of some people of this
country. Therclore, in a country
which js a polyglot country so far
as language is concernced, the
question of having one Janguage
only need not be such a difficult
problem ang it is possible to have
in a country like this more than
one Janguage which may be called
the official language.”

The pesolution that has been passed
by the West Bengal Assembly is this:

“Whereas this Assembly  can-
not agrec with the recommenda-
tion made in this regard by the
Official Language  Commission;
and

Whereas this Assembly feels that
for the unity and progress of
India, the whole question of
official language demands fresh
examination.”

So. they want fresh examination. This
is the view of the West Benga]l Gov-
ernment.  The very same view has
been cxpressed by the Government
of Madras also. Our Prime Minister
was telling that he did not receive
any such memorandum. Bilingual
proposition has been accepted by the
Madras Government. Here more than
one lanfuage formula has been sug-
gested by the West Bengal Govern-
ment, Therefore, in the light of all
this, we the Members of the DMK,
whn represenl the spirit and asipra-
tion of the people of the south as
well as of the non-Hindi-speaking
area want that the entire clause
should be re-examined and there
should be a reappraisal of the Con-
stitution.

The =ext problem which T want to
explain to the House is this. T am
not worrying or annoying the Hindi
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brothers. They are imposing a lan-
guage and they should try to under-
stand the spirit of the people of the
non-Hindi-speaking areas, Here there
is nothing but imposition. That is
what we feel. This can be very
clearly expressed by myself, because
yesterday, while my friend, Mr,
Anthony, was telling something about
Hindi imperialism, Hindi chauvinism,
etc., my Hindi brothers said some-
thing as if they were wounded. But
the [car has been expresscd by our
Prime Minister also, While speaking
in the Consituent Assembly on 13th
Scptember, 1949, on the language
issue, the Prime Minister said:

“Is your approach going to be
democratic approach or authori-
tarian approach? 1 venture to
put this question to the enthu-
siasts for Hindi because in some
of the speeches I have listended
here and elsewhere, there is very
much a tone of authoritarianism,
very much a tone of the Hindi-
speaking area being the centre of
things in India—the centre of
gravity—and others being the
fringes of India. That is not only
an incorrect approach, but it iz a
dangerous approach.” '

We feel the danger has come. There-
fore, it is the duty of the Prime
Minister and the Home Minister to
allay the fears which exist in the
minds of the non-speaking arcas.
How that can be done is the question.

The Prime Minister himself has
accepted that in so many countries
bilinguism has been adopted. He was
pleased enough to quote some coun-
tries also. Fquality of treatment and
non-digserimination must find implizit
acceptance as a sacred principle in
democracy. In Switzerland, under
article 116 of that country's Consti-
tution, three languages are accepted
a: official lanmuages of the country;
one is Germran ‘he second is French
third is Latin. There is
annther Jan~oare. a fourth language,
called Romus., That was spoken by
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ong per cent of the people of the
entire Switzerland. That language
was also accepted as one of the
national anguages of Switzerland, By
article 1427 of the South African Con-
stitution, English and Afrikans both
are accepted as official languages of
the Country. In Finlund—the Prime
Minisler also quoted Finland—Swedish
is spoken by only 9 per cent of the
population, but Finnish and Swedish
arc both the official languages of Fin-
land. In Canada English and French
both stand on an equal footing. In
Belgium, Flemish and French are
botl: given an equal status,

14 hrs.

Therefore, our approach is that
Hindi should not be 4lie only official
language of the country but all the
14 languages thal are incorporated in
the Constitution should be declared as
the official languages of the coutnry.
That is the only possibility to tackle
the issue. If that is not done, I think,
any amount of persuasion or any
amount of talk about the integrity of
the country may be there, but I doubt
whether it will solve the problem
eternally.

Another point I want to stress here
is, if you consider the position of the
people speaking different languages
within the geographical confines of
India, we find that Hindi-speaking
areag are being surrounded by non-
Hindi speaking areas, For example,
on the west. the areas stariing from
Punjab to Gujarat, the entire south,
the arcas of Orissa, Assam and Bengal
are all non-Hindi-speaking areas. The
common pcople there do not under-
stand and speak Hindi at all
(Interruption). Of course, I am
speaking subject to correction. It
there is any correction at all, I hope
hon, Members will cxcuse me. 40 per
cent of the people are speaking Hindi.
And, if my information is correct, I
am ‘old that there are more than 14
dia'rets or varintions in Hindi

Now we are imposing a language
which has been selected or clected
by a particular Assembly which has
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nothing to do with the representative
colouring of the country at all. That
language Is being imposed on  the
people.  The rcason given is  that
because it is in the Constitution we
cannel amend it. Very many times
ihe Constitution has been amended
in inis House, Therefore, if anybody
argues that it is in the Constitution
and therefore it iz very difficult to
amend i, I should like to tel] that
more than 16 times the Constitution
has been made the casualty for the
flecting fortunes of the ruling party.

Therefore, ™ they are very sincere
enough, if they are honest enough,
they should come forward and amend
the  Constilution in this respect,
because the time has come to amend
the Constitution in such a way as to
suit the needs and meel the wishes
and aspirations of the people of the
non-Hindi-speaking arcas. That is the
only way.

I want to say something aboul the
assurance given by the Prime Minis-
ter. Today ulso he agreed partly and
said that, of course, he had given an
assurance and all thal. But what
happened to his assurance he did not
explain. 1 thought—of course, I do
apree with the bona fides of the Prime
Minister—that some postibility might
veeur which might demand a refusal
of the assurance, and that frightened
me. That is why I have brought a
paper with me. Immediately after
the declaration of emergency, through
the Government of India an advertise-
ment was given and that appeared in
all papers, weeklies and dailieg, not

only in Madras but other Snuth-
Indian Siates. Here is the smiling
fore of Pandit Jawaharlal Nchru,

radiating a reassuring and a winning
. . .

smile—like a  Greek  statue—and

underneath that it is said:

“BEnglish will eontinue  a®  an
associate language and T  would
not take it away till T am ac<ked
to take it away by the non-Hindi-
speaking areas.”
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[Shri Manoharan]
That is the clear assurance given by
the Prime Minister. We have sub-
muited a memorandum, and as I have
. already pointed out, the Prime Minis-
ter, in that the reply, “My opinion
continues to be the same”. The
status of the Prime Minister's assu-
rance has come down to the position
of an opinion. And, now he says; to
be implemented through this Bill
Where is his assurance? Through this
Bill we feel the South Indian people
as wel] as the people of the non-
Hindi-speaking areas would be hood-
winked because we have got our own
apprehensions. Therefore, we say
that the assurance given by the Prime
Minister should be incorporated in
the Bill itself or the Constitution it-
self. We took it as a Magna Carta
wherein the rights of the non-Hindi-
speaking people are incorporated. Un-
fortunately, that Magna Carta is no-
where. But the Prime Minister is
here and he says that the assurance
is there, his opinion is there and his
opinion continues to be the same. We
want a categorical assurance {from
the Prime Minister as well as the
Home Minister. The Prime Minister's
assurance is there. We want that it
is incorporated in the Constitution in
such a way that the Bil] should be
redrafted. Then only you can create
a sort of confidence in the minds of
the people of the non-Hindi-speaking

areas,

Our Home Minister was telling
that this Bill was a compromising
formula for both the non-Hindi-

speaking people and the Hindi-speak-
ing people. My impression is other-
wise. It is a compromising formula
both for the Home Minister and the
Prime Minister himself, and nothing
else. If they are very sincere in that
they should come forward with a
fresh pronosal and the Bill in a re-
drafted from with the assurance of
the Prime Minister incorporated
therein. Thereby they should see
that the unity of the country is main-
tained. .
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Mr. Chairman: The hon. Member
may iry to conclude now,

Shri Manoharan: I am sorry,

Madm, I was assured 30 minutes by
the Speaker.

Mr. Chairman: He has aldeady
taken 24 minutes,

Shri Manoharan: Another thing
is—what the Prime Minister feels
about it, I do not know—after so
many days and after the generation
of heat regarding the language issue,
the Prime Minister may be thinking
that if he sticks to his assurance his
position may be in a way threatened.
I am remind#d of what the Florentine
merchant Machiavel]l said once: “Give
assurances as much as possible; do
not stick to assurances”. If the Prime
Miniter has adopted that craft, with
pleasure, offer him the title “The
Twentieth Century Machiavelli”.

But I hope the Prime Minister will
be kind enough to come forward and
see that the particular apprehension
in the minds of the people is removed,
and thereby what he thinks about the
unity and integrity of the country is
maintained. I hope the majority of
the Hindi-speaking people will accept
our formula, There are so many Hindi
friends with whom we have got much
contirt. Whenever 1 meet them they
asl me: “It seems you are opposing
Hindi". We are not opposing Hindi.
We are opposing the compulsory
introduction of Hindi., Lt us first be
clear aboul it. Sccondly, English
shall continue indefinitely. That also
should be there because that is the
assurance of the Prime Minister. I
hope the assurance of the Prime
Minister will be honoured. kept up
and implemented, T™nfortunately,
through this Bill they are not going
to implement the Prime Minister's
assurance at all. Therefore, we want
that the assurance of the Prime
Minister should be implemented.
Thirdly, if at all an official language
ic to be fixed for India, it should not
be one official language as such and
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official languages should be fixed. If
you say that you cannot fix four or
five Janguages or 15 Janguages because
that would be very difficult and the
like, you should evolve a programme
for it and thereby see that all the 14
languages are declared as official
languages of the country. That is the
only possible way at. Thereby you
can maintain the unity of the
country, Therefore, that aspect of the
issue, I hope, wil] be considered by
the Home Minister,

Shri Joachim Alva (Kanara): You
write in Tamil and I write in
Kannada, is it?

An Hon. Member: Do not wter-
rupt.

Shri Manoharan: That is his job
always. Another thing is, I know
Tamil. My mother tongue is Mala-
yalam, and [ think I want to learn
some other Dravidian language like
Telugu or Canarese.

An Hon. Member: Not Hindi?

Shri Manoharan: Wait, I am com-
ing to that. After that, if time
permits, definitely I will learns as
many languages in India as possible.
Of course, Hindi has a good place
there. Therefore, my request to the
House and to the Government is
that the entire Bill should be re-
drafted and re.drafted in such a way
as to implement the assurance given
by the Prime Minister. That is the
only solution; nothing else. 1 hope
the hon, Home Minister will take
note of our request and see that it is
done, failing which—of course, it is
not a sort of admonition or anything
that I am giving—I do not think the
peonle of South India will be very
ca'm or they will relish it eternally.
1 hope the Home Minister knows
«omething about the South Indian
people, their attitude and their men-
talitv. They are people of accommo-
dation and people of toleration. So,
the Home Minister as well as the
Prime Minister can very well rely
upon them. But democratic decency
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requires that those people should
not be hurt too much; and they are
being hurt too much; that is our feel-
ing. That also, our Home Minister
should take note of.

I think the Hindi speaking-people
are very allergic to English, I do not
know the reason why. They are tel-
ling us that only one per cent of the
people speak English here and, there-
fore, why or how can we have it?
As 1 have already stated, only one
per cent of the people of Switzer-
land speak Romus and yet it has
been acclaimed and considered as one
of the official languages of Switzer-
land. So, why not we also accept
English here as a national language?

The mother tongue of Shri Frank
Anthony is English, and his Prime
Minister is not Mr. Mac Milland but
Shri Jawaharlal Nehru. And the
Anglo-Indian community is there,
which constitutes more than bne or
two per cent of the total population.
Therefore, if only you are somewhat
accommodative and men of tolera-
tnon, we can very well accommbdate
English as one of the languages of
the country. Thercfore, my request
is that English should also be includ-
ed in the Eighth Schedule, in which
case it will solve the problem to a
certain extent. I want to conclude
my speech with that note.

Then, we have given some amend-
ments to the Official Languages Bill.
One amendment is to the effect that
there should be a referendum of
the sovereign people on this subject.
It the non-Hindi-speaking pcople are
not ready to accept it, and they are
not ready for it, there should be a
subsequent referendum and, finally,
unless and until the non-Hindi-speak-
ing people come tp an agreement on
it, please do not rush in. You want
to have your palatial mansion—I am
1alking of the desire of the Hindi-
speaking people—well but have the
foundation first. You have to build
that first. So, please approach this
issue cautiously, because it is an emo-
tional problem. 1 hope the Home
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[Shri Manoharan)

Minister, as well as the Prime Minis-
ter, will take note of it and act
accordingly, act wisely.

Shri Hanumanthaiya (Bangalore)
City): Madum Chairman, while spea-
king, the leader of the DMK spoke in
a manner which carried conviction
to moast of us on a point of two. It
is commonly suppoc.d that there is a
great dea)] of diverpgence between the
views of Congressmoen and the views
of DMK, and naturally so. There-
fore, 1 must congratulate them that,
in spite of the divergences of views,
they have been, especially after the
emergency, adonting a co-operative
attitude towards the rest of us. My
only wish is they may ccntinue todo
it in a way that they may form an
alternative Government in the State
in which they are in a considerable
number, because democracy pre-
supposes cach party to have the reins
of administration in hand one day or
‘the other, If that feeling gets into the
minds of the people, they will speak
with responsibility and with under-
standing, because they want the co-
operation and goodwill of the people.

They have come to Delhi as repre-
sentatives of the people, and it 15 &
welcome change that is taking place.
We are all with them in safeguarding
the interests of the underdog, the
down-trodden, as they say, of the
masses, I hope they will also con-
c¢de to me that I also represent the
people of South India in a way, to
some g¢xtent, though not to the ex-
tent thev claim to represent.

1410 hre

[Mr. Derurvy-Speaker in the Chair.]

In the minds of almost 90 per cent of
the people there is no  distinetion
whatsoever between the pecple  of
North India and South India. The
people of India are onc. This has
been the fecling generated. not by
the English-speaking peopiv;  this is
not a feciing that hos been generated
by English-educated pcople; if 1
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correctly comprehened, prupbably,
the first known proponents of this
ide: were Valmiki and Vyasa,
thousunds of years ago. The names
that are found in the two epics are
the household names, in Assam or
Kerala, Tamilnad or Kannada land,
or many other part of the country.
They have laid certain foundation
for the unity of India, Political exi-
gencies, many a time, alter the pat-
tern of Government and  societies.
These paterns are  ever-changing.
But the unity of India is a persisting
fact.

I do not to make a long speech on
the history of this movement. So, I
will straightway comne to the period
when English dominated the scene.
When English came to be learnt in
India, it was nol imposed on  us,
though many people are upder the
impression that English was imposed
on us. Those people have not exa-
mined the circumstances and happen-
ings a country ago, say that English
was imposed upon us. Raja Ram
Mohan Roy, the then leader of public
opinion in this country, who was as
much respected then as Pandit
Jawaharlal Nehru now, fought with
the then Government that English
should be the language of education
and learning in this country. Thero
was a great division of opinion bet-
ween those people who wanted the
Indian language to be the medium cf
instruction and official language and
those who wanted English to replace
the Indian languages. What Raja
Ram Mohan Roy said then in arder to
make English stay in India has, more
or less, been repeated by the Prims~
Minister today. The very same rii-
sons advanced by Raja Ram Mohun
Roy then are advanced by Panoit
Jawaharlal Nehru today. So, wheever
has got the historical and impartial
sense or perspeclive of these things
should cease to complain that English
has been imposed upon India.

In politics gratitude is a very rare
commodity, That is a well-known
proverb. Whoever speaks and =0n-
demns English will be partaking all
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the odium attached to that proverb.
English has done many good things tc
India. I am not talking of the litera-
ture here. 1 wonder if we could have
established our democratic  institu-
tions as we undersiand them, as we
practise them, if there was no English
language. Where would be our in-
dustrial and economic progress if we
had not imbibed ideas from the Eag-
lish language? 1 would ask all Con-
gressmen: Where would be  your
sorialism if you had not studied
English and imbibed all thesc politi-
cal idealogies therefrom? Show me
ong book in pur ancient literatuie,
whether it is in Kannda or in Hindi
or Malayalam or any other language.
which preaches sccialism of tae type
that we have come to have as our
ideal.

An Hon. Member: Ram Rajya,

Shri Kamalnayan Bajaj (Wardha):
In our shastras they have always said
“Vishwa Kutumba” and all the prin-
ciples of socialism are embodied in
that.

Shri A. P. Sharma (Buxar): We
have nol come ta the stage of Ram
Rajva which Shri Hanumanthaiya
also wanilg to establish

Shri Hanumanthaiya: 1 am afraid,
some people construe shastras in a
strange way. Because of a word is
found here or there in our shastras
we construe that even atomic energy
had been found out and described
therein.  Apart from that, I want my
hon. friend, Shri Bajaj, to show to
me the specific book on socialism and
not some words here and there in
shastras.

Shri Kamalnayan Bajaj: Books are
necessary to convince others. But  if
veu are convinced yourself, you do
not need a book. What matters mnst
is how one lives one's life than what
one preaches or writes,

Shri Manumanthaiya: Therefore I
am firmly convinced that |[English
language has done immense good to
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us bv not only giving us our freedom
but also, what we call, modern out-
look of life.

Take the Constitution. In the
Constitution certainly we have en-
throned Hindi as the official language
in article 343 but that language is
English. The Constitution is written
in English. The entity that sits on
the throne may be Hindi but the
throne itself is the English throne.

Dr. M. S. Amey: And he is, even
now, speaking in English.

Shri Hanumanthalya: Therefore let
us not run away with the idea that
English has done something bad to
us, that jt has degraded us.

An Hon. Member: Nobody has said
#go. )

Shri Hanumanthaiva: I quote Mah-
atma Gandhi and Vinoba bhave to
show that English should continue to
occupy its place. Mahatma Gandhi has
placed before us the ultimate ideal
that we should have, That was the
resolution the Congress adopted on
the eve of launching the Quit India
movement in  Bombay in 1942.
Mahatm1 Gandhi drafted that resolu-
tion. He envisaged independence for
India and a federal type of zZovern-
ment for India and, ultimately, for
the peace and progress of the world,
a federation of all the natiors of
the world. He envisiged a  world
federation. Our Education Ministry
alsp is more or less encouraging that
idea in the shape of three-language
formula.

Vinoba Bhave has progressed in the
matter of coining ideas from Jai Hind
to Jai Jagat. These are scrious
matters adumbrated by  mahatmas
and saints. We should not in our
anxiety that a particular constitu-
ency is a Hindi constituency or a
non-Hindu constituency run away
with our subjective feeling of
gsuccess in the election. When we
speak of determining the national
language or the official language we
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[Shri Hanumanthaiya]
are doing a mighty thing. This is a
mightier achievement than the cons-
truction of pyramids, the biggest
buildings that have been built by
human beings. We must have the
humility to be objective when we
evolve a language for forty five crores
of people.

At the stage of the State there
must be the regional language, at the
stage of the fcderation there must
be Hindi and also English for those
people who will not be able tg use
Hindi and for world intercourse
thore must be English. These three
tiers are logical and cogent and will
ultimately do immense good to the
country. It may be that in the time
of our grandchildren we may be able
to occupy the place that the United
States of America is occupying today
if we formulate thig policy of three
iiers in all sincerity.

Whatever the hon. Prime Minister
has said today is acceptable to me in
toto sn far as this language question is
concerned. The Constitution preclud-
cd the use of English after 1965. In
deference to the wishes of the non-
Hindi-spraking people he hag allowed
the usp of English. That is the prin-
ciple again and we should not forget
that. If the present Bill had not
been introduced, none of us  could
have spoken in English in this House
or could have used that language in
transacting the business of the Gov-
ernment. That is the real gain and
that we must have in mind.

Regarding the words “may” and
“shall” there has been a great deal
of controversy. The DMK is also
aggrieved that the hon. Prime Minis-
ter's assurance has not been incor-
porated in the Bill. Assurances can-
not be incorporated in Bills as they
are madc. They are mad in the form
of speeches; and Bills have to be in
the form of laws. If the assurance
given is contained in substance in the
Rill, we ought tg be satisfied. Other-
wise, you yourself will say tomorrow,
“Who is this Prime Minister to give
A5 assurance?”.
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Shri Manoharan: I will ngt say
like that.

Shri Hanumanthaiya: You will If
the hon. Prime Minister says tp the
Hindi-speaking people, “I have given
an assurance that India shall not be
divided”, would you agree tp that?

Shri Manoharan: That is another
thing.

Shri Hanumanthalya: The assu-
rance of the hon. Prime Minister will
be in force as long as his party con-
tinues to govern. It is not a law for
all time to come and for all parties
to obey.

Shri Badrudduja (Murshidabad):
Leader of the majority party.

Shri Hanumanthaiya: Therefore
whatever assurance he has giver,
according to my understanding, has
been fulfilled by the provisions of this
Bill. If somec people make it out
that “may"” may be construed as
“may not” by a future government, I
would tell them that if it is cons-
trued as “may not”, Indian unity
will be get at nought that day. It 15
not that the rest of the people are
helpless. It is not that in a demo-
cracy anybody begs at the ddors of
anyone else for political power and
advantage. As against the hon.
Prime Minister’s assurance peop«e
take that extreme course of cons-
truing “may” as “may not” then
that day will be the fulfilment of the
ideal of the DMK. We need not
worry about that.

So far ag the hon. Home Minister
is concerned, I want to make an appecal
to him. Many hon. Members of the
Congress Party as well as of other
parties has repeatedly appealed to
him in their speeches that the word
“shall” should be used in place of the
word “may”, May be that the appre-
hension is misplaced; may be that they
are unreasonable. In any case, I
want him to exercise his undoubted
sweet influence over the minds of all
of us and see that this Bill not only
gets the unanimous vote but the un-
animous heart behind it. If by what
ic called political authority we are
made to vote for a proposition which
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does not command our wholeheart-
ed support, to that extent unity gets
weakened,

I have submitted to him and to
the Prime Minister a formula which,
if accepted, will command the unani-
mous support of the House. I mere-
ly want the recasting of clause 3.
The word “may” may be retained; I
concede the proposition. The clause
will then read:

“Notwithstanding the expiration
of the peripd of fifteen years from
the commencement of the Con-
stitution, the English and Hindi
languages may, as from the
appointed day, continue to be
used—

(a) for all officia] purposes of
the Union for which they
have werp being used im-
mediately before that day;
and

Sub-clause (b) may remain as it is.
Therefore, retain all the words you
have already incorporated in the Bill;
only, their context may be changed

* somewhat to command  universal
acceptance of this Bill

I am no! insisting—if I insist, the
Home Minister also has the right Lo
insist, the domocratic right is equally
there—I won’t take the unreasonable
attitude that I am right and that my

. proposition should be accepted. But
I again appeal to his sweet reason-
ableness, and if he bestows thought
over the matter and if he accepts
this, I am sure that even the DMK
people may unanimously accept the
Bill. That will be a very great gain.

Mr. Deputy-Speaker: The hon.
Member should now conclude.

Shri Hanumanthalya: Only one sent-
ence more. I was a Member of the
Constitucnt Assembly when this Con-
stitution was framed.. A great de-
bate went on there regarding the for-
mula to be evolved. The late Pandit
Pant played a very great part in it
He wag one of the most persuasive
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parliamentarians I have seen. I have
seen many parliamentarians and
prime ministera of other countries
also. His sweet reasonableness and
persuasiveness carried the day. And
in the present Home Minister we have
a sweet gentleman, in some respecls
more persuasive than Pandit Pant. [
call him Congress kulfii If you go
to the restaurant, kulfi is the sweetest
item. He is our Congress kulfi,

Thig recasting of the clause that I
have proposed I commend jn all sin-
cerity not only to the Home Minis-
ter and the Prime Minister but to
all thy Members of this House.

oY THAEE qTEE: © ITAA TR,
o faamE w3y wwA wEH ¥ ATAY TR
¥, 77 w6, coTE, s MY
el ofl ¥ A &

F waA ®1 wAT WiAGA § TG
3¢3(3) # WT Wy AT TEA
Z, fomwe o femr @ ¢

“(3) =% wAseR ¥ falt @A &
& gm o gag e 9z
i ® wwafg F oA
fafg gron —

(%) s war &1, gear
(/) W1 & FAMATE *T AT

0 gAAT ¥ (AU whmE -
afrre &7 a¥afr o ooy
frfa w Ifefas 21 "

™ gTeE 7% W% =m0 gar
§g wfaerm® owias 7 fam, ga
| IIEEl & AT, SAS §OFEAIF
T amaewr ¥ & Ao A fawaw
wxt q a7 P = e 2
Tyt frga® & A7 AT T
M AT ¥ ¥Rg WA (T et
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fem g5 g) 74t ot 927 a9 £ wafy
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gt 2fam WA & fax rzw"’r;r-
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G- A quw A A8 wrar g0

27 fAadr F fainft E——vfau
faindt & v woeT oF faear qET
oI I 71 37 T F Faw & Gfqwa
AT TAY 2 WY wAr 71 fang FEw
fesdt wYT famgeant & @t g, afew
T8 3 &1 anft S-raTat W1 g
W AR A F RAguIA Y &
Afgdr AlT & oy ML AINE 99
gwet 21 aafed ew g9 & faqer &
MY =ed £ fF wuat aawTr g/ AW ¥
Eoll

ot gaT fAT, R &A@ T
AT, T F AR A Y w2 @R G |
a7z Te-faar werAT T €W
W F @ AL, AT HAR F AerAaq
gEdl H & 0F 4 1| & Hud K A H I
¥ =17 o9 927 & A9A W@ negar
g | Sl A FRTar:

USTAAY ATAT & TILTIT A WU AT
@t e, &1 w0 wdrat
FaT FNT 7 o¥ET RWTO ®E
aqeq, fageT & s A
SAAr wreT F Y AR Ay
Faasfaugr?

72 959 97 IT &1 ML THW A I7 77 T
ot fagr gam &0

it geywean ¢ e St A e qr
fa fo=Y iy T | I A el aff
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w191 | IR e W AT, M
fr MAfas Ftwed w1 Taamret ¥ foed?
ST} | FAT ATAATT HEET T3 HHAS §7

s m ¥aw e eW At g fe
AR ft T FWOE FW owA [| AT
aTar F w at feaT | & 9 ¥ e
FTA Wl § f 1 w97 Iia gamm
2, @ feew &1 999 & wulw va =
Ta w wef (gt & wa ar & Faa
T2 E ) fRES & T UL AT SR aF TR
STTAT 578, 237 S & fend Ao F Al
Sepifa aret A0 T & fw o g 2
TF AT T I FST A weA B HWET
ST 7O AT FIT AT g% 29 Y
T SAAT A1 I FGgA F FAT HTHT
g7 fasra 1 FeET IWY,  FATEAE
WRRY, AT F HOTEE 79 HIT QT A1<
# At & yfuwrdd 7 2" W2 RE
ag @ w7 [ 2l A0FdT § &y =
T ¥ At 57 A9 2, 98 7 FA 9,
a7 ag fam afamw g

HTT HTATErA ST qEET Wi
I ST ATt & fEat &7 orew g
(ot @%8 & oo T & Ayl &7 avfEnr
gaferTT foem 8, ot 94T 9% B W
21 7Y o7 s wfafea 2 of, afwe,
o, WAy, THATAN, FHE, AT
faeeit W &, 3 afafefer &1 ok
I4 & |19 am gl gfafesT g € at
aifas #Aarfas 51 J7 9w T,
1 qrET # e Y wiewey }, gw I A,
I vy T, A ZET ¥ A Y
2 AR 7 T W 2o FraEdr T 9
FF ST YT HTFTT I FoolT FT Y |
gafat aeFT A famay # 91 Iai g
%9 @ 1 gz dar g ¢ fs ooy
T o ¥ F ) 7k W tesy ¥ am
A welt W qA W W
@ N IR A @l w1 ferwr an
T 3, wg 2w | fow I ¥
306 (Al) LSD—8. .
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& szAr a1 e w39 & gra i afwr
7wt o, FE ) wAqEE AL w
921 g & WK 78 fagaw 94} fdael
w1 %709 T & foo qmmmn Wi gw
®1 & Fgqm§  arem HR FRAT FAW
FRAT E |

fazar g ot ot & -8-9832 &1
FT F21 91, 98 F 307 F1 Fq@TAT HrRar
g | T8 9T Fegia ATAmEEr wfasy %
T T FEr odr

“afz WL g ® AT w0 EY
ar =y # g fagE anag F
I a7 et W asfawaf
F¥ faerr = e g 1"
IR A eI
my faerdi o SeEdd F @@
ASYH  gEeal AT J+
TENT FLE
qrEgqEadt 1 ard A ¥ aEr £
T A1 H IR FE A G-
SqYETHT T AT FT ZAATE
T FEm O 7 A X
wtfar dvg g =it At o
7 o G qat ¢
qA gTH IOA AT
wfga 1
g @ IR § s T qR
qg AT FTAETH w9 WY 3 | Afew
JATEAA  WEIRG, WA ITH FAQFTEL
g7 JATIE wfesd & e W
gxewrea feafa oY eorarar ¥ wih
wwraw @Y FfAg e @ O g
wm W faaer o e §, I
qagfag &3 % g I | free
TREA N e ® &)

ugolt ®7 wow @y @ fan oy
i gt wwft & far Emaerer iy @i
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[t T ¥a% avia|

oy | wdY gt far d wwy fw oA
qEAT G WA wre 24 wmgri #
A FA AT A I&6 772 farem
SR A A AN GFH A H o ey
wit & fa=me faega e &1 ag s
f& T2 daT FT A A9 AFT IAR
TR FA W TEAATT FT, JHT EY @
FE TAT FE AT AT OF GA AAF
g9 WS aF F|Ued Al B T
@@ & @ qr F 7’7 qT @ |
AAAE S To(i BT TR A 8 1 A T
faegw fAeds & 1 O&Y Tofiler 9T §@
¥ & &l ¥ qfg faww s ow a@
¥ w9 @ F W Rfgw & o
RLuidtsft ¥ x@ i F Ay F g
q

“ag wgr faegw wwa & s
wTeT ¥ AfG Ereer areir
3 fag v dard Wk
wg) @ A wET get o
N TmFsA &S
gt ay fF gATe Al Ay
et g Tg 1 I
HE Y TR WK -
¥ i

g frax S g §aw &
{e¥s X aaw fxg 41 a9 at ag far
o wifgg f o o 2 st
3 farer 7Y ¢ sy, SR qE
wel ST wiEE ® gW aE a8l
F, §9qda AT F FRI AW
T wafq # W S A S AR §
I #r "l T TEY §, 98
TET T A | gH Y FAST A
%, faferdt 4, sl &1 T g
FATT ZH WA qF AT G AE FE IF
2wz gWd § oWwT AW W,
war Il gt 9 ar g sy fT e g
F I W g A g
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Hran ﬁmﬂ: !:Fwaqfq-a- FT ATEQH
QN 2 7Y arrara ¥ fan g owr s
€11 2 1 79 73 Ty 43 & fr war eqq
WA H & s ¥ Az A ¥ 7 T 2rfom
FIA FAOTA & | W 50T T ST
F Afer qF ag=da, ar A7 s
O Az A7 wEAr £ A s awt
ST Hrar o1 wEar & 1 & oF fyme
AT ARACE | WA @ A E, o
TEHET  TEAT KT ZA g Ea
THEY | #7349 5 F7 & warEw
wafaa §.....

&t T o FRET UEES W
2

! OuRTs  grEw
TaTEer # wafaa @ Wt 3, Il
TR St TE @ ' & 1 gEwy
w0 w717, w17 a7 &y gy
TREY A wraT ¥ fodt v ¥ wafE
TEEr THEe gepa & fast of
formay ager 9v3 o awmd § ) wlag
TFT TIAT T Y FHT § ) W A
g WY % far S Ay W

it Sft WAt g@EET ARy 4,
TZEE | TN WY IR AT T AR
T AT H &S qaawedy  aE v
wifed f gw afwe 3o, F9e wfz @Y
W W §, 37F fairdy a@
W e & fF IA6T T gy, AfET
g UF W, TFA a8 ;g ¥ fw
ISl o, W & §9 § 9E 98T gn
gufasm i qeged fass gwr
& a7t &1 AfF o e gea
TET EVIT ot AT TEAATA AN & AHAT
st s A A 2 Fw
NTgATE | FRiT FEr AT
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“wrgoft wrer germ S ag A
FX A=t #ogErr o A
a1 & & fawr ag gt
STSTAT @1 FAAEE T S JTe0
smet #r frani gawa #1
gF 7 aeaargas  faee
fam, 3T avg AT Hrafy
FT A qAET HASAT ATAT
&1 foorme &= wnfzg

g TF I gfea dEF A
Je—8—18¥% FI fAr 9f Wi Iy
R T A faar @ afsr g i
FAF ATH T EEAT FT & 97 T AT
FEL AT -IHE WASAl F1 sfafesy
TG & AR St | W §
oY a-wreE §, IR gfeq <
g T z@T @ Y W ot & oy
gr IF TG 97 fF TW WT9T & A@74-
afvs sarr & ot 7g farsy § | g
ay ff 5 a1 f5 @ fgger @ @
F R ¥ WY AW, ¢F W o
LG E il e
T & W@ o oAt afgeee @A
aifg@ | IR wg v -

“agt % Y W%, wodr s

¥ ft w1 =R
aft wTn wfgd | adsfrE
w7 F At fgger & ST
wifgd ok wrft  wifrm
WETHT W &F FT 94T
0T wifgd | omfEa) § ofr
W&t aw g a%, fergerdt #
TreraETT g Tifed | gaw
a1 aEaT fegert #
frFre wfe@ o g ¥
art ¥ s v f freg-
T a1 THIE T2
wir Hre €17 fgegeT
T 1T AT AET ATGT A
araf o
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g adfr ot & fawe &, wgfoa
& faamz @ | afFw o F o 9 &
T UG H AV Agead & A, WA
¥ g A IEHT Ag AT AR & |

TR HAA AT 3 F wrAEE
W EFAT gz & w2, froam
qIE §ATT AT W & | faadt et
gfaar 1 8, 59 H § a7 ¥ oF & ws
ST Z10 G977, fargaar o ot s w3
it sAa &, 99 #1 f mfne @@
Cl

TR EH 39 ¥ wHEE g
FTAT Q, HH gIEAT Aeq ¥ w7 8,
W & F1 U enfod w7 g ar
R s WSt s ey
A & g T FLF AT gEAa 0
ufer 7 %, w9 wA Ad) wT
wha § | Taied wed § fx o e
wfafsr & 1 a7 fawr oa% faagw
fawfa sram &

it off wfgrdt wnft @rE & w
91 7 TS agar far & 9 ok
fegem aw & 9w aiwET, A
afa 9= FET N, WART FEAT
grm, fax oft st 3 gfee & ¥ 9,
wfgr wrft 17 # gfec ¥ Fuy A
6 9 g frare 2,  F wad @R
w fai | afew ez 7 Enx, Fifs
wfgr wmar WY 9, 3% A fa=<
g, 3at ft ¥ m1od qre e Srgan
E1 TR AT F A A &g oav fF
‘g oAt qFeAr TR § 9% Y
¥ @19 ®1§ T gl TEAT qET g
T T FEGIU AT KT AfFA T A
oz AEY FA | I AT €T &7 faar
AT & 7 d AT WIAT w1 AE7, 9T F
Fe7 qgT T ARTwAR g 3, Afa
SAAT T OWTAT # GIEAT BT, ATHA
w1ga & AfE= st et #7 fav w7,
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[t o & arzw]

e gV T ATed # Afew o st
¥ qegfad F%&F, TARE F4E | AW
wY CATITHY T AIHIT FTH &0 W Y
FAfa & wdi & | T Fi FAfT T T
2, 3 AT WA 1 AT AT }A qwT
9gd FT | WX W I/ W@ [T Fr
a1 3@ @ ofi ag o fadaw 2,
T faorga faada s 2

an st & o fawed & ug §
AT G HET A5 AT TAT AT ¢ |
Tl A At gz 2 fw st s
Wl wE § o amwed i g, T A
1 3t gfeee, anfe Frer a1 g £
sttt ® oy g e 7 a2
IH w1 qg wad = F faa &
THATT FW@T 2 | T G T AoTHT F
g ¥ fama s wmmg 9% whEme
T A T AT T ZTATCE | A
F1 oA | 2fa § of aga faim
# 1 STREHl ISy S AT
7 5% WHTT H, A gl Fi T A
T35 T §, 98 WO AfHFETA F1 AR
2, 3 wfaw< 721 #1 www &1 q faer
o, Tafad st & 9 § 39 Ann
F1 FACT T AT T TR E AT AR
£ fw sl & 78 1| O gt A
SAQT IEET AT qATeAT & | A FfEor ®
AW agr Wi & 4 9T Wehr § @
T AT AT AT FT A £ 7 A
ARl A F wadr H oA w1 g
o1 IR T ATAT § | IART qG A%
I gww ® A o i F W |
g § 1 afz st @y @ fow ag
TR W ¥ qg ¥ wewife w1 9gm,
wa o &wy Y grm | w6t ? e 0w
m ¥ onfar war 3, @ ¥ A Wy Afe
L WA AE aeqy v wF QT
@ fs Fa@ { Q1 W FHG A 6T
wifae @ 1| It ¥ gw ¥ O
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AT TG, arér TW W ¥ &c o Y
ey &7 fgear gefaa W@ 1 W &
afcd S & 79 W @A i a
fear oo f& 99% w9 # a8 W@ Ger
& fr gu Aish A€ o, g HEEd
T FA, AR W I ATl F
T TS AT Ew A T AR
T T AW & W@, 79 & 8, SEad
¥ Wy aga 2 W7 gw sw e § faae
T THT 2, W ATEAT H AA FLT A
fod agr  o% wnET gATE S@T | BN A
IHFT T of 79 fmar | ww 99
o< fardft graT g A ¢ ar 3 afama
gTA F TEY O B AT, TS W
ST 9% F=T T@F a4, TgT & IAw
qT FeSlT  T@A ATH, ok FT AT AGH
qE | EHIT A T AT, G AL
¥ = T | W gy Ty (T A
T T T fodas & wled st #1
T G FWW T@r T ar Adn
1o {6 feemr | 9 7 g9 Y "t
¥ wrE FC faar & | W 999 gW AT
HaF 31 § a1 79 fadas #1 arfam 7=
=fgd |

JqTCAN FEET  TF AFAE 7T
FT qUY AT EY AT |

st T ¥ww gEw  F Oed g 7
wHAT T @UE | gH W 0o W
T ¥ o feafa § 1 gafed ga = 3y
a1 30 fe feed afgm

IR WERT  aFA F AR B
il

ot TR AT Y ey <A ¥ &
e a9 g g ol T agee ¥
wgr a1 ff o w2y fagr @@ )

Iosre W - g afeat Wt
-]
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it TwRwe aw g afear
g e =T wERT A wwr O R
wR 92 & §wq fem W@
wufay wag & fr wds 4 @ | 7 Tl
A wrreft & foo st Wt St & =g i
AT AYET 2 3 WA, 3o AT Y FUF
mfewdl ¥ & @ AEAAI # 8 UF
ey S ST & | Ser e ¥ f
FET, IEE ZAT AW F Avw ot mfer
F LTS OTY NI AW AT ATl
gy afed, sws 7@ arAT digd |
HUA  FT g dae g & A
o &Y faaey WI WTaTg &, A= a%
ooy @ft amas WHAIAFE N
HIGT 977 T awar | Tgr 9X Ffwrer
F At AT fadry oF A ¥ # guw
FEATE | AT IT6! a8 T &Y fF e
faedY ® A &7 oI, WS W ar
FOR daE & # aw T fee—
# v vgfaam g o) 99 TR
WTHT AL FEAT, WA faAT & T -
ot wrag  gfEe Wi & arT o owe
AfFaY ¥ Fmard, T4 9 TG | G
st & fs s W@ & T FEmar
sAA & @ & Afer W wwne
% ERTASTE 81, W T 99 U
zfaw & v W W s Tl g,
ag T wAEAT foE gewr qEw 93, &
WTFIX §H WA ¥ FC afdy 8 | 9w
¥% fordly wF ¥ Awfal ¥ am
At & fwwr wrw & &t ® frat
ITHT WIET T A ¥ W ghen
® 2 337 ea 39 & fad gefma o<
21 o g g & Y awr A Tew
awt & fog Tl & eq gfea @ vt
a® ¥ A+fal & fad 572, a1 7g ¥
2 f I O WTHT AT At qe A afe
TH TRg A9 IF IF FF AT ALY A
WAT | TH A7E T, YT T AT gAY
g, AFA A A FT gAar 2 97 f
AT H AR T 7z g v 2w A Qe
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TET A | W HOHTL & AT X A7 JAT
go & f 2 ar 3 & & e g vt
ary areft wrT, =g IAr e
gl &Y WTeT aA @ a1 T ¥
afeer, 97 Saar a1 |t T AR
1 AT T AT TRAT froww 53
T oG8 grEr A & 3w ¥ dA
At g, 81 5% Aa9q ¥ qg fadaw
Ay WAy # A s e 7| fAr adt
=1

IR UAT A AT
gH 'ﬁ%’ﬁﬁﬁmraﬁm Vied
FT FABT ASTE T/ & | WIHT O RTHA
q w7 Fed & 6 o 3wy o e
AR T, T T A TF WIAT AT aN
Foifs ferdy 1 7 781 =g & a1 °%
AT A A EF T T A T
# ga ag A fF T 58 WA
wray @ wfafaf e avay & ot agr
ST ©o AT ©Y WY JET FAAT FY 3507 F

T WAAG ®EE 7 oA Ag
R @

! THYT® qaT . AEF ATET )
ug 70 wHW A Arn & AfeT ¥ et
Y wgd B | § Wi {7 7 et w7
oy w ¥ frdr wx @ & 1o fag
IA ¥T T WO AW A A wRT
dar aar & fe a8 g o St A e
2 o f gy ey #7139 29 ¥ q&-
faueq I & =17 g far = Sy
Fgi ¥ aw @ & weer A v g
Fq Fgar g fF 787 9T AAA AT A
FaY FEAT § 0 WA AATTIE WY AT
WA AgE A AT A XA wgw fad
W TAE R aw @\ s
T AW A A FIA T AT, AT
wraT afgA &1 wr A1, 7feA enowg
¥ fagq zare fax Aam 2 7 afe wasr
FT9A IT & A4 H AT g0 § gAfAT

g a3 & fa wislt @
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[+ 7w d7% gT2a)

W@ ¥ o W fawe Frewr
wear g e agwrft o JwF
@ &, O it war s o
497 frd @ | Rl oy @Y
79X sqag ¥ ¥ fr H Y, &
forwa o R A @Y, afwor v
I4 ®T W ¥ wrd foww g @, 0
Frafer i R gy da
ErEg ¥ WU §Y o, AfF wd
gg &1 wifgd fs T o ooy F ol
)Y TR HEY | ITE qodr F avefy gt
T FAAY G, FAY TR WA A
QY | S T TH THFR AT AT FE A
2 FMTATHF WY X FwT™
T} afew 3 S Q1Y & w@rd ¥
FTOT FTAX QAT ART & | Io0EA
agi AR ¥ gaa v g
Ia

w fadms e agFaTa
oF AT A AT AR & (5 WAST B FEAA
T AT, G A A TG e R A
FAW T W A2 & fb ag ot o1
g W w9 gy WAt AraE &9 ST
qg T AT FETH T AA, FraX F
AT =gy & Y Al wis Ay
Fraa @ | X A Y uw oA T
gW AT AT wEeA A Y R gerAr
ArEA & WA A g & fAg gE Ay
FUW @Y vegF AT AN wf
&% el qrY | AT oF & 1 agifE 9
MMRAERATAA TN, A 7T TF
w5 & Teag /1Al § 9l ? wue g &
fedt oY a@ & g AN @Ew
¥ ALY AT R | AT g FT HG TG
T8 & fr g T aA A § w72y
q7% iy 4 9g AL AT | F 9@
AT Y | WS gEA 1 Hawd 4g arer
fiF fameqr &7 ATETH FZAT VAT | Tef
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9 OF I ¥ & gW9, gave Aty
*ﬂ#, W‘t ﬁ!ﬁhﬂ'w mfoe'\'o
T¥o wfFat §, ITF FTH, W I
fafoeia & @33, weAl & wead
¥ wey  afsws wel o I
¥ 7 g@i0r a@ % WX ave
LA CC ]

W@t NG  FET TR
O A

@t uwdEs oW ;. WAT AT
oY gRRAT AT § qY gW RN agH
W AT W H | 98 @ I Ww
WY e oA F WH QY Ay R
arfew, A1 TR F AL T Ay
& oF wist ar T W ogEt
U A AR AT | gEY wWEH
& WA 93T gY AT YgH A WA ¥
38 FEHAT F 9@ g Jav g fE
F ofeqs &FAIF AN T T
faar @iar & f& WL EH S AE
g aY FoaeT Fer ¥ AT Tfew
Fa g1 FT wW W@ g qaw
AW EIATERAYE 57 9T Fgamr
FT 3 & a7 7 Ag AT T
T8 aeEet ST aT §T AT WHET
aT FT ) TEA A dg AT AW FT
Tg @A AR § A ¢ wfawd Jpr
FAAFT TG FT R F 1 Ag AT TF
fear sran @ fF o1 Y gEvT Snaaw
M % sgm SEaTg & wEsy W
A7E & 7Y AEY g2 AFAT | A AV TE
TEg Al W gE g WA wa @Y
g2aY w@ify "yt 9% IF &Y "l
T % 4 fAd AEr ST

fagas & F3 oA a@ & o
mre? fadidt 1 na aTwar fadms
b B - e

“Notwithstanding the expiration
of the period of fifteen years from
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the commencement of the Consti-
tution, the English Janguage may,
@ from the appointeq day, conti-
nue to be used, in addition to
mnd.i.—'"

At e & A @E g
Wi EH WHF AT FA ¥ wHE
Wt fg=Y & gn, AfE fer W
ooFgR g

(a) for al] the official purposes
of the Union for which it was
being used immediately before
that day; and”

et sg ¥

“(b) for the transaction of busi-
ness in Parliament.”

W ¥ 91 91 § Imar @ 9T AW L
¥ aga g

“A translation in Hindi published

under the authority of the President

in the Official Gazetie on and after
the appointed day,—

(a) of any Central Act of any Ordi-
nance promulgated by the President”

S ¥ 6T gieowm 1 #91 a9 & oW
A o e wame g W 27
T AT A ey gnfr o oo ¥ e
T O F1 Y T ZRfY | T FT AT
waed 2 fF a2 siems g | gz o @Y
fatreft a1F & 3§ faeger grdy s
&ﬁwﬁamﬁracmmw%fm
FTHI 7 fear &z o 78 & | ag g7
IO AT Afawr F1 Faer gt
L GH [ H qurer: Tl #7733 F7
¥ ONET W R, §IT zm dm &
AT F1 FF AT ¥ owEmw @
A A F g9 7 ar AT w1 faegr
&1 A FT fagr | FT 7 39T gfeqwr
FY WG & WATT KN ITT AT AT ey
qaeTd &, Fifow 471 2 § otvar § awa
A HH | 7 T A A gere aferor ¥,
fegam mifseam & ot @¥ =%
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wHEt ¥ oww 91w WK qORIT ® AT
TR O @R Hfad o wiw
TEITET FT & 7 ¥ qATT A BT @
W 45 T faeas 2 em Y 2w &
BT A fwor & e damogem o
Hfw 9@ & texo ¥ @ mr W
sfaara fraifr aor & o o @ w
AW F fag g0 7 v ¥ aw wT
fear oY vty WIW AT Wy WY
Wi & o § 1 ggt afeer Wik geT
A e e fr R

ot @i o & g qEnr
g 0 uw A aTw @ w7 awg g

&t TR Frwaw : Farren g e
W EEd IR At g o &
g %% @ 97 ¥ ag sox zfawr v
AT A LEIL F AT & | T FATH @Y
T F famg faamr & Somn &, 9wt
7g fifa & & og iz o @ arfe
qUST WA WY A | TR FIFR
zfaw WX IO & ¥TT AT g FAT
aTedY &Y @t g At ¥ fag IfEw
Taeqr FE G@T I aRdr 41, W%
R GEy fFEr T gaT ar A 8
RESY ¥ A AT T T fast o1 19 #Y
Ataa 7 At AT wgafa o F AT
F |wa A gear wét ag T g2l )

aY % faaer fade &= & wmar &1
FEY ST ¥, gHIAEE & 2R U
T & & | s we ¥ A e & A
HTYHT T AT AT @RI | T R
T ATET & faaT ST #T FoUwAT FL
AFAT & | Al FAAT HAAT A AT G
Fg o1 AT WASAT A ATEA AT FTH
ST FATFT FAAT FT TN AT T
qﬁ€|qam#g7%lfmﬁf
AT F AHRAT gEd TEf 2 |
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[t owrdres qree]

wgl a% fgdr Wi et a1
T &, & 370 1€ &% A "
Y gy FATH ISMAT AT B, TEHT GE
faar s wtan | e fada & g
W w0 AT & Arad waAr w
AT F NI F A FTH AGY g
=feT 1 g fly g7 aw oft o @
dare §, Afew wd @) wh wfan
FF 37 ameat o At 3, 77 Ao
#1 arelr §

Mr, Deputy-Speaker: Now, Shri
Sachindra Chaudhuri,

Shri Ramanathan Chettiar (Karur):
I have a submission to make. The
Members hailing from the non-Hindi
areas also should be given an oppor-
tunity to participate, and especially
those hailing from the Madras State
where thig is a vital problem. 1 would
like to bring this to your kind notice,

Mr. Deputy-Speaker. 1 shall keep
that in view, Congress Members will
take ten minutes each. I have got a
long list befor.e me.

Shri Khadilkar (Khed): May I make
a submission? At least one represen-
tative from every State or every re-
gion must be given a full opportunity
to have his say. It is not a Congress
or a non-Congresg issue; it is a national
issue,

Mr. Deputy-Speaker: But the time
is limited. We have only about two
hours lefit.

Shri P, R_Patel: May I submit that
at least one Member from cach State
should be called upon {o speak and
give his views?

Mr Deputy-Speaker: 1 ghall try
to do that.

Shri P. R, Patel: But that is not
being done,

Mr_ Deputy-Speaker: But the time is
also limited. We have only two hours
lefy for the general discussion,
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Bhri Radhelal Vyag (Ujjain): It
may be extended by one hour, be-
cause the Hon. Speaker had mentlon-
ed that the time could be extended
by one hour if necessary.

Mr. Deputy-Speaker: I sha!l con-
vey the request to the Hon, Speaker.
But, today we have only twn hours
left.

Shri A, C. Guba (Barasat): May I
submit that the time allotted for the
second reading may be reduccd by one
hour or so?

W AN WU (WETT) e
sgred, & 7 =xewr AEa g 5 aaw )
T & HraTe 9% fagr smAr § a1 I
afew o war F w97 ?

IqTEE WEET : TEN AT FET F
WTHTE 97 |

Mr, Deputy-Speaker: Today, we
have only two hours left. I would re-
quest the Congress Members not o
take more than ten minutes each. Now,
Shri Sachindra Chaudhuri.

Shri Sachindra Chaudhuri (Gha-
tal): I am glad that you have given
me ten minutes, and even if those
ten minutes stant from three o'clock,
1 hshall try and see that I say what
I have got to say within that time,
but I hope you .will kindly give me
a minute or two more if I cannot do
s0.

Since my time is limited, I shall
only deal with this gquestWon from
three basic facts, The first basic fact
is that I am an Indian, and there is
only one country for me—there is no
north or south, no east or west—and
that is India. For me, there is one
culture only, neither the Dravidian
nor the Mongolian nor the Aryan but
the Indian culture. And it stems from
ome and the same thing, namely, that
we are all sons of the same Mother,
1 keard my hon, friend Shri H. N
Mukerjee saying  ‘In my Father's
house, there are many mansions’. But
I would say thatmy Mother's house
has only one hall, and I have got



11507 Official

brethren there. When they progress,
1 progress, and when they are defeat-
ed, | am defeated. That is the way
that I look at the matter. I feel that
the culture is one. I am not denying
thut in regions that same culture has
taken different shapes and forms. I
aegree that those shapes and forms
musi be kept up. The luminosity is
one, the light is one, but the way that
the light is lit may be different from
one¢ place to another.

TaF AR wwfa w4 qE e
aafag faarfa

This lght is ene. The lLight glows, as
I said, from what is native in India,
from what is native in  the Indian.
Therefore, when I consider the quesr
tion whether the English tongue should
continue to be a supplementary
tongue for official purponses, [ look at
the question from this point of view.
I +ay and say at once that [ have no
gspecial love for the English language
in excess of my love for my own
language and the other languages
which are native languages of India.
50 far as the English language is con-
cermed, it is a great language, and it
is a grand language. Both as a nation
and as an individual, T feel that we
have reason t0 be grateful to that
language and to those who taught
that language.

But, having said that I cannot
imagine that any independent country
can survive by transwcting its official
business, and its expressions of it
opinions and its thoughts and its sen-
timents and its emotions in any lan-
guage other than something which has
its origin in its own country. And
this being a multilingual place, or a
multilingual country, I agree also that
1 as a Bengali Member find grealar
facility in expressing myself in
Bengali, my hon. friends from Tami!
Nad in Tamil, and my other friends
from other parts of India in the other
languages, but we are now discussing
or debating a matter free from senti-
ment and in the field of practicality.
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And in that field of practicality, my
submission to you is this.

We have got to think of comtinuing
cur progress and our endeavour; at
governance and our endeavours at
calrying on the business of this House.
Iightly or wrongly we have framed
the law, and whether other friends
ma;, like 1t or not, we have o re-
member  that a situation does exist
today and that is borne out by the
report made by the Official Language
Commission and the Parliamentary
Committee on the Official Language,
that we are n:t ready still with the
Hindi languag. to transact all that we
have to do in that language through-
out the length and breadth of the
country,

This Bill gets my wholehourted sup-
port, and for this reason, namely, that
it follows what huas bern visual sed
and what has been liid down in the
Crmstitution,

Now, T come to my second point.
The Constituticn 1s there. There is no
mntion before this House for ameond-
ing the Constitulion. That being so,
we have got 10 see what flows from
the Censtitution.  Does this piece of
legislation which is being proposed
carry out the intention of the Consti-
tuent Assembly ay expressed in tha
Constitution or does it not? My
humble submission s thai it does. If
you look at the artidles, what do you
find? I have no time to read out the
articles, but I think I am repeating
them cormrectly when I say that in
article 343 (1) the first thing which
is enshrined is this that Hindi shall be
the official language. There is no
going away from that mandate given
in the Comstitution. Whether I like
it or not, it is there. Then, the Con-
sHiution provides in the exigpencies of
time for English to continue for a
period, and once it hag continued for
that period, for reviewing the situa-
tion. Also, provisions are thore for
making periodic revicws of the situa-
fion bv se‘ting up commissions, at the
rnd of five years for the first time,
and at the end of ten ycars for the
second time, and by the end of the



£1709 Official
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third period of five years, it was ex-
pected and it was hoped that there
would not be any necessity for its
continuance.

This Bill doea not aim at suppress-
ing any regional language, be it
Bengali, be it Hindi, be it Tamil or be
it Malayalam or any other. What it
aims at is merely to 4ry and provide
for another period of time in which
we shall be in a position to discard
English for ocur official punposes, and
that time is left indefinite and for a
very important and very good reason.
We have foreseen while making the
Constitution that at the end of fifteen
Yyears we may not be in a position to
<hange the language. But to have to
come back to this House over and
over again either for abridging the
period or for prolonging the period is
something which should be avoided, if
possible. "“This is a very serious issue.
It always raises sentimemts and emo-
tions in different parts of the country,
which if allowed to grow would tend
to create fissiparsus tendencies, and
it is proper and right and meet that
we do not raise those controversies
over and over again.

Therefore, 1 believe that what has
bern dome in thiz particular measure
is correct, namely, that there should
not be any definite period laid down;
but the Constituti n has said that there
should be an examination of the situa-
tion. Clause 4 of the Bill provides for
a review of the situation at the end of
ten years and that review must be
done by representatives of Parlia-
ment elected by the system of wro-
portional representati-n by means of
the single transferable wvote. There-
fore, it would be an elective body
having representatives of all sections
of Indians who would be in a position
to go into the matter as to whether
the time is ripe to discard English or
it is necessary to continue English or
it is necessary to do something else.
That brings me to the end of the
second point.
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The i

and I will just take three minutes to
deal with it. I am sorry I cannot
elaborate en it having regard te your
ruling that 1 should not take more
than ten minutes.

point is a technical one

An Hon, Member: Ten minutes?

Shri Sachindra Chandhuri: Yes,
that was the ruling given.

The first paint I ‘make is this. There
has been a debate as to whether ‘may”
should be there or ‘shall’ should be
there, Speaking for mysel—I do not
draw on my knowledge of law—
reading the clause as an ordinary per-
son with a certain amount of know-
ledge of English—I do not ckaim any
great knowledge of English—it appears
to me that what is proposed to be
done, namely the introduction of the
word ‘shall’ is gaing to offend in this
way: we have enshrined Hindj in the
Constitution. We have said that Hindi
shall be the official language. Are
we now, after ten years or twelve
years, going to say that although that
is so, English shall be a parallel lan-
guage? Or is it our inten‘ion that
we may be permitted to use English
as an auxiliary or secondary mcans
of expression? If that is so, ‘may’ is
necessary and ‘shall’ sh~uld not be put
in here. The Constitution being there,
it would, in my humble submission, be
—if nothing else—al least a moral dis-
ohedience of the Constitution to put
the word ‘shall’ in place of ‘may’.
The proper word is ‘may’; it does not
offend anybody, Whether ‘may’ means
‘may not' is another matter. Suppose
may' does mean ‘may not’. Who may
not? If ‘may’ is there, I am not pre-
vented from speaking in English here.
T am not prevented from correspond=
ing with the Government of India in
English. I am not prevented from
having any official transacti-n in the
English ]language. Some gentlemen in
he Government of India may not use
English, They may not use it even
tovay. They may use Hindi instead of
English. They are not obliged to use
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English. Therefore, in my submission,
the word ‘may’ should be there.

that particular Commitee.
afraid of Hindi. Not at all It is true
that it is not my mother tongue, But
1 believe that the intellect of the non-
Hindi-speaking people of India, the
intellect of the entire people of India,
it such that we can learn a language
and transact every possible businesg in
that language without fear of any
competition from anybody whose
mother tongwe happens to be that
language. If that had not been so,
in the profession in which I am, I
would not have found the English
pecple going away giving place to us.
Until 1947, we had to conduct our-
selves in the English language. There
was no difficulty about it. They had
to pack up and go away. Why? Not
because India was not good for their
health, but for the simple reason that

they found the competition tos much.

I take this pride, that as a Bengali,
as an Indian and certainly as a person
who is non-Hindi speaking, if I were
called upon to do so. I can understand
and learn that language and compete
with anybody whose mother tongue is
Hindi. What I say is this:

‘FdE WY EA A 9 ATALITIIT |
o7 gdE e @A e )’

Torget those fears. I am not afraid
of my nationals. I am not afraid of
any Indian. I do not think that it is
the desire of any section of the people
of India to preach or to carry out or
exhibit imperialist tendencies, T do
not think there would be any over-
VLeuaring or overburdening of any cul-
ture or any language by reason of the
fact that that language is the official
language and no other.
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So far as the development of lan-
guages is concerned, there is ample
provision, and all the States can deve-
lop their languages, as they have been
doing in the different regions. The
Prime Minister has jnformed tha
Houwse that he ig satisfled that those
regional languages are developing.

Coming to my last point, I do no¥
see the Home Minister, If he had
been here, [ would have requested
him to do one thing.

The Minister of State in the Minis-

try of Homg Affairs (Shri Hajarna-
vis): I will convey it to him.

Shri Sachindra Chaundhuri: I am
glad my hon, friend is here. Having
regard to the fact that there iz &
feeling that ten years hence the assur-
ance given by the Prime Minister
may not be remembered and other
people—people other than those like
me—may be here who may not re-
member or honour the assurance or
forget it, would it be possible to have
inscribed in clausc 4 something to the
effect that the report that might
eventually be made be put before Par-
Hament and circulated to the different
State Governments? It is g small re-
quest. I do not insist on it. But if it
cruld be done, it would be good; it
would satisfy a great number of

I thank you very much for the time
given to me, I am sorry [ had taken
two more minutes than I had intended
people,

Shri P. Venkatasubbaiah: We have
been discussing a most important
question facing our country, It has
been rightly pointed out by the
Speaker while giving permission to
initiate discussion in this Housc that
this is a very delicate problem and wa
should restrain ourselves  without
exhibiling emotion and sentiment on
this very vital problem that concomns
the integrity of our country.

When the House meot hes an Feb-
ruary 18, and subsequently, most un-
fortunate scencs ware created and
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displayed here so far as this prablem
is concerned. In this connectiom, 1
would like to say that some of the
Hindi fanatics in this country feel that
atiack is the best form of defence and
ihe best way to promote Hindi is to
climinate English. In this connection,
I weuld, at the same time, pay a tri-
bute to many of our Hindi-speaking
friends for the restraint and sympathy
they have shown and for the co-ope-
ration they have given in this hon.
House to maintain decorum and
dignity. In the same breath, I would
also like to pay my tribute to the
DMK, friends here, who had been
alleged to be very fanatic and wvery
jealous about this problem. So when
we discuss this problem, we should
not give way to emotion or sentiment.

In our cxperience, we can see that
this language problem often takes its
source from a very different angle.
When the Justice Party was founded in
Madras, though it had a pnlitical bear-
ing, it was born mostly out of the
frustration of the non-Brahmin ele-
ments and officers who could not find
their way and rightful places in the
pulitical or administrative set-up of
the country, There is a maxim, ‘com-
munity is above country and myself
above community. Unfortunately, that
has been so in this country; we attri-
bute motives giving political colowr to
every important problemm that con-
cemns the welfare of the country. We
are being watched not only by people
in this country but by people in ewvery
other part of the warld, how we
behave, how we conduct ourselves
when such a mnational problem con-
fronts us. With these aspects in mind,
I would like to say a few words on
this problem.

I come from a State which is the
happy meeting ground not only of two
great religions, Hinduism and Islam,
but is a happy fusion of different cul-
tures, different languages. Hyderabad
iz the replica of modern India. So,
when we speak on such a burning
problem. we must  exercise sobriety
and restraint.
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1 have heard with rapt attention
the speeches made on the floor of the
House. The point has been well made
out by Shri Mahatab and other friends
that there js no rivalry between Hindi
and English as such. How best can
Hindi be made to progress so that it
lakes its rightful place, so that it can
be understood and appreciated by the
people living in the non-Hindi areas,
is the problem.

The other day, the Home DMinister,
~peaking in Varanasi, gave a word of
caution to those of the Hindi-speaking
area,  He pointed out that non-Hindi
people constituted 60 per cent. of the
pepulation, ang that cnly 40 per cent.
spoke Hindi. He added it was the
bounden duty and. responsibility of
the Hindi-speaking people to respect
ithe sentiments and wishes of the
others. It is no exaggeration Lo say
that it has become the great, burning
topic of the day so far as the non-
Hindi areas are cwmcerned.

This morning 1 saw a rceport of the
speech made by the West Bengal Chief
Minister, Shri Sen, regarding this
problem. He has said that Hindi
should not be thrust on the non-
Hindi people, while every effort is
made for the progress of Hindi. In a
multi-lingual country like India, w0
choose an official language ia really a
big prablem. In its wisdom the Con-
stitnent Assembly came to the con-
clusion that Hindi should be the offi-
cial languaga of cur country, and it
was incorporated in the Constitutiom.
There is no dispute about that After
its incorporation in the Constitution,
there was ample time for the prota-
gonists of Hindi to develop it so that
it might attrac: the affection of the
non-Hindi people. They could have
introduced Hindi in the umiversities
in the Hindi-speaking States like
Madhya Pradesh, UP. Rajasthan
and Bihar. They could have propa-
paied it. The slogan of one language
for thiz country was given by the
Father of the Natijon cven in  the
pre-independence days. Sr. lLey had
ample time, but T regret 10 say that
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no attempt has so far been made in
that direction except to bring pres-
sure on the Government. So, 1 would
point out that people coming from
the Hindj areas should certainly res-
pect the wishes of the people of non-
Tindi areas.

As 1 do not have much time, I
would say briefly that the Bill that
nas been brought forward by the hon.
Tlrme Minister, who though gentle
and meck is yet firm in his convic-
t'on, is a happy compromise, as Shri
‘luna Barua pointed out, between vhe
ondi fanaties  and the  non-Hindi
peaple,

1 am not a lawyer, and 1 do not
wish to say much about this word
“may"”, whether ‘4 should be substi-

tuted by “shall” or not. It is for
lepal pundits and the State lawyers
to say which is suitable.

Apart from that, the assurance

given by the Minister while intro-
tiueing this Bi'l and the speech made
by the Prime Minister, will come as
a sort of solace to the non-Hindi
people that their interests are safe
with the Prime Minister, and that
thev ran accopt this Bill,

With thesc remarks, I whaolehear-
12:1ly support the Bill.

Sbri Tridib Kumar Chaudhurj: In
rising to participate in this debate, I
want to clarify an impression that has
been created by the point of order
that I sought to ra‘se yesterday. Some
people have taken it that my purpose
in moving that point of order was to
obstruct that passage of the Bill. So,
1 want to make it very clear that my
sole purpose in raising that point of
order was to see that the declared
objective of the Bill might not be
frustrated by some legal difficulties st
=subsequent stages.

Broadly speaking, I am in agreement
with the declared objects of the Bill.
What are the declared objects of the
Aill? In the Statement of Objects
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and Reasons it has been stated that
in order to give effect to the policy
of the Government as indicated by the
Prime Minister, this Bill has been
brought forward. Many speakers
have referred to the Prime Minister's
assurance. My DMK friends also re-
ferred to that assurance which was dis-
played in all the South Indian States
in bold types when this country was
threatened by foreign  aggression,
namely that English would continue
A5 an associale language and “I would
not take it away till 1 was asked to
take it away by the n-n-Hindi sp-ak-
ing areas.” The question is to what
extent the provisions of the present
Bill give effect to that assurance.
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One part of it, the permissive con-
tinuance of English afler 1965, is more
or less ensured. Of course, we do not
know what the fate of this provision
will be after ten vears, but after 1965
for at least ten yecars English  will
continue to be used for all the official
purposes of the Union for which it
was being used immediately  before
that date.

But apprehension is continuing as to
the second part of the assurance given
by the Prime Mirister, namely “I
would not take it (English) away till
I was asked tp take it away by the
non-Hindi speaking areas.” The Prime
*dinister has stated that that assurance
stands, and that he and his Govern-
ment would stand by that assurance,
but I fail entirely to understand what
prevents Government from coming
forward with some kind of statutory
provision to give effect to that assu-
rance I am reminded of another oc-
casion, You know the controversy
about the ceding of territory of Beru-
bari to Pakistan. There also our
Prime Minister gave an assurance to
ancther country. For that reason, ul-
timately the Constitution had to be.
amended. A reference was meade to
the Bupreme Court and the Bupreme
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Court said that the action was illega!
and unconstitutional. In order to keep
up that assurance and honour of the
Prime Minister to a foreign country,
the Constituton could be amended.
What prevents the Government from
coming . rward making similar statu-
tory provision to give effect to the
assurance given in the second part of
this assurance which was considered
very wise and which was displayed
in all the South Indian States in big
posters that English would not be
taken away, when the couniry was
threateneq by foreign aggression, Now,
when the time has come to give some
tangible shape to that assurance we
find the Government fighting shy of
giving it any statutory shape.

1 would like to say a word or two
about the apprehensions in the minds
of the non-Hindj speaking States. Re-
ference was made here by the pre-
vious speaker to a statement by the
present Chief Minister of West Bengal.
Day before yesterday, he iade a state-
ment to the Pregss and he stated cate-
gorically that West Bengal is not in
favour of making Hindj the national
language at least till all the non-Hindi
States are ready and willing to accept
it as such. He also suggested certain
amendments to the Bil] that is moved
here,

Shri D, C. Sharma (Gurdaspur): I
am glad that you endorse him in this
respect at least.

Sbri Tridib Eumar Chandhari:
Yes. It is not very often that I agree
with him, ’

Shri D. C. Sharmas: You agree with
hm here.

Shri Tridib Kumar Chandhaori: 1
agree when people are tight. At least
1 find once Mr, P. C. S'n t: be right.
In regard to the reviewing committe
proposed to bs  appointed alter ten
yuurs undep clause 4 of the Bill, he
has suggested that it should be so
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amended that only the unanimous de-
cision of the reviewing committee
would be acceptable. He has also pro-
posed, as has been proposed by certain
West Bengal friends from the olher
side, that this report and its recom-
mendations should be sent to the
States for obtaining their views and
the President should issuc orders or
directions after considering that, 1
fajil to understand what Dr. Mahtab
wanted to convey when he said that
the States should not sit in judgment
over the reports of parliamentary
committees. There are many provi-
gions in our Constitution where the
enactments of Parliament have to go
to the States for obtaining their views
thereon. There is no reason, legal or
moral or political, which should pre-
vent us from inserting a clause
whereby the report of the reviewing
committee which would be appointed
after ten years should be referred to
the States. I hope the Home Minister
would take that suggestion into
account.

1 want to assure my Hindi-speaking
friends that there is nothing in this
Bill which alters the status of Hindi
as the official language. So long as
this Constitution stands, we all stand
by the provision in the Constitution
that Hindi in Devanagiri script should
be the official language. But at the
same time as I have understood the
constitutional scheme as elaborated in
Part XVII of the Constitution, it was
more a practical question as to how
to raise Hindi to that status and that
is why review'ng commissions and
committees were 1o be appointed, Even
in this Bil] we have made a provision
for a review committee. So, that
status remains. The only question is
when and how. That shall have to be
taken into consideration by our
friends from Hindi speaking areas. [
hope they would show, as the over-
whelming majority of the Members
from the non-Hindi speaking areas
have shown, a sense of understand-
ing and a grave sense of responsi-
bility over this matter.
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Bhri Ramanathan Chgtiar: Mr.
Deputy Speaker, 1 thank y®u for ask-
Ing me to participate in this discus-
sion. I come from Madras where....
(An Hom, Member: Tamil Nad) the
feelings and passions of the pcople
have been roused over this languapge
igsue which is a vital problem. It is
not only a problem for the DMK; it is
a problem for the party to which I
have the honour to belong, Aficr all,
we have got to face the issue, It is not
a question of the DMK alone. It is a
question of the feelings of the people
of Tamil Nad, and the feelings of the
people of South India and also of the
non-Hindi speaking areas in our
mother-land. On the 18th of Feb-
ruary, what did we witness? When
the President of India was addressing
the Joint Session of Parliament, the
Hindi enthusiasts have done the grea-
test disservice, as rightly pointed out
by our revered Prime Minister this
morning, by staging that demonstra-
tion,

An Hom. Member: They do not rep-
resent the whole of the Hindi world

8hri Ramanathan Chettiar: You
must listen to the viewpoint of non-
Hindi areas also. You must have tole-
rance. | know friends from the Hindi
areas. . .. (Interruptions.) Some of
them realise the passion of the people
who hail from non Hindi areas and

they have been tolerant. We are
very grateful to you.
Shri Raghunath Singh (Varanasi):

Thank you.

Shri Ramanathan Chettiar: That is
the spirit that they should adopt in
future also. That is my humble sug-
gestion. Mr. Deputy Speaker, may I
respectfully request you, as I am the
only speaker fr'm Tami] Nad, not to
insist on ten minutes;?

Mr. Deputy-Speaker: 1 will give the
hon. Member two more minutes,
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Shri Ramanathan Chettiar: Then I
have finished my speech. Unless you
Eive me twenty minutes, I am not
going to speak; there is no point in
speaking,

Some Hon, Members: Go on.

Shri Ramanathan Chettiar: What
did we witness on that day? If they
cannot show a spirit of tolerance and
amity to the other fellow beings of
this motherland, what ecan we expect
from them, we who form 60 per cent
of the population?

As mentioned by the hon. Shri Lal
Bahadur Shastrj the other day in Ba-
naras— (Interruption).

Shri P. B, Patel: Who told you so?

8bri Ramanathan Chettiar: It was
given out by no less a person than the
hon, Mover of this Bill.  (Interrup-
tion), Even if I were to mention one
or two facts, you cannot tolerate. I am
really surprised.

Shri P, R. Patel: I am from a non-

Mr. Deputy-Speaker: He does not
mean Tamilian; he means non-Hindi

speaking people.
Shri P. B, Patel: I am one of them

Shri Ramanathan Chettiar: I do not
include you probably. There may be
others, (Interruption). The President
of India represents the Constitution
ang if the hon, Members of Parliament
representing lakhs of people behave in
this manner in the precincts of Par-
liament, what can the people of India
expect from such representatives? That
is the poser which I would like to posa
before this hon, House.

There is ong other point. At the
stage of the introduction of the Bill on
the 13th April, what did we witness?
Parliamentary democracy has come to
such a state when one hon, Member
even tried to break one of the mike
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rods not knowing that the rod has
vlectricity and that it was a danger
not only to his life but also to the
lives of the other people. This is the
way things are done.

One Swamiji is doing hawan or
whatever it is.

An Hon. Member: Homam,.

Shri Ramanathan Chettiar: 1 can-
not say what it is. He is doing it
with'n the precinets of  Parliament.
That shows they are abusing the very
demoeratic prineiples of our Constitu-
tion.  Fven at the stape of introdue-
tion. 1if hon. Members who hail from
the Hindi arcas behaved like this, God
help this country and its people, After
all, everyone among the 43 crores of
e'tizens of this country is imbued with
i spirit of nationalism, and they are
not a wit behind anybody else and
more so, those whe hail from the non-
Hindi speaking areas; they are not
seeondary in importance. They are as
important as those people who  Thail
from the Hindi areas. Let this be un-
derstood by my hon, friends who hail
r.m the Hindi areas.

1 would like to dilate upon a matter
which was mainly responsible for the
birth and growtih of Dravida Munnetra
Kazhagam in my own State, In 1938,
when Shri C. Rajagopalachariar was
the Chief Minister of Madras, they
tried to introduce Hindi and that too
compulsorily. That gave birth to the
Dravida Kazhagam movement started
by my revered friend, Shri E. V.
Ramaswami Naicker,

An Hon, Member: Periyar,

Shri Ramanatham Chettiar: From
‘that time, their main plan was anti-
Hindi. If only then that compulsory
Hindi was not introduced all this pas-
sian and all these feelings will not
have been there. But, for this, I do
not apportion blame to anybody. But,
unfortunately, at that time, they did
not realise how the people’s passions
and feelings would be roused. Then,
when the Constitution was imple-
mented in 1850, Hindi was put in as
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the officill language, or rather, as they
called it, the national language, and
that English would go on for 15 years
upto 1965, 15 years after the Repub-
llc of India had come into existence
on the 26th January, 1950. Then na-
turally, the Dravida Munnetra Kaz-
hagam which grew out of Dravida
Kazhagam had something—to go to
the people and say, “Here you are;
they are going to thrust Hindi upon
us”. These are the potential factors
which have contributed to thig anti-
Hindi movement in the south parti-
cularly in Tamil Nad wherefrom I
hail. We must face the facts

Then there is another thing. In
1955, five years after the Constitution
came into being, they appointed a
Language Commission, and the Com-
mission went round the various States
and took evidence, My late, revered
friend ang leader Dr. P. Subbarayan,
was a member of the Commission and
under the chairmanship of Mr, B. G.
Kher, this Commission was taking
evidence. 1 only want the hon, Home
Minister and the Prime Minister to
give weight to the memorandum sub-
mitted on behalf of the Government
of Madras to this Commission. It is
a very reasoned out document and in
that the Government of Madras have
put very reasonable demands, If
only this Bill is in keeping with that
demand, then, all this heat would not
be there,

Then, it was reiterated yesterday by
no lessapersonthanthaﬂluetﬂnus
ter of West Bengal that English should
have an associate status and should
not have an inferior status because
this assurance was given by no less
a person than our Prime Minister,
Pandit Jawaharlal Nehru who is not
only the leading 1light in the Aslan
firmament but is a Messiah of peace in
the world. When Shri Jawabarial
Nehru's assurance given on the 4th
September is not mmcorparated here,
or when this Bill i3 ot to conformity
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with that assurance, naturally the
people have doubts and apprehensions
about this very legislative measure
that is before us. That is one point
I would like to make.

Another point is this. There is a
lot of quibbling about the word
“may” and ‘“shall, and all that If,
according to the Law  Minister,
*ghall” can be taken as “may”, what
is the great difficulty in substituting
“shall” for “may"”? I do not under-
stand at all this logic. T would only
appeal to the hon. Home Minister
that he should take into consideration
some of the amendments of the hon.
Members and see which is the reason-
able amendment that could be incor-
porated so that the apprehensions and
doubts and fears in the minds of the
non-Hind' speaking peonle can be re-
moved and there will be a smooth
working of this Bill from 1965.

Then, some of us »n our side have
glso tabled an amendment saying that
at the time of the review—clause 4
refers to the review to be made after
ten vears from 1965 reparding the
progross made by Hindi—it should be
circulated to all the State legislatures.
This 's a very very reasonable demand
on the part of the representatives of
the pronle here. If the Home Minis-
ter could incorporate this in any form
which is suitable, taking into consi=
deration h's legal advisers' views, that
will also help to allay the fears and
suspicions. After all, the legislatures
are the soverrign bodies of the people.

Before I conclude, I would like to
mention one thing. Ieot not this
House think that this is a matter that
concerns only the DMK. I know the
feclings are very high in areas like
West Bengal, Orissa and Assam and I
know some hon, friends from Maha-
rashtra alsn have expressed to me
some doubts, apart, of course, from
the South Indian States—Andhra Pra-
desh, Mvsore. Kerala and Madras. I
would like the hon. Home Minister
to see that when they are bringing in
8 legislative measure, they should put
a legislative measure on the statute
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to see that no section of the people,
whether from the north, south, east
or west, is affected,

With these words, I whole-hearted-
ly support this Bill and I hope the
saferuards I have suggested wil] be
incorporated in it.

Mr. Deputy-Speaker: Mr. Maniyan-
gadan,

Shri P. R. Patel: May I know if
Gujaratj is excluded, because it is
neither in the north nor in the south?

Shri Raghunath Singh: It is in the
middle.

Mr. Deputy-Speaker: Mr, Patel will
get his turn,

Shri Maniyangadan (Kottayam):
Mr, Dcputy-Speaker, Sir, this issue
regarding the language, as stated by
the Prime Min'ster this morning, is
not one between two languages English
and Hindi or beiween Hindi and other
languages of India. When the Consti-
tution was framed in 1950, the fra-
mers of the Constitution decided that
Hindi should be the offic'al language
of India. The people of India accept-
ed it. I , coming from Kerala State,
had accepted that and I do not want
that Hindi should be changed from
the status of official language of India.
I want that it should be continued.

At that time, in 1950, when the
Constitution was given to us, Hindi
was not in a position to be used for all
official purposes. There are certain
conditions to  be fulfilled bofore &
language can be used for official pur-
poses of a nation. Those conditions
were nnt fulfilled by Hindj and Hindi
was not in such a position. Therefore,
for some time they wanted that Eng-
lish should continue to be the onfficial
language of India. Then it was ex-
pected that within 15 vears, Hindi
might reach a stage when it cou'd be
used for all official purposes in India.
Now we find that Hindi has not grown
up to that stage. That is an unfortu-
nate position. I am not happy over
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[Shri Maniyangadan]

that. I submit it is really unfortunate.
1 do not want to cast the blame on the
Government or on anybody else. What-
ever be the reason, the atcual fact is
that Hindi remains almost in the same
. position as it stood in 1950,

Before independence, during the
freedom struggle, Mahatma Gandhi
was trying his best to spread Hindi
throughout India. I, who belonged to
a native State at that time, remember
that we were trying our best to study
Hindi. Several voluntary organisa-
tions were trying their best to spread
Hindi throughout India at that time.
But after 1950, when Hindi was ac-
cepted as official language of India, I
submit with regret, that enthusiasm
for studying and spreading Hindi was
lost. 1 do not know the reason for
that., That is a matter which must ba
looked into. The reason must be
found out and eradicated. Hindi must
be allowed to grow to a position where
it would take over the position of
English. So long as that is not done,
there is no meaning in saying that
people from the non-Hindi-speaking
areas are fanatie or the Hindi-speak-
ing areas are fanatic. We must face
facts. Hindi is not now in a position
to take over the place of English, That
is a fact.

For people who come from non-
H'ndi speaking areas, there is this
difficulty that we do nnt know Hindi,
We have got so many difficulties. If
Hindi is to be used for all official pur-
poses, we will be under sp many han-
dicaps and we will have to suffer
so many drawbacks. In order to
avoid that, these people desire that
English should continue for some time
more,

Regard'ng the use of the word ‘may’
in clause 3. there is an argument that
this legislation is intended to remove
the restriction regarding the use of
Fnelish after 1965, That means. after
26th January 1965, if this legislation is
not passed. English could not be used.
Th's legislation permits such of those
who desire to use English for official
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purposes. Hindi could be used for all
officia] purposes, but English also may
be used. That definitely means, with-
out any legal knowledge, one can say,
it may or it may not also be used If
a particular officer decides that Eng-
lish should nit be used, he can very
well give a direction that Hindj alone
should be used, because the legislation
permits it. So, I submit that a very
definite and clear provision must be
made that English will continug to be
used for all official purposes up to a
period, which I am not certain, I am
not certain when that period will
come. I have no objection in fixing a
period, if anybody wants that, pro-
vided anybody can assure that when
that period is reached, Hindi would
be in a position to take over the place
of English. If this was not p-ssible
during the last 15 years, I do not
think it will be possib'e for Hindi
during the next 10 yea's to take the
place of English, if the present atti-
tude towards Hindi is continued. So
long as it is not poss'hle to lay down a
period within whicl: Hindi will be in
a p-sition to take over the placa of
English, we nred not fix any period.
But this th‘ng must be definite. In
deference to the assurance given by
the Prime Minister, if that assurance
has any wvalue, it must not be left to
a petty officer here and there to -=ay,
“T am not going to use English.” My
submission is there must be 5 definite
and clear provision that English alone
would be userd. When T say that, 1 do
not mean that Hind' shhuld not be
used. The Law Minister has stated
that in certain circumstances ‘shall’
wil] be interpreted as ‘may’ In +his
particular case, ‘may’ definitely means
‘may not.’ So, my submission is ‘he
word ‘shall’ must be used. Otherwise,
there is no meaning in that assurarce.

I do not want to go into the question
of other difficultics that we are faring
regarding the Public Service Com-
mission examinations and other things.
Of course, this is not the time for that.
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The committee that is going to be
constituteq under clause 4 will submit
a report. Some of us have tabled
amendments requesting that the re-
port must be sent tothe State Legis-
latures. I have no objection to its
being sent to the Governments, as
stated by the Prime Minister this
morn'ng. Let it be sent to the Gov-
ernments. What we want is that the
opinions expressed by the State Legis-
laturcs and the State Governm- nts
must be taken into consideration by
the President when he passes the
order regarding the language. That is
what we are keen about. If that is
not provided for in the legislation, I
am sure that is not gaing to hapoen.

Some people sav that those who are
speak ng for English now are not na-
tionalists. I may submit that nationa-
lism consists not in submitting o~ur-
selves to one particular language being
impos~d. We kow what nationalism
is. As T said in the heg'nning, we arve,
not against Hindi. We are for one In-
dian 'anguage to be official language
for all official purposes in India ard
we hawve accepted that to be Hindi
But et us wait for come time Let the
people who speak Hindi and who de-
s're that Hindi should be the official
languare create an atmosphere where
the people from the non-Hindi sp2ak-
ing areas glso will accept Hindi »nnd
studv Hindi. Let Hindi develop suffi-
ciently.

16 hrs.

Now, Sir, what is the Hindi that is
obtain’ng at present? As somchndy
said, within the Hindi-speaking re-
gions themselves there are several
sections speaking several dialects, The
Hindi spoken by nne section is rnot
understood bv another section in the
very same arca (Interuption) In .he
State of Kerala, Hindi was a compnl-
sory subject in the secondary schools
from 1950 onwards. The students
who have passed from there, when
they come tr Delhi, do not know what
the people here speak. It is such a
Hindi that is spoken here.
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Anm Hon. Member: You have Mala-
yallee Hindi,

Shri Maniyangadan: It is not mala=
yalec-Hindi. It is the standard Hindi
that we teach. We use textbooks pre-
pared by well known Hindi writers.
But when it comes to a matter of spe-
aking it is a well-known fact that the
Hindi language is different in diffe=
rent regons. Therefore, we must
have a stanard for Hindi, in the first
place. When that standard Hindi has
grown tn such a status as to take the
place of official language of this na-
tion, we can have it There is no
time limit for that. My submission is,
until that time English should con=-
tinue to be in its present status.

ot gErrEte e (faeEe) ¢
IUEWE  WEIRA, WIAT-ATRIAT &
I 3 g A fracard fi-5g
A AT T F w9 9wl
T T ¥ WA | AT qw &
ot 4, 99 ¥ AT 4 6% feeg
g | 39 A F1 famT ar fe st
FLAIT T A ger =ifew, wifE ww
Fr qoig & 3T H oFar o gf ¢ Ok
sAre #1% qfeadq faar s asar 2, at
&9« v & aone 1 ag ¥@1 94 fF ag
W g #1 oft fafew g & avg
qTT &+ | W ATE 0 Hro UHo F qierd
qg & 7 | AfFA AT T T F wAy
g, ara A we foq ¥ wy@ dar A
ST §, I T FEAT 4T [F a7 g
wewfag wfad1vs gq a8 %7 GT |
A oF T6 fauas 9 fa=7 g1 <@ &,
at faeger o5t s 7 feafa =0 wew
Foft g A weT Fage A g

qT oI A g9 %1 ag favg v
¢ & s § 90 s 739 §9g
gx fo| SwT A7 9T w7 fa=e @
G, 74 oAT T g 9 € a1 e
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[t sramara meAt]
T &7 gare wAt ¥ wnfr of Ity
# afqrar & ar 780

T 1 78 faa, o w1 g Wl
¥ gofeqa fear @, s @1 foge
9EE A1 1 HEATGAT T FATCIT F |
9 =T g & e ¥ wfam a3 F
vrET Wt aXER fage 94 @l | 39
TE T g T 7 A o W g ?
T T ¥ owEt @ & I qEI
9T &, 9g & &7 @g a37 QA g
guTT AT 9T off & )

st TaErE =R qIiEgEE 9
Lig

= SErE meR : qrieraric 6
# wr wreft 2, for # s S o €0

AT w9TT HAr F S gy gy 9%
T q¥ey {4 § I9 &1 71 9g goufoonw
¢ o d2g @1 & a1g oY g0 it a5 ™
graed ¥ 59 900 A 98 aw | AfE
oz oft & g & 39 faumir #ie 9+
faari & sl #1 quTs 2T TR E,
fagl ot Ja7 o &3 g4t ¥,
ST FA F( FFAT T T O A THAY
foar | fagie =7 ¥ F s el
WA FLAT AGAT &G [ TAL, A
nfae F=aq o, ¥ ¥fq, o= @
v aer ¥ §3 7 ¥27 gU aga 53 faam
1T, FET TITA HA1 FT 570 HZATT IT 51
s &Y o @Ya, @t ¥ fawarw @ fE
qRT X1 TG TG FL qFA 7 |

T WA 1 A ¥ AT AGE F
Y TR frg a7y arel F 59 v a9,
T AZ Q8o IT fawy TF FF FI
wHTr | S weET fag gzg A ¥
" fry T e F3" w0 Ty
RO WA @T Y, TG WIS 29 AT
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¥ g F< W1, TF 7 o7 A 5 P
fererr wnfee 1 & avgan § 5 e WY
WYAT IT% 3T THT ¥ FT IOL HAW
& | ¥feT W< 92 9@ A qF a1 § R
ferg <1 gara 3T TMEAT §

qgar gae a8 ¢ fe o 5w
fagaF # a7 gL FT 2, @Y agT A5G
&, fr fesy & a2 o ¥ aw &9
few=r it Teal F1 € ¥ qaF w1 fwww
I [ A1 TAT F A Feg FT wAAl
¥ qx-amaerX w@ifz 2 o fa=ie femmt
&Y e Wi foray @ 9% T | #
gruT A FE A R ey ¥ A 7
fer & woAT FTOAR T4, IT ATA
B zx fadaw o afefas =& faar
s wfge 1 9% g F% @y faw
r fagas A W@

g0 gATT 98 & fF teey ¥ faw
wie F fFat a7 @Fq o9 # far @
2, T 7T ey aF fg=r #Y
wfaams %1 wfaar & wqe7 "9 frfeaa
T qF TEATAT AR, A 4§ IqH
wfafwa oF 5 e a0 | 98 g7
Fue ¢ Ffg-aq =i 1 owifa #+
ferr frar &% 7 sfrag g7 #1
faae dfade o1 sr w.fze | 3@ W
wagi grr 39 § fgmomar R wfgs
ATa( ZAT TAT F A1 FIE R TR HAY
@y 37 § gamfe a9 1 #few we
sfaad fa= % feafa w7 Fa<ieror fagy
SATAT, TC &R TF g9 W9 fafe=a
qEG TF GET g |

fom & @ we=rrar wedl
& gzl A, W fereowmr woai R
qFEq] ¥ W FF AL A fwws A
o ¥ T §, 97 £ qerq wAr
AT | §ZTF§ fF g faFar
ST AAC FT ATATET QT AL g
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w frigs & ggwl R FToo &)
faaor & ot garw w1 F wreamE 10
aqat w1 7§ § 1 g 7o, A A 7w
qret, A oY g7 AT § 9 /T F AR
ot 7z #w & ¥ a8 fagaw oom AR
& grearad & w57 & Jar< faar m
1 e w F g wwan g fF stare s
¥ g oTETaT qfAaT {9t § F4 98F
faar o7 77 avava A qgg 99 &1 wAiT
furifea 1 o <@ of 1 & frage &
qrgar § f s wA F7 5w aw AT
UEATEA 3T gEATAT &, a1 § %3
Hfaer F1 wrgamt F fagdra &, it fw
I T A A, T2 9 T
i | w7 afaurs ¥ eyoz sgaeqT g8 9)
f& gesy & aTaT &1 qey T
fge=t g, AT TuTT 74T A #4912 T
§ OrsaE 2 713 A 0F 99 AR ET
Fr sy & &7 feafy Gar 71 7 foerdy
fageaa! @l 1 Areang faer ?

HT AF §F FT A T TgA Y
W1t <A {0 ST w7 F7 a wreAraa
AT AT FY 4T 2, Ford e A
T TR A ATHT-A9E F1 H=ra
AT FAT A A1) T w-faendy
afFFEt w7 uF 747 giaary faer aan )
sw A fg=r & fefaem, fest svarfe-
afaen, fgmc 9o w1 fet aq wfz
FT AT FZ TG AU AT @Y 2, a2 "G
ST TA[ F T HEATTT 4T gO7 20T
g1 & A 7zt aF W Fw e g e
W AT WA A FE T H 5HT WA
9T fasr &1 #1792, 91 et
[ &F AT T FA T A F A
a8 for o aw, o & s
qfemgEs 2 T 9T F7 3
LGl

&, UF ard ST 1 AT aHAr |
WITT Y79 WAT A7 K1 FIE SrEaET
2y fr ot gesy o f F @mm Ay
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FIATY TATET ¥ & A fawfoa s
2, aY 3T Y 7T A wraTsy ¥ oY we
TR &Y & yafaw & e #1 9%
TorETa 4T Arfee, MifE gaa g
%1 nra-gfz grir

T WAt OF WX 47 WY Fg T
g | o wfg<ramr TG 5 5
oot @ fF geey ¥ fg=l w ¥ A
GLET AMFET § gAT W9 S Y
A, @ g9 qae femrwmer Teat
Y ¥ g9 (5 T A9 (e y 7 ey
T TTHINT AT T8 &, a7 §F & fog
TG @I FX WX I @ 7 99 § 787
THTOT 38 &Y dwar g fw it aw =fg<i-
W TeEl & syfEgl &1 9 A9
T AHIET § @], TH ST B
T aF A0 TET AT, 99 o 5 99
Toat ¥ feedt fafuam o w&@ =)
¥ § 7 97 931, fam wee ag fewt-
Wt Teat ¥ 99 Er 0

16.08 hrs.

[Mr. Speager in the Chair]

e w=g 7 ¥ AE @ A ¥ fa=
Fifge awdq § e ¥ra ¥ @
T, ot Zro SR, A 77T 41, “gw Ay
TANHT & | AUF AT IT F1ATT
d.dr, AfFT I F o g7 ¥ " @)
wa wr? fge2r @mn, ar fe=r ®Y A
an ¥ wegy @ &< faavda, afe= qw
qET A A= ) 9T AT &I
A A &1 qY gty 78 & (F /N
avr o ¥ fgedt mim we o 8, 7
ot wror o &1 o fafey forfa & o
# | 7|l QU WA S & uE fave-gew
foar & famomr 79 faedea &
gferor WA %1 oF qaHE fagnr o s
TR THE, ofr o | TR gy Al
¥ qg, “fEwr A fg=r =T o,
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gAY w9 afgfa 7 gw amy A
1 gaT8 F § A1 (g w10 far
oz ezt 931 8, 98 3 77 T gfee
¥ 5wt 79 7T fgst wrgad 1
AL T Al §: WA WT A
warsd fF 9 A9 e qgar gaaa afa g,
&Y g9 9T & 71 yigfeaa #¢ 7 gura
gar wiaeq aam, fa=iv fgsr 97 =,
wiwT o %1 gaqa Jife ¥ fgr fed
g o @rag 1"
wt Aif w1 geaforw 7 § 5w
BT 2 § A 1gfegT 1 oF v W
gHTC & faqer wrar & ga=} &7 5y
AT § | {7 IT WeR F gAY 9T FE
wafe fagg ar ot 747 2, #aifs =7
G-EfeqT §—3 ¢ a2y § W e
T A I A T ITHFI AT R
9% FI9 T3 &7 WA f&qy 737 | &
ag w1 ar i Y A gt 1 9w 79
g9 fegsram s & oo g &
1 BF THAT FT GOAT F1E G097 §,
Faif% g7 1 SrAT € 0 90 aF7 frg
difd & a1 9T WA § SI9T A
| | 953 § GHTer 7 5o {qar :7 ox
fag T aamr fF g7 ol yreaw ¥
FATN FY AT AT & | IR fqaqT:
“No Hindu who has received an
English education ever remains
sincerely attached to his religion.
Some e¢ntinue to profess it as a
matter of policy, but many pro-
fess themselves pure Deists and
some embrace Christianity. It is
my firm belief tha! if our plans
of education are followed up,
there will not be a single ideolator

smong the respectable classem in
Bengal thirty years hence.”

T3 uF Arfa o fra e 9T s &k
wE, 9 AT 9 I WAV AT 2TAT A7
@RI 8 AT I9 ¥ B Al 9TEE WY Oy
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fory wo= gt £ f& @rd dF & ¥
va fegeama Fear sramr s R E )
FfF AT F 9 A WA
e F1 97 41 9 997 FET 47 5 gn
w9 3% A (@i eqaeAaT Agd &, WOAT
WTAT ST &, WA 3 AT § WL
& # wyry gfera wmaw € 0

O WEIRE, W qH g &y
o S fF g9 F w@ee iy
BHA THI T AT I AT [T
UF ¥ A 99 ARE Ar faAdr w1
w3ri @3 W A1 A I T A7 AT
g & g 9 uF o faar aniag
a7 @ ¥ av oF gfeqsr seifae g€
tfqm Hafemst Fagar 71 &
TR FfERigTEm MigT § 1
| 9T ITH A4 g

"gafaa ag wafas £ f& %
(wregmaT) TEvATT & fAy AT W
fazar waT ¥ TerATe #1 fEmioa@ ¥
TET F1 AT T qARA | qH Ferr fw e
farmr vy aas w=Ac g 1 & 43 & e
sy § i faaan g 7 s faa fw
s e gfwa @1 & 1 & Srem g 5
# feer sar & forg w4 | Sfaw wa
wiaw # SAE SOAe0E 99 &t
il F&mw 0"

7z 5 T g wroEy i derd
AT R A T TG TAREA A1 F q§
faare 7 1 fw o7 diaar & fe=mr oy
T AT A TG TATT HA AT F (1T
&1 %, 98 ¥t Afaq | I7 qwg g4 741
X g W H g AT

“fet faait AT & 1€ Uy wET
#wEt gr aFar | wrfET &5y ?
waifE &5 o a3z smar ot
®? raT A EY AT 1 9EY g
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syforat enfar @ v & 1 OF
SOt IA AT ) S FEdm AT
Fr dar & waae faa +@
& ot Frd 77 & W OF A
37 Al F1 9 gEa g ghvan A
a7 &1 zaf@q Tog foar &
g4 ag faemr ar 5 g woar
gfys 9 "9AT g wr #
A FT gqTF FLN'

Tz e ot F FIA AT FT TG AT

fog wag dfaam # fgt & sn @

a7 | gart fra = gae=aar ¥ w7 fw

Wi @Y A&y ¥ wif 9g ¥ oy

a8t wrg {6 39 F wRTAT G, 99

w5 faggard o, afes o= 7=

Fr Uq 99 ¥ frw & 1 39 "@faam wa

 WTY9 3 WA AT HAT A w7y

‘g HAFr TH FTLT @R F1fF

g fastar &1 9167 41 | 99 g

IY TN FI (FAT T 5T FTCT 7Y

e fFar fw a2 oF weeag

AT ¥ | gafe 98 99 'wy ot

TF TgA T TGALH AT A7 |

T IF FAT T FIOT S THL

faar f gn 9T 5wl w1 e

qr |, .. HTA AT FTU gR A

oY 37 Trar & IaF fag g 9w

&T a7 grav Arfgs | fieg amg

g I W Had FrAw arEl

T TFAT T A A B A

TgT IS @ri T2 #T 5 Ay fawar

Tt ey § fay s fag gtar

HEATT: EH AA T AT G

g5 § | W w07 a8 ae
Cikd

wEr TR A @ w=h o/}

A AT AT AEY R gw

K T A F A R Oh

SR T A fagr & ey

W Q% 9FT 997 T wuet q
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ST ATt F7 2 1w far gn
oA g1 WY & YA
mfaa.lrr

wfgur g @ag dfeq S F7 FgAT
g o1 AfFT T wm o g
uF A & @ fadas ¥ g0y # W
r Fgar avgar § 1 dfqum # 3y &
IERT (3) ¥ F99 78 waear & 5
I A9 F g wAAT & WA
fafa grar o=t fawdt & fad & &%
framr sedt fagar & 1 afFw s
fardgs & g g FT wr Ao A §
e "y g ¢ fe saeft a7 &
Frat & faq g5 1t @fr ag «f3-
g9 #T qrOH & faeda

qTT 1YY AT ITET (&) ¥ 0q-
| A 7 Y9 wHA, 1850 F FF
frgw far 9 foa¥ oF 72 +ft ar fr
WY F 7 W = g waThr
AT & Sy 1 H Ifr Fv ST=w agr-
gF (afeafeads) wmar & &7 # grm
e fraas ¥ wenfy ¥ fadw i w=-
AT ¥7 7 & 7T IAFt wiaiE@w wmar
Frea fam w1 W AR ¥ W
frdas dfaama & of farda & ok
wegafa & fadat & oft faoda 2

afea drady gad aft T fa=i &
gravy F agr 75 & f aardr e ¥
gt ferdt s anf gom #30
T §1 4E1 FgAT A1fgd 91 fF geey
F arx feedr faaasi 1 aqar s
¥ FeaTdr e H g gHT 46T |
wifs o (3) & o= fg=dr &
TqE WNT g9 @ o1 @ § | ey
<o faeg sgaear F41 ? 0|7 7 77 7
fauma ag &R {5 St &1 oo qFd
foer #X 7Y T 7% ag oo Fadaw arar
WETE R A AT @I |
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[+ wwTaraTT wrEe)

T I AR T s AT A

e F owETT FEAT, WX qg 9T
aTAt W § g afew wow ar T
¥ w=dl ¥ Fgar wmean § 0 forw amy
F €A ¥ aFvea faar s 9 faeft amr
® gfoa gz mfr ot & oot geeedt
FELLAT FT ZrA 9HF FT 961 3 FX
wg & o, fase o #¢ a2 ¥ awme
fom v wfr T T g §F oA
FEILET T 996 (a1 a1 d TE@S )
T A TET 968 FC U AT |
aieft Sft 7 w1 fF @ FEgEar U@
ff @1 ¥ gaw At fowen, afa= 9t
A T F qEErq FEGLET A w4 AN
T FT G : AT, P ATH {H T 397
fagrar <o &, wfew & qm 7 g =1 dt
g f& = qf g7 w1 wwT & & oar
a1 WTTaaT ¥ #41 7€ famn ¢ oW A
AR T AT GFGT L @1 §, qan A
we g few F av on &% 43, faw ¥
WTAT gEST &F ¢ &1F qgr arq A Fadl
|rgar § & w38 qifearie ¥ ST
TE AT, AT agrge AT, 7 fe=r 09
Tt & T wisfr 1 5091 agt & g fzan
T A geve wmife i OH oA 43
ST, WHCET H ST &% oA,
afm fgy %1 afg wa farat ag T=l
ST W Jan e A A
AT 7

Shri D. C, Sharma: Mr, Speaker, I
tind that three kinds of attitudes have
been expressed about this Bill. First
of all, there is the attitude of utter,
ungualified opposition which, I think,
13 not wvery rational or appropriate.
The second kind of attitude that has
been expressed about this Bill is the
attitude of qualified acceptance. There
are some persons who are agreed
with the main principle of thiz Bill
but who have tried to have certain

smendments introduced in this Bill
The third kind of attitude that has
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been expressed about this Bill is that
this Bill goes far encugh but does nok
go very far, so that it does not serve
cither the cause of Hindi or the cause
of English.

I feel that all those persons who
have been opposed to this Bill, and I
say this in a spirit of humility and a
spirit «f respectfulness, have not
unriersiood the context of this Bill, and
that context can be comprehended only
if we take into account our language
policy all over India for the last
fifteen years or sixteen years, ever
since we attained independence.

As 1 look back upun the language
policy of my country, 1 find that the
greatest good that this policy has done
has been towards the development of
our regional languages. I do not
want to use the word ‘regional”,
because that may narrow down the
scepe. I think the uimost that any
Government in any parl of ‘he world
could do has been done by the Indian
Government for the development of
the 14 national languages,

Anp Hon. Member: Question.

Shri D. C. Sharma: I come from a
region which is called the Punjabi-
speaking region, and [ am proud of
belonging to that region. I can assure
you that the development which the
Punjabi language has underg ne dur-
ing the last fifteen years should be an
eve-opencer, not only to the people of
this couniry but to the students of
languages in any part of the world.
I think, of all the achievements of the
Congress Government during the last
fifteen years, one of the best has been
this, that they have tried t> give an
honoured place, a due place, a well-
fixed place, to all the national lan-
guages of this country. Of course,
there are some languages which have
taken greater advantage of this con-
cession, while others have not taken
as much advantage of this concession
but, all the same, in free India, the
map of national languages is an en-
couraging, heartening and satiafying
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map. 1 think nobody will deny that.
Take Tamil, take Marathi or Punjabi,
in fact any language in the whole of
Ind:a, you will find that there has been
a renaissance, so far as the develop-
mint of these languages is concerned.
A  Government, whose determined
policy, well-defined policy, is o give
every national language its proper
place, not ¢nly in the region where it
is spoken and wrkten but all over
the sub-continent of India, cannot do
injustice to any language. And if any-
body thinks that Tamil is being ignor-
ed, or Hindi is being ignored, or some
other language is being ignored, I
think he is simply misreading the
situation. He is trving to say some-
thing which is not warranted by the
facts, vhich is not justified by what
has been done and which is not in
conformity with the achievements that
we have had. Therefore, 1 think, thie
Bill, if T could put it that way, is to
begin with a Magna Carta for the
development of the national languages
from Kashmir to Cape Comorin and
from Assam to Bombay and other
States of India. I think, every stu-
dent who is interested in the develop-
ment of language as such as I am wall
feel heartened when he reads this Bill
because this Bill gives every regional
language, every national language, an
honoured place in this country,

But in a big country like ours we
cann~t think only in terms of the re-
gional languages or the national lan-
guages. It was a fine idea put forward
by one of the hon. speakers who pre-
ceded me when he said, “Here is this
language which is the language of 1
per cent. of the people, why do you
not include it in the list of national
languages?” 1 think, if we were to
folloa that wbrinciple, if 1 per cent.
were going to be made the eriterlon

* for deeclaring any language a national
language, India wil] become a catch-
work of languages, There will be
about one hundred languages in India
and India will become a veritable
babel of languages, a veritable con-
fusion in all kinds of languages.

I think, that is not the problem be-
cause, ag you know, a spoken language
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may change from place to place but
the literary language, the acceptied
form of the language, remains as it is.
When we talk of languages we do not
lalk in terms of the spoken language
but we talk of that language whose
standard has been accepted by people
all over the ages and which has come
down from the grandfather to the
father and from the father to the son
and goes on like a torch handed over
from one person to another.

India is a great country. Can you
think of any country which does not
have an official language—call it by
any name tha: you like? Take, for
example, the Soviet Union, They talk
about the Soviet Union as the paradise
for the develeoment of languages, It
is true, of course, 10 some extent. But
do you know that if I go to the high
schnol in the Soviet Union and want
to pass my examination, I will have
to pul in an extra year if my mother
tongue is not Russian? If I happen
to be an inhabitant of Tadzhikistan or
Uzbekistan, I will have ‘o spend an
extra onc year in order to pass the
high school or matriculation examina-
tion. That is to say, a premium is put
upon, what is called, the national
language in the Soviet Union. This
is the case in every country. It is true
that they allow liberty and freedom to
so many languages but so far as the
national language is concerned, it is
always given the pride of place, It is
always given certain advantages. It is
always given some kind of kudos in
this matter. This has not been dme
here, If we were thinking of lan-
guiges in that con'ext, we would have
said that a person who passes an exa-
mination through the medium of Bene-
gali or Malayalam will have to put in
an extra year. We have not done
that. We have kept all the languages
of India at the same level so far as
they are concerned as media of jns-
truction, as media of examination, as
media of State intercourse and as
media of other things which are
implied in the day-to-day government
business. Therefore, the feeling is that
in the matter of treatment of the
national languages the policy has beex
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[Shri D. C. Sharma]

cne of fairplay, equal treatment and
unqualified acceptance of the situa-
tion,

As 1 said in the beginning, every
country must have—called it a
national language or the official langu-
age—that. Do you mean to say that
the Scottish people do not want Scotch
or that the Welsh people do not want
Welsh in their own States? They all
want it. But for the purpose of
having that they have a national lan-
guage and that is called the King's
English or the Queen's English There-
fore, if India is to be made one and
united, in spite of what the DMK may
say or what my hon. friend, Shri
Ramanathan Chettiar, may say or
what anybody else may say, 1 might
say that if India is to establish its
name in the comity of nations, India
must have one national language. You
cannot escape from that. If India
wants to have one national language,
I ask you—to use the words of the hon.
Prime Minister—which is the most
feasible language, which is the langu-
age that deserves this honour—I do
not want to use the word “honour”—
which is the language that deserves
this kind of a place. ... (Interruption),
I know, you know many other langu-
ages. I know, you specak with many
voices and do not care for that. But
here is my hon. friend, Professor
Hiren Mukerjee, who, I think, is as
good a student of Bengali as anybody
else and who also comes from Bengal,
who agrees with the hon. Prime Minis-
ter and says that so far as the national
lanpuame is concerned we should have
Hindi because it is the most feasible
language. 1 therefore think that so
far as this is concerned there cannot
be two opinions about it and we should
have it.

Some fears have been expressed by
people as to what will happen to them,
what will happen to Bengali........
(Interruption). Here Is my hon. friend
sitting to my right and she has such a
feeling as to what will happen to
Bengall.
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Shrimat! Renuka Ray (Malda): I
never said that.

Shri D. C. Sharma: You did not say
but I can see what is there in your
heart.

Shrimati Renuka Ray: Sir, he is
saying things which'I have not said.

Shri D. C. Sharma: But she has
been interrupting me,

Mr. Speaker: I did not expect a
quarrel between a gentleman and a
lady sitting together.

Shri D. C. Sharma: I never quarrel
with anvbody. How can I quarrel
with her?

Mr. Speaker: The hon. Member
should conclude now.

Shri D. C. Sharma: She has taken
two minutes of mine.

I was saying that it is in the interest
of national integrity and honour that
we should have Hindi as the language.

Sir, democracy is a game of com-
promise. Democracy is the art of the
possible—polities ig the art of the
possible—and I congratulate the hon.
Home Minister for having brought this
Bill which, without giving away the
essential points which are required for
our national integrity, has also come
to terms with those people who have
fears, misapprehensions and all kinds
of doubts. I think, these doubts will
not be cleared by those persons who
want to secede from the Indian Union.

Mr. Speaker: The hon. Member's
time is up.

Shri D. C. Sharma: These doubts
will not be dispelled by those people
who think that by performing havana
they will be able to advance the cause
of the language. They will not be
dispelled by those persons who do any
thing of that kind. English is going
to be there only as a temporary mea-
sure, as a gort of an expedient and as
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a transitional thing and I think it will
go. Nobody will be more happy than
I when it goes. I can assure hon.
Members who are feeling worried
about it that it will go and it will go
only when the non-Hindi-speaking
people come forward and say that
they are prepared to bid good-bye to
English,

Mr. Speaker: The hon. Member has
resortcd to dharna now. He is not
listening to me,

Shri D, C. Sharma: I want to say
one thing to yow

Mr. Speaker: Dharna is not only
that which is resorted to outside.

Shri D. C. Sharma: South Indians
are very good at learning languages,
For instance, in one of the colleges
of the Punjab which teaches Hindi
upto M.A., the head of the Department
of Hindi comes from Tamilnad whose
people are feeling very worried about
it.

Therefore 1 think that this Bill will
put an end to all those apprehensions
and will promote the unity of India
and all of us will walk together as
w2 have been walking together in the
days of emergency.

Mr. Speaker:
Reddy,

Shrimati Yashoda

I want to put my difficulty before
the House. There are many hon
Members, such a large number of
them, who have a great desire to parti-
cipate in thiz debate. 1 do not know
what to do.

Some Hon. Members rose—(Inter-
ruptions).

Mr. Speaker: Order, order.

Shri Khadilkar: Sir, I want to meke
a plea that at least every region must
be given an opportunity to have its
Bay.

Mr. Speaker: That is what I am
trying.

VAISAKHA 4, 1885 (SAKA)

Languages Bill 11744
Shri Khadilkar: So far it has not
been done,

Shri P. R. Patel: This Bill has been
under discussion for the last two days
—today and yesterday—and Maha-
rashtra and Gujarat States have been
omitted absolutely.

Mr. Speaker: Maharashtra has
spoken. Shrimati Yashoda Reddy.

Shri P. R. Patel: Not Gujarat.

Shri Hari Vishnu Kamath: May I
make a request, Sir, which I made
yesterday also? The time which the
Prime Minister took—naturally he
spoke at greater length, than he even
normally does—may not be debited to
this account

Mr. Speaker: Can we git longer?

Some Hon. Members: Yes, Sir,

Mr. Speaker: Is the House prepared
to sit longer?

Some Hon. Members: No, Sir.

Mr, Speaker: I thought the hour
that we have to devote to that other
Bill, can we take it for this and take
up the other Bill tomorrow.

Shri Prabhat Kar (Hooghly): About
the Compulsory Deposits Scheme Bill, .
(Interruption).

Shri Kapur Simgh: May I make
anuther suggestion if you would per-
mit me to do so? Let five minutes be
deducted out of the time you original-
ly wanted to allot to every speaker
from the Iindi region and every
speaker from the Congress side,

Shri Prabhat Ear — rose
Shri Braj Raj Singh — rose

Dr. L. M. Singhvi (Jodhpur): I
think the axe should not be applied on
those who are called upon to speak
at some later stage of the debate. 1
think it ig in the interest of the pro-
per discussion to give opportunities
to others. .
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Mr. Speaker: After 10 or 12 hours,
most of the arguments would already
have been advanced and then it be-
comes a repetition.

Dr. L. M. Singhvi: It is true, but..

Mr. Speaker: If the hon. Members
only make their points, then that as
well serves the purpose. Shrimati
Yashoda Reddy.

Shri A. C. Guha: Sir, the House is
going to sit in the week after the next
week also. Why not extend the
time by one day?

Mr. Speaker: One day—that is now
difficult for me.

st @ (TR o werE wEET,
% ag fadew T we § 5 oo
gt 3% fas sufaaat #1 999 w2y
ater FT HIFL faerar & 5T 61 FTHY
g ara & foe faar smar & afas
T T T F AR T JAA T AFT
faerar 9=t oF & TR A ST
fF I & FE STHT IAAT FAATE FAT
2 o g 7z 5 S fau =g A
qrawst @ S & 5 3 L e @
o foae ® & oot s T FTT )
& T 9FIT 1 sqaeqr F faegw fawrs
g1

WeTE AT ¢ agd qoar |

st amrn W (FEEA) 9
wery W, ¥ W faw F e # 579
a1q Tgd & faq sufewa g3 g 1 & feedh
¥ g @ St £ (7 e &
W96 FTT, TF /LA & AAAT TG4 1 F
g aAern =g g fF oaw e ow
faedt & wfq 1§ a7 a1 9 @ &
qg A9 WeEr a9 ¥ wwe A
St Fifgw | gW SR & 9gT % aee
&1 54 & g feedy fraw 7 fifaw s
w g afer wmit g gy o
@ #F W wyaia § W g §
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WTORT T9a A7 7T S T & Frer
ST g ag F At # & argefy

Mr. Speaker, Sir, at the very outset,
I would like to congratulate our Gov-
ernment for having brought this Bill
because I do feel the intentions of the
Government have been absolutely
above suspicion. As far as the assur-
ances that the Prime Minister and the
Home Minister have given, that of
continuing English, or giving a sort of
longer lease to English, are concerned,
it is certainly with that intention that
this Bill has been brought forward.

Before I say anthing about the Bill,
I would like to point out that somehow
or other an impression hag gone round
among the Members of the Hindi-
speaking areas that we people from
the south, mostly non-Hindi-speaking
people, do not want to accept Hindi
Let me categoricully make a slate-
ment that Hindi has been, Hindi will
be and Hindi must be the national
language of India. On that there is
absolutely no doubt, nor can there be
any doubt about it. Certainly, Hindi
people may obiject to the Government's
policy of not having sponsored Hindi.
But they cannot say, we are not
making any efforts to learn Hindi. Sir,
I can tell you, even my little children
have not learnt a word of Telugu, but
they are learning Hindi today. So,
also my husband. I have just shown
to the House that I am with the best
of intentions and efforts within my
capacity trying to learn it. But all
cannot be intelligent ag Mr, Krishna
can be and sprak Hindi fluently. But
let me tell yocu one thing. The only
thing that we are saying is this. You
people of the Hindi-speaking areas
have got an absolute advantaze, hun-
dred per cent advantage, which we do
not have. Very rightly, people have
said that the people of the south have
been very intelligent, that thev could
compete with people when English
was brought in, They have competed
equally well with other people and in
their capacities have bet the English



11747 Official
people hollow. But there the compe-
tition of English to every Indian was
equal. Here, when Hindi is brought
in you people of the Hindi-speaking
arcas have got hundred per cent ad-
vantage over our people. And what
has happened to us? English may be
foreign to the country—please do not
mistake my word ‘foreign’ and I would
reguest the hon. Members not to mis-
take the word ‘foreign’ when in this
particular context I am using it, If
English is foreign to this land, T tell
you, Hindi is foreign to many people
whose mother tongue is not Hindi. I
am using it in a very small sense, in a
very  constricted way. Especially
when the people of sputh and the
people of the other areas get agitated,
you people should have some tolera-
tion; you people should have some
respect. After all, we are not taking
anything from you. You call us non-
tolerant. Is it not without toleration
that you are imposing Hindi language
today? Is it not because of our patrio-
tic zcal that we have conceded that
Hindi should be the language? Even
though it has not been our mother
tongue, was it not with the gpirit of
Hindi, with the spirit of India having
one language and the pride of having
one language that we yielded? What
did you say the other day? As long
as non-Hindi people do not want it, as
long as non-Hindi people do not ask
for it, vou would mnot do anything
aboutr English, You are imposing
Hindi on those people. But what is
it that you are talking today? What
is it that my hon. friend Shri Prakash
Vir Shastri said today? I have great
respect for him and I adore his Hindi.
I wish I could speak like him. What
did he say? The Bill which has been
brought forward by Mr. Lal Bahadur
Shastri is trying to make Hindi quit
India We have never said that. This
Bill has not been brought to make
Hindi go outside India. This Bill has
becn brought only to allay the fears
of the people who want English to be
there for some more time. We are
asking only for some more time. That
is all. We are not saving that we do
not want Hindi at all. That is very
wrong. The hon. Prime Minister was
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speaking about the Hindi language. He
said that the language is a subject
which has to be treated with a sort of
loving kindness, that the language is a
very forcible thing whether it is for
unity or disunity. It has to be treated
with a sort of loving kindness. You
cannot force it. It is with that loving
kindness we want you to do.

Constitutionally, you people are in
a powerful positign. Nobody can
deny from you the right of Hindi. All
that we are saying is, Hindi will be
there.

Shri S. M. Banerjee: We assure you
all the love,

Shrimati Yashoda Reddy: You talk
like a mother, but, as L said some-
where, you act like a step-mother. It
is not like that. It ig not what you
say, but what you do that we all want.
Just as you people have got a hundred
dozen constituencies to face, we have
also got millions to face there. They
are not as intelligent as the Members
of Parliament. For them the language
is a question of emotion, a question of
life-and-death just as the mother-land
i important. Next to the mother-
land, language is an important thing.
So, those are the people whom Yyou
have got to go and convince and you
have to go and tell them that after
all we have accepted Hindi, but it will
take some time. The fear that is all
along there is that Hindi people will
dominate. Today, the fear, rightly or
wrongly, is that Hindi people will
dominate over us. I may give you an
example. Even where English is still
the language, some of our officers—I
say with authority becausc my hus-
band suffered it—did not get even
increments, not to talk promotions,
just because they have not passed
some small test in Hindi. I do not say
it is wrong. But how much it affects
the psychology of the people? 1 can-
not eall him an unintelligent man.
He has stood first in the university all
through, but just because he could not
pass some Hindi test, this thing hap-
pened.
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[Shrimati Yashoda Reddy]

We talk of toleration. India is
greal today because we have been
tolerant. I may say, Hinduism is
great today, in spite of these things,
because we have been tolerant and
toleration is the thing which we want.
If you want Hindi to go through, if
you want Hindi to be taken up as
voluntarily and with as much......

Mr, Speaker: Whom is she addres-
sing?

Shrimati Yashoda Reddy: I am
sorry; for once, by my emotion—I beg
of you to excuse me. After all, it is
also a question of personal thing for
me. 1 only appeal to the Members
through you that it is only with toler-
ance that they can make headway.

One more thing 1 would like to say.
Apart from other practical difficulties,
this period of 10 years or 15 years is
no tme. Fifteen years have been
granted That is no time. In every
historical change over, everywhere,
whenever there is a change over, there
is a water-shed period, between one
period and another period. A period
of nearly 50 or 100 years has to go.
It is not a question of 10 years. I am
saying this because, even if you make
it compulsory for every boy and girl
to study Hindi, it will take at least 20
years by the time they could finish
their education. If you want to make
Hindi compulsory, what happens to
prople like ug in 19657 Do you think
we have no work in Delhi, we cannot
come and work here in Parliament?
What happens to officers? The hon.
Minister has said that as far as the
officers are concerned, absolute assur-
ances are given,

Ome thing I would like o tell you
about this Bill as to why we do not
want oral assurances. When a written
Constitution by law can be amended
many times, what are oral assurances?
I have the greatest faith in the Prime
Minister and also Shri Lal Bahadur
Shastri. I can tell you, these are the
only two people, if at all, who can
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infuse confidence. It is only these
two people. (Interruption).

I have very little time. Two things
I want. The words ‘may' and ‘shall’
have been referred to by many Mem-
bers. The other day, the law Minis=
ter was pleased to say that ‘shall’ can
be interpreted as ‘may’. If ‘shall’ can
be interpreted as ‘may’, ‘may’ can be
interpreted as what? May not or will
not. God knows; I do not know.
Please bear with me, two minutes, I
would request that this word ‘shall’
should be here. Firstly, because, there
should not be any sort of ambiguity.
If at all, right!" r+ wrongly, we have
any doubt about it, as between two
people, one costitutionally strong and
another constitutioally weak, as the
Head of the people, as a mother looks
after the weaker child, the Govern-
ment should look to the weaker
section, They should be pleased to
give ug assurance, Ewven if ‘shall’ is
desired, they should have no objection,
they should put ‘shall’. Because, they
will be pleasing the lesser and weaker
They will have not oinly unanimous
support here The whole country will
blesg them and will happily follow the
path of Hindi: not only as a duty but
with moral conviction and veryv happi-
ly. Shri Lal Bahadur Shastri is a
great man. His great gualitv is his
humility. With a humble appeal, I
would request him with folded hands
that he should consider our request
and replace ‘may’ by ‘shall’, I thank
you very much.

Shri P. R. Patel: Mr. Speaker, I
was wondering: when this discussion
was going on. Some of my friends
talked of the north. They came to
Rajasthan and ended there. Some of
our friends talked of the south. They
came to Maharashtra and ended there.
I was wondering where Gujarat is:
whether it is in the north or in the
south,

Shri Sonmavane (Pandharpur): That
is also the case with Maharashtra.
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Shri P, R. Patel: I am happy it is
in India. Gujarat does not want to
be either in the north or in the south.
It is happy that it is in India.

I wholeheartedly support the Bill.
But, my feelings are, whatever we
should have done up till now to en-
courage Hindi in the non-Hindi-
speaking areas, has not bcen done.
At the end of 13 years, it is
painful  that there are areas in
the country which insist that
English, a foreign language, should be
the official language, So far as the Bill
is concerned, it is most reasonable. I
fail to understand why my Hindi-
speaking friends are opposing this Bill.
If they want to serve the Hindi langu-
age, they can serve it well by toler-
ance and not by adopting or using
extreme words, That is my submis-
sion. For, after all, as the lady Mem-
ber has sa:d, the advantage is with the
Hindi-speaking people. I know that
the disadvantage is also there for us
the Gujaratis, because we cannot ex-
press ourselves weil in Hindi, and at
the same time, though we have learnt
English  we cannot, express our=
selves well in Eng.ish also
without mistakes. So, it seems
that  the  Hindi-spcaking people
are at an advantage. My hon. friends
like Shri S M. Baneree, therefore,
who are talking so much about Hindi
are recally deing great disservice to
the Hindi language in this way.

Coming 1o clause 3 of the Bill, the
insistence is that the word :shall' may
be substituted for the word ‘may’, 1
do not know what advantage will he
gained by putting the word ‘shall’
instead of ‘may’. If we read the Bill,
it says clearly that the English langu-
age may contnue to be uscd in addi-
tion to Hindi for all the official pur-
poses of the Union for which it was
being used immediately before that
day. So, if anybody wants to use
English for all the purposes en-
umerated in clause 3, there 1s
no restriction, and anybody who
wants to use the Hindi language
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also can use it. There is no restrie-
tion. So, here is a clause which does
justice to the Hindi-speaking people
and also at the same time to the non-
Hindi-speaking people.

Shri §. Kandappan (Tiruchengode):
What do you lose if you consider our
request and concede to it?

Shri P. R. Patel: Here, in Parlia-
ment, any Member may address in
Hindi or in English for years to come.
There is no obstruction or restriction
absolutely. A letter may be addressed
or correspondence may be carried on
in any language. There is no obstrue-
tion to that under this clause. So, I
do not understand why any objection
should bo taken.

At the same time, I cannot under-
stand the attitude of my hon. friends
coming from a certain part of the
country, They are insisting on the Eng-
lish language. I can understand if
they insist on Kanarese, or Tamil and
so on. But I cannot understand their
insistence on a language which is
foreign to us. We have done away
with political slavery, but their insist-
ence in such manner shows that men-
tal slavery is still there, and we must
be determined at the earliest possible
moment to do away with the Eng-
lish language from our official work.

Shri Muthu Gounder (Tiruppattur):
Formerly, we were slaves of the Eng-
lish-speaking people, now we shall be
slaves of the Hindi-speaking people.

Shr. P, R. Patel: I would like to
know from my Tamil {friends one
thing, When they go to their voters,
in what language do they address the
voters? Do they address the meetings
in the English language?

Shri Rajaram (Krishnagiri): In
which language does my hon. friend
address the meetings of his voters?

Shri P. R. Patel: Do those people
understand them if they address them
in English? They do not. So, they
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have to address them in the regionail
languages. So, naturally, the reigonal
languages have to be encouraged by
the State Governments and by the
Union Government. As stated by our
Prime Minister, the regional languages
have advanced much in these 14 years
after independence. The question is
only what should be the link between
all these languages. Should it be
English for ever or should some day
Hindi take the place of English? Why
Hindi? The reason is this. If we just
move about the country from Kashmir
to Kanva Kumari—our sadhus also
move from place to place—what is the
commen language we find in common
use (Interruptions), Do they spoak
in the English language? They speak
in the Hindi language and they are
able to move throughout the country
and talk with people in Hindi. I have
moved from place to place like that.

Shri Maniyangadan: What is the
language used by our Congress leaders
from the north when they go to the
south during election time?

Shri P. R. Patel: I may tell my hen.
friends that eve.: if thcy are able to
speak some broken Hindi, they would
be understood. If you go to the villages
the rural parts, and (rv (o sprak in
English, most of them—80 per cent or
more—wou'd not understand it. So
Hindi is the language which is under-
stood from the north to the end of
the south.

Shri Narasimha Reddy (Rajampet):
Question?

Shri P. R. Patel: It is the language
which is understood by the masses.
The quarrel over English is confined to
the few educated people of the coun=
try. English is not the language of
the masses; it is the language of the
intelligentsia, of the classes, That is
the inheritance we have got from the
British. Otherwise, where was Eng-
lish 200 years ago? The English
language came with the English people
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and because of their rule over us, we
inherited that language. Yet our love
for it comes in the way of our having
our own language.

1 understand and appreciate the
feelings of my friends from the south.
1 think our democracy will always
respect the feelings of the minority.
It is with this view that clause 3 has
been put in, Otherwise, if this Bill
had not been introduced and if it does
not become law, Hindi would be the
only official language and English can-
not be used for official purposes. It
is only by this Bill that English 1is
continued, and continued for how
many years? No definite period is put
in here. A Committee will be consti-
tuted. It will deliberate and submit
its report. A decision will be takcn
later This is the way the Prime
Minister's assurance is implemented.
My hon. friend, Shri Frank Anthony,
may not agree with it. But after all,
he must know one thing, that he is
an Indian and India’s language cannot
be a foreign language. 1f he pgoes
throughout the country, he will find
that most of the Anglo-Indian sprak
the regional language and not English.

Shri Frank Anthony: Nonsense,

»7 /Yq : WETE WEIed, IF 68
& A ggeg o1 Fadr 7 0F A9Ee
ST ST TErT 41 | 39 qaq Ar &
guy JrEaT @r afta |8 e ) =
o wr & Fw & wH aw faer g
gafed & gAgaw IS F @I H TG
FAT ARATE |
AAATE &7 fafqeT i 9 & 2T
S2aa fear ar | afz 78 STz w@
A foar s &t w4 wey fase @
sfaara ot ¢ wTUd faegw A @
oreft & ST wW g & om g )
ar fafaeex ¥ Oy ot a1 fF “ae
w1 5 & AT AT AEaT & | 9T g

gfqarq & mfesar 138 1 3@ @ T
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339 (1) “The Presdient may at
any time and shall, at the expira-
tion of ten years from the com-
mencement of this Constitution by
order appoint a Commission to
report on the administration of the
Scheduled Areas...... "

W € T UF & A q A ey
Xamr o g 1 & daw g7 wem
A g & s@ fevEma mads
fefreee & oot o2 fon a2 A #
oAl & faega fawder @1 wdr T,
W rm oA fma vy (2) 3w E oar
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352 (2) “Proclamation issued

under ¢lause (1)—

(a) may bhe revoked by a
subsequent Proclamation;

(b) shall be laid before each
House of Parliament;

(c) shall cease to operate at
the expiration of two months
unless before the expiration of
that period it has been approved
by resolutions of both Houses
of Parliament:"

W aif 9 mmawy (v) ¥ 7 om=
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344(1) “Tue I'resident  ghall, o
the expiration of five years frum
the comnmencemeny of this Consti-
tution and thereafter at the ex-
piration of ten yecars from such
commencement, by order consti-
tute a Commission which shall
consist of a Chuairman and such
other members representing the
differcnt  languages specified in
the Eighth Schedule as the Presi-
dent may appoint, and the order
shall define the procedure to be
followed by the Commission.”

344(2) “It shall be the duty of
the Commission to make recom-
mendations to the President as to—

(a) the progressive use of the
Hindi language for the official
purposes of the Union.”
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Division No. 12]

Tade, Shrl

Banerjee, Shri 5.M,
Bhawani, Shri Lakhmu

Brij Rai Singh Kotah, Shri
Dharamalingam, Shrl
‘Gounder, Shri Aluthu
Gupta, Shri Kashi Ram
Tsmail, Shri M.

Jha, Shri Yogendra

Kakker, Shri Gauri Shanker

Abdul Wahid, Shri T,

Alegesan, Shri

Alva,Shri A.S.

Alva,Shri Joachim
Aney, Dr. M5,
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Babunuth Singh, 5k
Bajaj, Shri Kamalnayan
Bal Krishna Singh, Shn
Balukrishnan, Shri
Balmiki.Shri

Barupal, Shri P.L.
‘Basappa, Shri

Beara, Shri

Nhakt Darshan, Shri
R'.ja Deo, Shri LN
Lturava, Shri M.B.
ithaar, Shri
Hthottacharyys, Shri C.K .
Vira jeshwar Pravad, Shri
Chakraveru, Shri P.R.
Chanda,Shrimatl Jyotna
Chandrasekhar, Shrimati
Chaturvedi, Shri 5.N.
(ﬂ:ludhuri.shrllmlli Komals
Chuni Lal, Shri

Colaco, Dr.

Das, Dr. M.M.
Dasappa, Shril

Deo Dhanj, Shei P.G.
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17 hrs.
COMPULSORY DEPOSIT SCHEME

BILL—contd.

Mr, Speaker: We may now take up
for submission to the vote of the
House the following motion about the
Compulsory Deposit Scheme Bill, It
is the amendment of Shri S. M. Baner~
jee. The question is:

“That the Bill be circulated for

the purpose of eliciting opinion
thereon by the first day of the next
session.”

The Lok Sabha divided:

AYES

Kamath, Shr Hasraui Vishno
Kandappan, Shri §.

Kapur Singh, Shri

Kar, Shri Prabhat
Krishnapal Singh, Shri
Marandi, Shri

Maurys, Shri

Mukerjee, Shri H.N.

Nair, Shri Vasudevar
Pottakkatt, Shri

NOES

Diesni, Shri Morari
Meshmukh, Shri B.D.
Ihuleshwar Meena, Shri
IYinesh Singh, Shn

Dixit, Shri G.N.

Diwivedi, Shri M.L.
Gackvad, Shri Patehsinhrao
CGairaj Singh Rao, Shni
Ganapati Ram, Shoi
Csanza Dewi, Shrimati
CGovind Das, .

Guha, Shri A.G.

Gupta, Shri Badshah
Hajarnav's, Shri

Hem Raj, Shri

Jaglivan Ram, Shri

Jain, Shr AP,

Jedlie, Shri
Jo;hi. Shrimat Subhadra
Jyotishi, Shri J.P,

Kabir, Shri'Humayua
Kedaria, Shri C.M.
Khan,5hri Osman Ali
Khanna, Shri Mehr Chan !
Krishna, Shri M.R.
Kureel, Shri B.N.
Lakshmikanthsmms,Shrima
Lalit Sen ,Shri

Lonikar, Shri

Mahtab, Shri

Mahishi, Shrimati Sarojini

17.03 hrs.
Rajaram, Shri
Reddy, Shri Narasimba
Sezhiyan, Shri
Shastri,Shri Prakash Vir
Soy, Shri H.C. )
Swamy, Shri Sivamurthi
Utiya,Shri
Vishram Prasad, Shri
Yadav, ShriRam Sewak

Malaviya, Shri K.D .
Manaen, Shr

Mandal, Shri Yamuna Prasad
Maniyengsdan, Shri
Masuriya Dyn, Shri
Mehrotra, Shri Braj Bihar
Mehta, She T 1.
Melkore, [or,

Menon, Shri Krishna
Mirza, Shri Bakar Ali
Mushra, Shri M.P.
Misra,Shri Maohesh Do,
Mohiuddin, Shry
Moararks, Shni

Mukane, Shei

Muthiah, Shri

MNaidu, Shn V.G,

Naik, Shri

Nanda, Shri

Mehru Shri Jawahatly!
Pande, Shri K.M.
Pandey, Shri Vishwa |
Penna Lal, Shri

Patel, Shri P.R.

Patel ,Shri Rajeshwa

Patil ,Shri D.5.

Patil ,Shri 5.B.

atil, Shri S.K.

Pillai, Shri Natstafa
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Prabhatkar, Shri Naval
Pratap Singh, Shri
Raghunath Singh,Shri

Raj Bahadur, Shri

Ram Sewak, Shyi

Ram Singh, Shri
Ramaswamy Shri SV,
Rananjsi Singh, Shri
Rane, Shri

Rangs Raeo,Shri

Rao, Shri Krishnamoorthy
Rao, Shri Thirumala

Ray, Shrimati Renuka
Reddiar, Shri

Reddy, Shri K.

Reddy, Shrimati Yashoda
Sahs, Dr S.K.

$ahu,Shri Rameshwar
Samanta, Shri 5.C.
Samnani, Shri
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Saraf, Shri Sham Lal
Satyabhama Dewi. Shrimat
Sen, Shri AK.

Sen, Shri P.G.

Sharma, Shri A.P.

Sharma, Shri D.C.
Sharma,Shri K.C.

Shashi Ranjan, Shri
Shastiri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Marain Shri
Shrimali, Dr. K.L.
Siddiah, Shri

Sidheshwar Prasad, Shei
Singh, Shri D.MN.

Singh ,Shri R.P.

Sinha, Shri B.P.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwarl
Subbaraman, Shri
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Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Swamy, Shri M.P.

Tahir, Shri Mohammad
“Tiwary ,Shri D.N.
“Tiwary, Shri K.N.

Tiwary, ShriR.S.

Tripathi. Shri Krishos Deo
Ulikey, Shri
Upadhyaya,Shri Shiva Dutt
Varma, Shri Ravindra
Veerabasappa, Shri
Yenkatuubbajah, Shri P.
Verma, Shri Balgovind
Vidyalankar, Shri A. N,
Virbhadrs Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Yadab, Shri N.P.

Mr. Speaker: The result of the
division is: Ayes 29; Noes 152.

The amendment was negotived.
Mr. Speaker: The question is:

“That the Bill to provide in the
interest of national economic
development for compulsory
deposit ond for the framing of a
echeme in  relation thercto, be
taken into consideration.”

The motion was adopted.

Claose 2— (Persons to whom Act

applies).

Mr, Speaker: We will now take up
elause-by-clause consideration. Clause
2 Hon. Mcmbers may kindly indi-
cate the amendments that they want
fo move.

Shri Prabha Kar (Hooghly): My
amendments are 49, 53, 56, 59 and 63.

Shri S, M. Banerjee (Kanpur): My
amendments are 50, 54, 57, 60, 61 is the
same as Government's.

Mr. Speaker: If it is the same, he
peed not move it

Shri Yogendra Jha (Madhubani):
My amendment to this clause ig 33.

Shri Braj Raj Singh (Bareilly): My
amendments are 100, 101, 104 and 105.

Shri Kashi Ram Gupta (Alwar): My
amendments are 51, 52, 55, 58 and 62.

Shri S. M. Banerjee: Sir, 64 may be
kindly added.

Mr. Speaker: All right,

Shri Balmiki (Khurja): My amend-
ments are 99, 103, 106,

Shri P. R. Patel (Patan): My amenda
ment is 35. [

Mr. Speaker: Shri  Sivamurthi
Swamy. What about his amendments?

Shri Sivamurthi Swamy (Koppal):
I do not know the numbers.

Mr. Speaker: Should I Wwrite: Shri
Sivamurthi Swamy's amendments—
numbers he dees not know?

Shri Sivamurthi Swamy: Nos. 38, 37
and 38.
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Bhri Prabhat Kar: I beg to move:

(i) Page 1, line 10,—

after. “land revenue” insert—
“over fifteen rupees”. (49)

(ii) Page 1, line 17,—

add at the end—

“except to a holder if he owns
one building and the wvaluation
thereof is less than fifty thousand
rupees”. (53)

(iii) Page 1, lines 27 and 28—
for “one thousand five hundred
rupees” substitute—"three thou-
sand rupees”. (56)

(iv) Page 2, line 3,—

for “fifteen thousamd rupees”
substitute—"thirty thousand
rupees”. (59)

(v) Page 2, lines 10 and 11,—

for “one thousand five hundred
rupeecs” substitute—'"three thou-
sand rupees”. (63)

Shri S. M. Banerjee: 1 beg to move:

(i) Page 1, line 10,—

after  “land  revenue'  insert—
“gver twenty rupees”. (50)

(ii) Page 1, line 17,—
add at the end—
lexcept to a holder if he owns

one house and its valuation is less
than fifty thousand rupees”. (564)

(iii) Page 1, lines 27 and 28,—

for “one thousand five hundred
rupees” substitute—'three thou=-
sand six hundred rupees". (57)

.

(iv) Page 2, line 3,—

for “fifteen thousand  rupees”
substitute—"twenty-five thou-
sand rupees”. (60)
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(v) Page 2, lines 10 and 11,—
for “one thousand flve hundred

rupees” substitute—"three thou=
sand six hundred rupees”. (64)

Shri Yogendra Jha: I beg to mowe:

Page 1,—
for lines 10 to 12, substitute—

“(a) persons or a family liable
to payment of land revenue above
rupees fifty per annum under any
law with respect to land revenue
and whose annual income {rom
land ig rupees one thousand five
hundred or more;”. (33)

Shri Brij Raj Singh: I beg to move:
(i) Page 1,—
after line 12, insert—

“Provided that this clause shall
not apply to those lands which
are said to be uncconomic hold-
ings in any State.” (100)

(ii) Page 1, line 15—

after  “immovable
nsert—

“whose estimated annual rental
value is one thousand and five
hundred rupees or more" (101)

properties™

(iii) Page 2, line 8,—
add at the end—

“and having an annual income
of thirty-six thousand rupees or
more”. (104)

(iv) Page 2, lines 10 and 11,—

for “one thousand flve hun-
dred rupees” substitute——

“Three thousand six hundred
rupees or more” (105)

Shri Kashi Ram Gupta: 1 beg to

move:

(i) Page 1, line 10,—

after ‘“land-revenue" insert—

“of over twenty-five rupees
per year”, (51)
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(ii) Page 1, line 10,—
after “land revenue” insert—
“of over twenty rupees per
year.,” (52)
(iii) Page 1, line 17,
add at the end—

“provided the amount of such
a tax is more thap fifty rupees
per year”. (55)

(iv) Page 1, lines 27 and 28,—
for “one thousand five hundred

rupees” substitute—"one thousand

eight hundred rupees”. (68)

(v) Pagé 2, lines 10 and 11,—

for “one thousand five hundred
vupees” substitute—*“one thousand
eight hundred rupees”. (6%)

Shri Balmiki: I beg to move:

{i) Page 1, line 10,—

after “‘persons” insert—'having
more than ten acres of land” (99)
(ii) Page 2, line 5,—

after “shopkeepers” insert “and
farmers” (103)
(iii) Page 2,—
after line 13, insert—

“(h) persons who pay expendi-
ture tax under Act XXIX of
1957"; (106)

‘Shri P. R, Patel: I beg to move:
Page 1, line 10,—
after “land-revenue" insert—

“more than rupees ten or whose
‘net incomé from agriculture ex-
ceeds rupees one thousand g year”
(35)

Shri Deorao 8. Patil (Yeotmal): Sir,
beg to move:

(i) Page 1, line 10—

after “persons” insert—

“whose annual income from
land is one thousand five hundred

rupees or more and who  are”,
(4)

(ii) Page 1, line 10,—
after "land-revenue” insert—
“more than five rupees”. (7)

(iii) Page 1, lines 11 and 12,—

for “whether or not such per-
sons are liable to pay tax under
the Income-tax Act” substitute—
“and who are not liable to pay-
ment of tax under the Income-
tax Act”. (10).

Shri Kashi Ram Gupta: Amend-
ment No. 59 may also be taken as
moved in my name,

Mr. Speaker: It has been already
moved by Shri Prabhat Kar.

The Deputy-Minister in the Minis-
try of Finance (Shrimati Tarkeshwar}
Sinha): Sir, I beg to move:*

(i) Page 1, line 10,—

After “land-revenue” insert,—

“(whether known as land-
revenue, rent, tax or by any
other name)”. (72)

(ii) Page 1, llne 17,—
add at the end “who are not lia-
ble tp payment of tax under the
Income-tax Act”. (73)

(iii) Page 1. for lines 21 to 23,
substitute:

"(iii) companies as defined in
section 3 of the Companies Act,
1956, including foreign companies
within the meaning of section 591
and Government companies as
defined in section 617 of that
Act.” (T4)

{ir) Papge 1, after line 26, insert,—
“(v) individuals or assoclations

of persons or bodies of Indivi-
duals liable to payment of tax |
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under the jncome-tax Act, and
entitled to deduct the salary paid
to their employees for the purpose
to computing their income under
that Act,”.

(v) Page 2, line 1, for *“shop-
keepers” substitute “dealers”. (76)

(vi) Page 2, line 2,—

for “any law" substitute "“any State
Act”, (T7).

(vii) Page 2, after line 4, insert:—

“Provided that where by or
-under any such State Act any
amount higher than fifteen thou-
sand rupees has been fixed as the
minimum annual turn-over for
the purpose of registration under
that Act the reference to fifteen
thousand rupees in this clause
shall be construed as 3 reference
to that amount,

Explanation—In this clause,~—

(a) “dealer” has the same mean-
ing as in the respective State
Acts with respect to tax on
the sale of goods;

(b) “State Act" includes a Pro-
vincial Act;” (78).

(viii) Page 2, omit lines 5 to 8. (79)

Shri Prabhat Kar; In sub clause
(a) of clause 2, I have suggested per-
sons liable to payment of land revenue
upto Rs. 15 should be exempted.
That is, this Act should apply only to
those persons who pay land revenue
of more than Rs. 15. So far as the
compulsory deposit from the farmers
is concerned, it will be realised from
the land revenue. On the basis of
the land revenue realised by the
various States in 1959-60 this will
come to the tune of Rs, 47.60 crores.
I have earlier stated that there are
quite a large number of farmers who
pay land revenue, but their condition
is so bad that if any further amount
is being asked from them as a com=-
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pulsory deposit, to the extent of 50
per cent of the land revenue, they will
be very much in difficulty. Already
the appalling condition ol the peasants
in the rural sector is well-known, They
are in arrears in the payment of land
revenue because they are not in a
position to pay the land revenue in
time. If today a compulsory deposit
is asked from them to the extent of
50 per cent of land revenue, they will
be in a very difficult position. We
agree that there should be some com-
pulsory savings from the section
of the population who are in
a position to pay. That is why I have
suggested that people who pay upto
Rs, 15 as land revenue should be ~x-
empted. That means, other farmers
who pay land revenue above Rs, 13
would come under this scheme.

Then, sub-clause (c) says:

“(e) holders of immovable pro-
perties situated in urban areas
assessed to tax (whether
known as property tax,
house tax or by any other
name),

I have suggested an amendment
saying

“and at the end—

“except to a holder if he owns
one building and the wvaluation
thereof is less than fifty thousand
rupees.”

In the urban areas, where a building
has been constructed 30 or 40 years
ago, the land value has appreciated.
But that particular building may be the
only source of income to that middle-
class family. That is why I have sug-
gested that if a family has only one
building and itg valuation is less than
Rs. 50,000, that will be a very small
house belonging to the lower middle-
class group. I want that those people
should be exempted, and that is why
I have moved this amendment when
the sub-clause will read:

“(¢) holders of immovable pro-
perties situated in urban areas
assessed to tax (whether known
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ag property tax, house tax or by
any other name) except to a hol=-
der if he owns one building and
the valuation thereof is less than
fifty thousand rupees”.
Coming to sub-clause (d)

gays:

“employess of—

(i) the Central and State Govern-

ments,

(ii) local authorities,........

and in the end it says:

“whose annual income from
salary is one thousand five hun-
dred rupees or more and who are
not liable to payment of tax under
the Income-tax Act;”

which

my amendment is that instead of Rs.
1500 it should be Rs. 3000. Rs. 1500
annual income will be equal to Rs.
125 per month, It is admitted— I
think there cannot be any controversy
about it—that after the imposition of
heavy indirect taxation the prices of
daily necessities of life have gone up.
Today, in any of the services, which
are generally in the urban areas, it is
very difficult for any employee to
maintain his livelihood with Rs, 125.
When not only the prices of daily
necessities have gone up but the ac-
commodation problem is also acute, in
the case of employees who are drawing
Rs, 125 per month or less it will be al-
most impossible for them to make the
compulsory deposit because they will
be already under debt. Under these
circumstances, I have suggested that it
should be Rs. 3000 instead of Rs. 1500
8o that the monthly income of the em-
ployees will be Rs. 250. My sugges-
tion is that employees who are drawing
upto Rs. 250 should be exempted. That
is my amendment No. 58,

So far as my amendment No. 59 is
concerned, here again, sub-clause (e)
5ays:

“shopkeepers whose annual
turnover, determined in accor-
dance with the provisions of any
law with respect to tax on the sale
of goods, is fifteen thousand rupees
eor more and who are not liable to
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payment of tax under the Income-
tax Act;”

The very fact that they are not liable
to the payment of income-tax shows
that they are earning much less and
that is why they are not covered by
the Income-tax Act. Today, small
shopkeepers whose turnover is 15000
rupces will be earning to the tune of
Rs. 100 or Rs, 105 or even less than
that, because of the competitive
market, per month. If they are asked
to deposit compulsorily, it will be
difficulty for them to do that.

My amendments have all been unde-
the conception that lower rung of the
people in each group of income shoult

. be exempted. I am not saying thn

everyone of them should be exemptec
That is why my amendment is the
instead of Rs. 15,000 it should be R:
30,000. That is my amendment No. 59,

Then I come to my amendment No.
63, and that is to sub-clause (g) which
says:

“such other categories of persons
than those referred to in clauses
(a) to (f) whose annual income
is one thousand five hundred
rupees or more and who are not
liable to payment of tax under
the Income-tax Act.”

In the case of salaried classes I have
made a proposal that it should be
Rs. 3000 instead of Rs. 1500, In this
case also it should be Rs. 3000 instead
of Rs, 1500. That js my amendment.

There is one thing more with regard
to this particular section. I have not
been able to find out exactly what
particular section of the population the
Finance Minister refers to under this
sub-clause (g) because most of the
people are covered by (a) to (f). Sub-
clause (g) says:

“Such other categories of pe:
sons...." Which are those sections |
do not know. As I said, Sir, my main
proposition is that in respect of per-
song who are earning less than
Rs. 3000 they should all be exempted
and that is why I have moved these
amendments,
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ot worew Tag « seam wgTy, wa
TF qIT FIUTWT G gHEHT § AT I
fwfeagfrfimed a8 &
o1 §, a7t T AT # graw aga
€ T & < 3 @ AR i oo
fF g gard TR & Tew 6l
a1 gawdr & A T —de @Y
F1 954 @ TWE | TN F qATET g 9%
#iferr & = @ A Ty o
ffcar mafer g M &1 =l
QHTFea<d gIFH 299 ST 91, FTaH
Tz # feae-fFmg 7 #739 F w1
WS A3 gifesry 3w # a5 fogr ma
wq dife @ a1 F g AT /1 g9
gifesv Z9w #1 =TT AT AT @ R
FTETFIT T AT q1 T8 & WHT F Y
5 THIT IF TT B AT ¢ A7 GY
@159 Y Hogg far §

“This Act shall apply to the fol-

lowing  categories of persons,
namely: —

(a) persons liable to payment of
land-revenue under any law
with respect to land-revenue
whether or not such persons
are liable to pay tax under
the Income tax Act;”

T #A 0T IO /1 HAEA @Y
7 %g & 5 o9 % 978 9F 915 e
FTA T

“Provided that this clause shall
not apply to those lands which are

said to be uneconomic holdings in
any State”.

T FTTT 4g & 6 gam wAw w@Iw
¥ gaggTtas @ifeevg #1 g7 "AQT
e d | T T GiE § E A #
FAwr gifeer wm foagr wmr §
T St Ar-wrefves ofwg &, =gl
wHr F wR w1 ofr gAgsAifaw
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TewT AT AT Y 1 TW HAHTHT T I
FAFTd F1 FG qrer @1 e fow
a3, forast adft § ¥ $9 s T8
gt 2 1 wfan & | 7o =y @
fraga #=m fr 72 3 71 & F¢
] | w3 Fara (€) @ aw Y
“(¢) holders of immovable pro-
perties situated in urban areas as-
sessed to tax (whether known as
property tax, house tax or by any
other name) ;"
Tad. §7 qg wara war § fsoug
ATEA T FC & T ¢

“whose estimated annual rental
value {8 rupees one thousand five
hundred or more”

T AR qH D A1 W FET § 1 g
¥ 79T 17 w1 9 wd g g, oAy
W+ 5 gad g for T, T} T
gz & W g F; A W
qFM A3 W Y, A IR TEA dey
Fg T & & 1 AT & g H gak
FAATAE F 9% § fenddzy agt amiy
T E | WA IAN 4eT agd Feaar
ferar oft 9T 2, A EF0 F X H §q
fafae aft Tfim

The Mjnister of Finance (Shri
Morarji Desai): It does not apply to

the houses in the villages only houses
in urban areas.

Shri Bade (Khargone): What about
small cities and municipalities?

Shri Morarji Desai: Regarding

munijcipalities, yes.

st gorera farg © 3 G2 g2 71§
IAHT TR g, W FE, A FG A 7 0
# ar Iy g & Aven g 7@ )
it @3 qg wfefas w1y & o
frar @ & 1 o faegw @ &
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Y faegw wie &, a7t & A1 AT &
adt 5 1 7zt o FE Tew doy A
2 | SuE AW AEC i FAX TR §—
§ gw AlF T FF AL FEA AgT—
g8 dqrer aga frogr w3 &e w6
fraa @ 2 1w A of w1 fafae
@t T A AT gatafofee I
Fear @, a1 <fra g 2 faa
& =gz g o (9 et 1 Tew deq
Yoo TTH T FTH IHTET Y, FE #
T TR Sy

Shri S. M. Banerjee: In my amend-
ment No. 50, regarding the recovery as
land revenue, I have suggested that
the amount should be Rs. 20. In this
House, many hon, Members belonging
to various political parties have clearly
stated to what extent there is rural in-
debtedness in the couniry. 1 would,
therefore, request the hon. Finance
Minister, who always champions the
cause of the rural people, to come
forward with some amendment to the
effect that the limit should be Rs. 20
instead of Rs. 5, I say this because the
passage of this Bill will tell on the
nerves of the peasants, and their in-
debtedness will increase to gn extent
where it will be impossible for them to
run their houses,

Coming to amendment No, 54, I
fully support the amendment moved
which is almost the game with the ex-
ception of some words, that is if any-
body has got one house only in an
urban area whose valuation js less
than Rs, 50,000 he should not be taxed.
We have carefully worded this amend-
ment by saying “less than Rs. 50,000”.
We would have also moved an amend-
ment to say that if anybody has got
only one house he should be exemp-
ted, but then one house can be like
Ashoka Hotel having about a thous-
and rooms. That is why we have
made it specific that anybody who
owns a house in an urban area whose
valuation is less than 50,000 should
be exempted. I hope, this matter will
also be considered by the hon, Finance
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Minister if he has not made up his
mind already.

Then I come to amendment No. §7
which seeks to  substitute “three
thousand six hundred rupees" for
“one thousand five hundred rupees”.
In giving the concession to the salaried
people the hon. Finance Minister said
that if anybody is contributing 11 per
cent, whether to the provident fund or
to an insurance policy or to both, he
will not be asked to pay anything and
he will not come under the scheme of
compulsory deposit. In reply to a
question the hon. Finance Minister said
yesterday that because this 11 per cent
has been accepted by some Govern-
ment employees in the State of Mad-
ras, he thought that it was the proper
norm which could be accepted and im-
plemented throughout the country. I
would like to know from him whether
it is a fact that during the emergency
a section of the Government employees
in the Madras State voluntary accep-
ted a reduction of 11 per cent, If they
have accepted it voluntarily, it cannot
become a basis for the entire country.
S0, I would request that this should be
reconsidered. My amendment sets the
limit at Rs, 3,600 which is the limit
for income-tax purposes in the case
of married people. They should be
exempted,

Coming to amendment No. 60, where
I have said that “fifteen thousand
rupees” should be substituted by
“twenty-five thousand rupees”, I have
to submit this, What does a turnover
of Rs. 15,000 of a shopkeeper mean?
There is hardly a profit of Rs. 100 or
Rs, 150. He is just like those Class
IIT or Class IV employees who are
drawing Rs. 125 a month. Moreover,
even on that turnover of Rs. 15,000 he
is already paying sales tax to the State
Gevernment. In a place like UP the
sales-tax is not single-point but it is
multiple-point and one has to pay
soles-tax on many items.  So, for the
purpose of this, the turnover should at
least be Rs, 25,000 instead of Rs. 15,000.
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[Shri S. M. Banerjce]

Who will decide that a ghopkeper's
turnover is HRs. 15000, 1 am appre-
hensive of one thing. After the pas-
sage of this Bill unfortunately cor-
ruption in thig country will increase
because there will be more attempt
at evasion and now the quantum of
bribe will start from four annas and
will go upto Rs. 4,0000 When land
revenue is recovered, it will go to the
Tehsildar. The hon. Finance Minis-
ter will also, I am sure, explain to us
as to what will be the proper appara-
tus for realising this amount. He
would kindly throw light upon this
because we are apprehensive that ul-
timately its realisation in the rural
areas will be left to the Lambardars,
not even to anybody from the Tehsil-
dar’s office. When the Lambardar goes
to recover this amount......

Shri Morarji Desal: May I say, Sir,
that these gre shopkeepers who gre al=
ready registered or licensed under the
various laws of the States? Therefore
there is no question of determining
them afresh. It will be above Rs.
15,000 where the exemption limit is
15,000 and it will be above Rs. 25,000
where the exemplion limit is Ks. 25,000.
But those shopkecpers who are licens-
ed under the sales-tax law and who do
not pay income-tax are the people
who are covered under this category.

Bhri 8. M. Banerjee: I follow the
point. But turnover, after all, is not
like the monthly salary,

Shri Morar}i Desal: They are regis-
tered. ;

8hri S. M. Banerjee: There was a re-
quest by the shopkeepers of UP to
the Chief Minister of UP that for the
matter of sales-tax also this turn-
over be taken into account, licences
may be given and every year or every
#six months or every month a parti=-
cular amount may be paid. It was
not accepted by the Chiet Minister.
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My apprehension is that this may
not led to corruption,

Mr. Speaker: The hon. Member
should conclude now.

Shri S. M. Banerjee: I am happy
that the amendment No, 61 which was
moved by my hon, friends Shri Pra-
bhat Kar and Shri Indrajit Gupta
and myself has been accepted by
Government, I thank Government for
that. The hon. Finance Minister
should have accepted our amendment
instead of moving his amendment,

Mr. Speaker: That is equally good.
He should finish pnow.

ST QHFE AT @ EUET WEET , F
E¥37 f w57 raroar 347
gfus F2 & WEIFT AE g
7Y faw & weram @ @ uirr §
fe 3 3 gama st @R T F)

St SR T were Ee,
Yo wiefeqg g fe o faara
Y XA ¥ IW qETIaY AT ¢ TAY
g femfsz 7 femr aro 0 zaa
qF T W & fF oAt 7 o faar
W T qE qT WY | TEa
WHEAT foo AT Yoo ®YF WA ¥
wfem Y @ | gE W ey
T AN, A W F@ g A g
I FWRE T N TE € oAy
§ 1| WX gA O TG FromT W0 ALY
TR & | 3§ TS FT A 7§ AN
fe o7 femmioxag & &1 st
fo®t WAt Yoo AT oo TWY
e & o 06w Ay s qel
g fomsy st & wiwedr @ W@
qn] A ger 1 gme faw 5T S
wga & fr @g X wwE ¥ W A7
6 AN F W@ o STed 8 0
¥fFT Q@ 3y T AT G W Y 9w
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9T gg WA AT g1 st o fw
Al &Y WWSHAT gt Wy w93
7g @0 A€l el | Ry fefenfwaa
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THE FAET T 39 9w
Wt oEEA R 2 | s® arew Y 9
g fewfse agf a1 =feq @€ &
fragw € 1

g w1 wiesle g v fow
WAEHT FEE & fau ¥ Ye WU
¥ gwg vu gug femfow 7 fear
T | TEET FO0 g g fE wfuaEw
ot 7§ FEEl & faw eT o E '
g7 &z a1 wfafadfadt @1 dsw
g1 e fraew & f zadt 9Te) armeAY
g 1 g fewfse @t faar s
aifew | QET  FEET GO 99"
CAUI

dra ¥ waEaT g fF (Yoo
Y TTEE FT WESAT AT F qg A
famr w@, 9¥ TW Yoo FI {soo
g famn sma, oo fr frasr gy
Yyoo RIAT HTH § SEE TH @ AT
gl a9 gaan 1 faasy wEeT (Yeo
o HW § W gAw qfE F o
WEHI Z § e § e W@d§ | eeiad
Y faasT & fe €@ (Yoo FT W@T
FT ﬂ:oowwmlﬁm
& @ F, g ged § A forsr
et wfg =fad 3o vtw wE
¥aw § qg fedt avg 1 3@ T
9T wEar | gEfeo & ¥ oy "Ee
W g fF 1@ "W #7 {oo wG
¥ W FT f{soo FX fear wrm

T AW A7 gg wiehe g &
St W wm tg o ey sraE
oo WIAMT & IT6! HY FHA 7 faar
W | ¥9¥ @ ¥ fragd g fiv sy
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e &% & wod e fad @
woq fear & afew g9y sowet
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fF T &1 2 W LY TC F 3wy
g 1 whednm @ wiuw g
f& oa® o1g ¥ 9T He &7 WA Y
AT

WY WR ¥ whTHZ & fw
vamd gek & g fam 9 A
A TH 19 K IHEALAF &1 WATK)

-
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[ =it T aeq)
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oF SqTTF WATL A1 A0 TAT § wEgEH
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# ¥ma 7% w4 7 feafg 04 fase
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F AT ThE A A WK FE FFE-
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qu A fzan ¢, foar f6 93 &
T W faom SOfF woaw 29 W §
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I beg to move:

Page 1, line 10,—after “land re-
venue” insert—

“above rupees one hundred or
more." (36).
Yoo T T ST ATY T4l F1 HIT
weEm ¥gz 2 o at g3#) fedfrs
famr A wE &€ 5 q e
RY AT FTRI G ...

st Aot 3nd - A R F
Yo ®T T OFY dT & ¢ 7
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@ Wt IAFT A AT g7 FT q0AT g§

f& 0F 0¥ W ¥ w9 AT @
2 = fran @ et o g St

Shri A. P. Jain: 1 have seen irriga-
tion charges of Rs. 300 per piece.
But that is not rent.

Q¥ WYAAr gAE vy &Y WY
grfad FT @ § |

weaw wgew : 3 Tdiea ar
CAET AR AL AT A A T g !
wifia ST wegar § AR d8 @
SE AT & | ¥S WG G (GG OF THE
9T wE W ARY & 1 WA ey st
faaqfa et 3 3@ a9 awar g SifF
€94 sfad Troia W wrfea aRg
A

SBhri A, P. Jain (Tumkur): The
everage is Rs. 5.

Shri Sivamurthi Swamy: [ agree the
average is Rs 5.

qeqe AEREA 0 W UCTE 637
AT HITT @ [ &3 1

.

st fpagfa st @ wT ol
I AN § adw a4 A g
aY afaw A2 4377 ¥, L €T 7T 0w ¥
AT A4 i B, 7 FT ATAA E 4
sfFrr 7g weT @ f7 3e0—3y  Uwy
g7 1 fai grr g1 99t &7
Voo #1F T% @3 34 T ITAT
2 | wgi g hEfEe & af & W
vacr ofzar § @@t ) aaETEd 1R
W4 ¥ {c ¥ 7% ¢ 9T ¥o o 9g
A gz = fr omar qrEET R
Wawq arw 1 AT @ F oAy
o fFgr orar § 1

Shri A. P. Jain: lec is thinking of
rack-renting by landlords.

Shri 8. M. Baunerjre: He must be
thinking of the Fourth Five Year Plan,

AT Y 5EH g A Ry o et
fF s w * freml o o v @
T & e smEt /R s far
WMGTE ..

VIR AERY | WA 93 W
a7 GIHz g i F

st frrafa way - T gEQ
UqTHE T GF § —-
I beg to move:
Page 1, line 17,— add at the end—

“where local tax on such pro-
perties by municipality or corpora=-
tion or any other local authorities,
is not below ten per cent of the
total rent value.” (87)

3fFa & az & fr Faw o a@
mfaEfiae s @ FOiEsa &1 39
¥ af faar o, Sfwa w7 @i
TAS FE 1T 5T 4T F AR
¥ Ay Avgdr 2, 1 93 SHEEAT &7
s T 9z 3T TR el A
/A 2O, A AT a7 AT Rl
®Y J1ZF ITT I°A F Qo YTIZ X FY
T

I beg to move:

Page 2, line 3,—

for “fifteen thousand rupees or
more” substitute—

‘rupees one laki or more” (33)

@ giziz F) 39 (au a=d
woaar § e o w1 g sy A
I € HTAT E, & AT IFF qTH
¥ B=7 = AL ETH &, Al A @
TiA A w@ F qz Iawr k-
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| [ ffa e

Q1% OF A" T4 g ST 1 gafaq
q AEE Y WY Y A ww ww@r
T ST §

Shri P. R. Patel: Because of the
Chinese invasion, our defence expenses
have gone up to Rs. 850 crores, and
naturally the revenue has to be seured
from some source. Taxing is the un-
pleasant duty of g Finance Minister
everywhere, in every democracy, and
our Finance Minister has to discharge
this upleasant duty of collecting money
through these taxes.

But I am submitting the case of the
poorest of the agriculturists and agri-
cultura) labourers, We know that the
average land revenue per acre comes
to about Rs. 3. The exemption of Rs.
5 of land revanue means that it will
go to those persons whose holding is
less than two acres. Let us consider
what the income ig from two acres.

A survey was conducted by the
statistical department, Experts from
the agricultural and planning depart-
ments combined in making this survey
in Punjab. The irrigated land in that
survey came to 70 or B0 per cent, and
they came to the conclusion that the
net income of agriculturists holding
less than 40 acreg was zero, that it
was equal to the cost of production.
From this we can know what will be
the income of those with two or three
acres, They are engaged in agricul-
ture because there is no other profes-
sion, and they are dolng it under a
losza.

According to the report on agricul-
tural labour, an agricultura) labourer
is one who is engaged in agricultural
labour ang who also doecs farming on
submarginal lands. What are sub-
marginal lands? They gre unecono-
mic holdings. Seo, such persons would
be covered by this. So, I do not know
what words to use to describe the ex-
emption that has been given., As a
practising lawyer I have seen that in

APRIL 24, 1968 Deposit Scheme Bill
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caseg of tort, the courts sometimes
grant contemptuous damages, damages
of one rupee or even half a rppee. 1
may be excused for saying that the
exemption given to the agriculturists
and agricultural labour is contemptu-
ous. I would request the Finance
Minister through you to exempt at
least those agriculturists who are
paying land revenue up to Rs. 10. I
do not want more. If he comes to the
conclusion that such  agriculturists
would be earning more, that also has
been provided for by me. I have given
alternatives—Rs, 10 or having a net in-
come from agriculture to the extent of
not more than Rs 1000. You will see
that our Finance Minister has been
pleased to exempt all persons having
an earning of less than Rs, 1500 except
the agriculturist or the agricultural

.labourers possessing the land. What

reason was there to exempt these per=
sons whose income is jess than
Rs. 1500. If the view was that people
having an income cof less than Rs. 1500
could not save anything to give to the
compulsory deposits, that reason also
should anply in the case of the agri-
sulturists and the agricultural labour-
ers. In this country, I find one thing.
The vard that is used for all persons
is not used for the agriculturist. The
income tax law exempts persons be=-
low an income of Rs. 3600. But there
is absolutely no exemption for land
revenue,

Mr. Speaker: All these things have
been stated. The hon. Member ghould
be brief,

Shri P. R. Patel: Thank you for
the time given. 1 hope the hon.
Finance Minister will agree to the
limit of Rs. 10.

st 3o firo wifew : weger wEkAw,
T @ T I T feam ¥ fgm ¥
Af A T=9d FAT & | T W A
UF WHTT &1 a9q AT gt § 9w fawrw
qaT g & w14 H awem A faw
sTar & 1 sufee sw F fagra s
FTAFMAFE] @A E | 7
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W1 wEdHE R, @ w4 A R, afw
fas T St & grew & o awor A
o, 3% S F S qfoms fawed
TR FAIFTH A @ L | T A
W& g o Ftorf 4y 5 faey
TfeF g Yoo ¥WA ¥ ¥ &, I
&1 gre foar Jram | 7 oF agd TR
TG | TH AT § qqrqr A g E
7% € Z fFA-fe Y ax e wan
WK 78 T @ 7 g fr fam
WFT 7 WA Yoo TIA ¥ FW &, IT
9T A AT FOT AG ENWT | TW AR
W ¥ wHwde WY e v | S 5w
gy ¥ fam & are # 4 gy
g 9 s § f& g fram w7 o
I A @ A |

S fram o9 T e AT R,
IR fmrm g A zm ¥ 2t
&y fz2r 7 & 1 OF Freor JY 98 T
mr ¢, “Efaw fomd z T S
qaet .. VI T F A A A, F
T 7Y §, I FY TEw SO §, oY
ara &l & | afFa gm fafaea 1 ogr
TF AGTAT ATEU 4T, qT7 aF @ AQHAT
w1 T & g wven oefafrefoa
sraerrs e g |

a1 gard g fx g2 2z & <t frama
T T AT BT §, TG AW AT
st 3, 7 Oatfeer 2 fx vae ddw
T AT St § W safaw 9@ #
gz oga & T ¥\ § FEAT AvEAr
g fr difer &1 o9z off R OF w2 #
w1 W AT HT R Y g 0 '
¥ o "R | oF feam @
feadft st gt & T &9
Tg T AEIT T ¥ aw &< famr
R | SwrfE g A sl @@, A
RIY AT AT &, a4 FIZL HYAT S
AR OF wE § AW T T A
[T &, AW GrT ST {TAT ST
g W W wmEmfEE e w7
396 (Ai) LSD.—9
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ST ® | 48 FET wrar & fF 9w &
HASHIANAT gHeaT & | I0 FT A4
T2 & fF 99 & rad & 4@ ¥ foy fora
gy, ag ¥ 9 wyw €9 ¥ A A
qTT & |
18 hrs.

7g & o¥ framl @ A A
#1 1 T &1 9T X A 7 o o,
T 3 AT F WY & qTHA @
SR g1 e T AY 4g @ fF ag
W qAGE 9T AT WY | T '
A F S farar 3T & 98 g "o
gt w ik I w @ g a
WEM q1 9 @Y 9 W ST § WK
a1 & fa gad Y ag Awgd w0
Tl ag & qegd T A AT E |
7 3+ fufges & & faems § 1w
&1§ o frfager «d), 3a#t a9 o qqm
&7 & a0 w0 | THT AgF g a9rfeR,
fe fram & fad e & fafage, samar-
fat & fou o, sHafal & fag
g ged & fag wew fefaws <@
|

AT FOT WA § WY F @A
@A g § | uiiweats gAeErad
w3 Y N fe g, ow w1 & fofe
FAT T AR § | Ffiw F @ www
Fga1 ArRar g 5 ot R feer & S
& MO FATAIT FA &) &1 T TEN
gy =nfgd | goa fiw § I T g
¥ we famr @ 0 ot o wegfa
feqeiqie &1 #@ w=t @ &, faeaw
e G &t g, FaT Jq@ qmi7 few
T g, S A F A, [|E § WA A
s, fmare o st &1 oF fawoa
TR A ¥ ET A A Y E OF WA
#, fog #v wawa 7g gov fF o A
g ot 3 qagh & &7 § wAT %
@ 4 qEw e g fr s g ol
A sy A A q
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[ %o faro mifem)

g § S Ao WrEEAr 1 O™
safrFa fmag v femm i
& gon Ft ¥ g avg ¥ fAdac g
T Q@ E, AT FTR & | o7 WY FrE
a1 gt & SFw Y fFETT AY gy fomn
ST & W ITHET @ g v
g8 AW A1 9CF AT q@dr g 1 &
wTgaT § % &R feaml & faq @ &
gz AT e |

A WY S 7 gy @ fF =
qTde o0 39 A ¥ gie fav au § ¥fe
T 4% & famma ¥ 2@ W@ a1 S
F fgama & wreg T Y 92 € | W
G 1 AT FT 7 T F fFET AR
TAFW S QAT 4 1 A F AT &Y O
g o & fopre g & g § R
arEr F &R A1 g, F w9 A Y a1
& T AT mrEHT §) oy g § A
a9 fAwe T q § | TAfe q2are &1 A7
7§ & IRl aard @, I A g
wgr § f foramr &ma & faw @)
ST IF T I FAT A &IF Y
IAT AT AT AR T G2 F1 AT
ST | W FT AAGG 48 gAT R wdEw
F1 ot fewmr ar ag a1 981 3w w0
FT 3N FAT @ AR q2T F7 S feew
q ¥ @ FUT F FW LT |
W oA # oW oo uEiafae-
fag fefesadY e, s@ %1 &%
Ht srasT eare fewmar SrRAT E ) qR
wed Cifer ¥ g &l faen g0 aney
oF a1 foae q@ 2 foy o0 anfsd &
T wgaqw fawg o ofr O a7 war
T g |

WA qAmEdr T ge fwmry @
HETUSE &7 q8 A9H & fF 79 @
e TaAAE FT FI1E gF ALY v 2,
qZaTd a1 ¥Eq afeEd @) §, I
ufgw & ¥ 78 9 7 warg o
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78 9 faen afteg & afas § ==
&1 e foraem gt @ 7w duTay
%Y Y faerar & a1 swwr 79 fewan foen
ofeeg #t famar & | dff =ew
w1 fgemr o Y faeam &, o ad
# wwwar g fF ag ot #far # am @,
g gumEdl & "iyw § @ gy
fe = o @ giw T@e 4T 9ag
qade, fommr & =g femfae 3, foramr

Shri Morarji Desi: There is an
amendment which adds a new clause
7B under which the genera] power
of exemption is taken for certain
classes of people. That is deliberately
done not only for people paying Rs, §
land revenue, but if we find that any
class is affected more adversely, then
we can exempt them,

Shri Bade: Rs, 5 is not mentioned
here.

e WEWRG . IR & & F
o & ot § " 9T w9y &) s
AR R W w=f ¥ a9 gnt g,
a1 =T sarET & W

ot 3o fite afem : W Iaw
@t W §, IF 9T qg A€ TASA gAT
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21 wm @ W fFam 9T oft 0y T & A g fF o & o sy
N gET R | T 8, SE4 & e ¥ st § fag
gar  fomr smg o w@r @F feEEw

Shri Bade: The hon. Minister has .
proposed an amendment that “shop- T qTeA 3- I s a sy ﬂa E-

keepers” should be deleted and it ot Tara o 7€ qfeFa F gwar
should be substituted by ‘“dealers™. THEY wrEf @ 2 o W R

But in clause 3, there is a deflnition of
“shopkeepers”. As g matter of fact, 99X q9G & @ A7 0@ g, A

in the whole of the Bill, there is a0 ¥awt § fat oft grem # Sfea Al e

word as “shopkeepers”. So, there is e
no necessity for definitton of “shop- &
keepers” in clause 3 (f). x f focg W S ¥

Mr. Speaker: Let the poor shop- T 9TAT R, THFT g H1 HIT I |
keepers be retained somewhere. Y ﬂ‘ﬁ' .

T ® @ ¢ o faam

Shri Prabhat Kar: There is amend- 1 9 TIA @A AT 94T @, IS
ment No, 82 by the Government which W #iys § #fus 3 7 s
seeks to omit that definition, It says " ¥
“Omit lines 23 and 24 in page 2". geft @ A1 9§ fFEw @ wwer

" AL w19 § 916 g (9% a1 ¥
P e Wt g § o aEy g g 1 qF
@zﬁmwﬁmfﬂ'mm?h wrzfrat o ag Sd WA, FEwadt

@@ § f s e w1 sw Ay, dfar a1 Aw e w4 gfe ¥ gEE
4 i o) F TS T
:‘Tzﬂa’mﬁf%ﬁ‘mwg,m giede #1 §HAA FTA gT | | W
Ftar § & sas 71 wgRy @i
Shrimati Tarkeshwari Sinha: Should F AT
I reply to this now? weas q‘@mx . T Eﬁ R
waw  weww @ Foerd R Ifgd fF a9 v gd | FO9 R
¥ 1 wE safadt Nt ow e Q'E.mﬁ'a‘ftm_ml
T e & ag A & 0 GER 18.10 Eus.
s ¥=o o sgfafy . F afew The Lok Sabha then adjourned till

I Eleven of the Clock on Thursday,
WEE ¥ St qHSHE I A R, A April 25, 1963/Vaisakhu 5, 1885

TR FATE | AT FMAF (Saka).
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ORAL ANSWERS TO

QUESTIONS 11531—71
OLUMN
5.Q. Subject
No, T
1008 Bailadila Iron Ore Pro
ject . . . 11531—34
1009 Retirement age of Govern-
ment employees « 11534—37
1010 Indiscipline among stu-
dents . 11§37-~40

1011 Qil Royaltyratc for Assam 11540-—42
1012 Survey of Himalayan

region i . 11542—145
1013 Central Institute, Simla . 11§§5—47
1014 Dhebar Commission . 11547=-51

1015 Teaching foreign lansuuges
in India

. I1§51—55
1018 Children's Book Trus': . 11558-—57
1019 Abu Simbel Tcmplcl in

Egypt . . 11557 —61
1020 Lubricating oil plant . 1186163
1022 Education Ministers’
Conference . 11§63—67
1023 Guijarat oil refineries . 11567—59
1024 All India Services 11569-70
1025 Agreement with Russia for
drilling machineries 11570-71
WRITTEN ANSWERS TO
QUESTIONS . 11571—=11616
S.Q.
No,
1016 History of Freedom Move-
ment 11571
1017 Estate dealas in D:llu 11571-72

1021 House Building Cooperative
tive Societies in Delhi

11572
1026 Training of handlcuppcd
persons 1157273
U.sQ.
No.
2235 Vacancies in laboratorics . 11573
2236 Repatriation of Chinest
detenus . 1157374
2237 Scheduled Castes in 01’158! 11574
2238 Tribal blocks in Orissa 1'574=75
2239 Denotitied tribes 11575-76
2240 Visit of Indrani Rehman's
troupe to Sikkim 115 76-77
2241 Colonies for Scheduled
Castes and  Scheduled
Tribes in Orrissa 11577
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2242 Officers from Onssa at
Centre . : 11577
2243 Grantsto Orgamsaucms for
the handicapped in Orissa 11578
2244 Grants for development
of Sanskrit in Orissa ] 11578
2245 Grants for encouragement
of sports in Orissa
2246 Grants for construction
of utility Stadia in Orissa . 11579
2247 Grants to Voluntary
Organisations in Orissa

11578-79

for child welfare : 11579
2248 S.C.S. and 5.Ts. in Rajas-
than 11580

2249 Houses for S, Cs and S. Ts

in Rajasthan 1158081
2250 Welfare of S.Cs. and

S. Ts. in Rajasthan 11581-82
2251 Basic education . 11581—83
2252 Sale of Indian oil 1158384
2253 Heaving aids for children 11584
2254 Iron pyrites in Bihar : 11585
2255 Lime stone quarries near

Dehra Dun . . 11586
2256 Rehabilitation of Assam

Hills people . . 11587
2257 L.A.S.and LLP.S. Officers

in U.P. . . 11587-88
2258 Oil exploration in Madras

State g i 11558
2259 I.C.S. and L.A.S. Oﬂiccrs

in Public sector . 11588

2260 Muslim students mlgrmng
to Pakistan

11588-8g

2261 Inter-State Orgamsauon
for dacoity menace 11589-90

2262 Special pay for handling
cash in Delhischools 11590

2263 Complaints against Police 11590-91

2264 Detenus arrested under
D.LR.

. 11591-92
2265 Lecturers of Delhi Uni-

versity 11592
2266 Complaints against \-’lsvn-

Bharati University 11593
2267 Rentof houses in Delhi 11593-94
2267 Use of Hindi Central Go-

vernment Offices 11594
2269 Asbestos deposits in U.P. 11595

2270 Regimental Schools . 11595—97
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Tuition fees in Delhi
27 Schools . . 11497
2272 S5.Cs. in Delhi . 11597
Training in Labour and
2273 S;cial Welfare . 11597-98

2274 Canteens run by Govern-

ment employees . 11598
2275 Institute of Foundry and

Forge Technology at

Ranchi . . . 11598
2276 Geological Survey of

Aravali range in Rajasthan 11599
2277 Purchase of Belgium

Mining Machinery .11599—11600
2278 Study of Arabic : 11600
2279 Caving methods in coal

fields . f . 11600
2280 Taxation system in Lacca-

dives . ) . I11600-01

2281 Sea erosion in Laccadives 11601
2282 Archacological excavations
*  near Chandigarh . 11602

2283 Declamation contest for
non-Hindi speaking
vernment employees . 11602-03

2284 Housing Schemes in Delhi 11603

2285 Remodelling of Tihar

Village . . 11603-04
2286 Postal intimation of traffic

offences in Delhi ' 11604
2287 Noonmati Oil Refinery . 11605
2288 Moerger of oil companies . 11605
2289 Strike in Burauni Oil

Refinery . . 11605-06
2290 Regional Engineering

College, Calicut . 11606-07
2291 Kalakote Coal Mines " 11607
2292 Drug Research Labora-

tory, Jammu . 11607

2293 Admission to Regional
Engineering College,

Srinagar . 11607-08
2294 Improvement of scaveng-
ing conditions . 11608-09

2295 Vikas Bhawan in Delhi . 11609

2296 Nomination of Scheduled
Castes to Advisory Com-

mittees in Delhi . 11609-10
2297 Public relations Commit-

tee of Delhi Administra-

tion i p " 11610
2298 Seizure of Kerosene oil

in Delhi : . LIGIO-TI
2299 Indian delegation of artists

for Russia . . 11611
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2300 New oil wells in Gujarat . 11611
2301 Recruitment of Assistants

from Scheduled Tribes . 11612
2302 Retirement benefits o

Delhi Schoolteachers . 11612-13
2303 Laccadives . 11613
2304 OQil drilling in Rajasthan . 11614
2305 Pipelines from Cambay

for Gas supply . 11614
2306 Enquiries against Govern-

ment employees . 11615
2307 National Discipline Sche-

me in Punjab . 11615
2308 Adult women's education

in Punjab . . I1615-16

2309 Rural Institute for women
at Dharamsala . . 11616

2310 Post Matric Scholarships
to Sched led Caste stu-
dents in Punjab » 11616

PAPERS LAID ON THE
TABLE . . 11617, 18
(1) A copy of the Petroleum

Pipelines (Acquisition of

Right of User in Land)

Rules, 1963, published in

Notification No. G.S.R.

626 dated the 13th April,

1963 under sub-section (2)

of section 17 of the Petrol~um

Pipelines (Acquisition  of

Right of User in Land) Act,

1962.

(2) A copy of the Certified
Accounts of the Indian Insti-
tute of Technology, Kharag-
pur, for the year 1961-62
along with the Audit Report
thereon, under sub-section
(4) ofsection 23 of the Insti-
tutes of Technology Act,
1961,

(3) A copyofthe Union Public
Service Commission (Exemp-
tion from Consultation)
Amendment  Regulations,
1963 published in Notifica-
tion No. G.5.R. 578 dated
the 6th April, 1963, under
clause (§) of article 320 of
the Constitution, together
with an explanatory memo-
randum.
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CoLumns CoLumns

RELEASE OF MEMBER 11617
The Spesker informed Lok
Sabha that he had received
a letter dated the 20th April,
1963, from Superintendent,
Central Prison, Hyderabad,
intimating that Shri G. Yalla-
manda Reddy who was detain-
ed in that Jail was released
unconditionally on the 20th
April, 1963 i :
REPORT OF COMMITTEE
ON PRIVATE MEMBERS'
BILLS ANDRESOLUTIONS
PRESENTED . . . 11618

Twentieth Report was presented

REPORT OF PUBLIC AC-
COUNTS COMMITTEE
PRESENTED

Tenth Report was presented . 11618

BILL INTRODUCED . . 11622-23

Institutes of Technology (Amend-
ment) Bill, 1963

BILLS UNDER CONSIDERA-
TION. . : . 11623—92

i) Discussion on the motion
()to consider the  Official
Languages Bill and amend-
ments thereto for reference of
the Bill to a Select Committee
and for circulation of the

BILLS UNDER

CONSI-
DERATION—conid,

Bill moved on 23-4-63

continued. The discussion
was not concluded.

(ii) Discussion on the motion
to consider the Compuls
Dﬂ:osit Scheme Bill, 1963
and amendments thereto
mg;ed 0n 22-4-63 was resu-
fisl

On the amendment by Shri
S.M. Banerjee for circulation
of the Bill the House divided,
Ayes 29 ; Noes 1 52, and the
amendment was negatived

The motion to considder the Bill
wasadopted. The clause-by-
clauseconsideration of the Bill
commehced but not conculded

AGENDA FOR THURSDAY,
APRIL 25, 1963/ VAISAKHA
5, IBB5 (SAKA)—

Further consideration and
p:ﬁ:ing of the following
Bills :

and
(ii) Compulsory Deposit
Scheme Bill

Official Languages Bill,
"



